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HON. SPEAKER: Now, the Question Hour.
... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, there is an important
issue. ... (Interruptions) Madam, if you do not listen then I have to come to that
side.... (Interruptions) There is no other way. You can punish me....
(Interruptions) It is very important.... (Interruptions)
HON. SPEAKER: What is it?
... (Interruptions)
SHRI MALLIKARJUN KHARGE : Madam, since yesterday, we are facing it. ...
(Interruptions)
A el @ § S Bl ¢@ & gl AYD! € v B @ g
()
AT eqe . § 3eR 9w e oft, oifd he is there.
it Afcetdprols @ @ T MY L . (aEH)
AEAN Jee ¢ #H anue fofg gl
MCCUIR)
it afctprolw @ T 9 9, DY TE Y| .. ()

AN 38l ¢ 7 § fhdl 1 8T Uhs BN o ?

.. (Fagr)
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11.01 hrs

PERSONAL EXPLANATION UNDER RULE 357
Hive fAem ok STweiicaar #ea # wog w5 (ft SFapwR &TS): oiede HWeledl, H
JTISD ARH H W AT Aled] § [P 39° Dls &l I T8l © (b A8, I9e AR qE™red
e} & ufd A% faser 9 T g1 W fou dfegm iR d9e 9atuR g1 sd g e
T &I Pls SInd T8l gl T FR® & A1d § dfqa & Raamd ot 781 S gohar| &
9 S & GBS § Fhdl g .. (Faur)
HON. SPEAKER: What is this?

... (Interruptions)
i wfcerarels @SN : oremy WRIGAT, I8 S 9 3 € ... (Fag) g S1T 91 B ge &
B T el 2| S/ IT Pl 8, FSHY B [AARIR W Ig A a1 gorl | Wi
DI TS BIAT ¢ ... (TIHT)

AT e : I8 IIATATRd & foT¢ qrell B
... (cTaET)

- e ;Y 99 IS |

... (agM)
AT SeAE ¢ Y W ard gl

AT STEA& ¢ 3 Sl |

... (gggr)
A e : AT HEl, I Aol Bel (b Iardred e A7 fheft & ufy s 79 H B9
IR &1 78 IHhar| 99 9T s 79 H MR & 2 A Sfias # dvii- Y 2B gl
AT STEA& ¢ 3T A 91 1 GQ| w1 H o 7 dle?
2 afcerarola @s: 78I, 78, 3y qifery| .. ()
AT Ehe @ § IS VA |l jE g HHI-HHT Sfias H U B © 6 amue ora
q & i W, AfeT A aTen B¢ BiaT 1 VAT BT 21 3fud 79 H R BT 8 d dt
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T T8 B SR M fama oft 7 &1 Afe # gen derht € f5 Arw 7w 318 Brer
el BT 21 MY AN A BT & Hd © b R B B B gl B, A & AT g T
F&T 2 3Rk e |aruR 21 &1 wd fid Jadx ded d Fad 2

# IEAGAR TS & R A a4 9, Sl THIE HReb g8 UL BR & T8 2l ... (gaem) A
H U1 TE DR ATI 3R I BT I are ugdl B, A1 A Gel B AT S| 7
H g DY GRS T g

HON. SPEAKER: Now, it is okay.

... (Interruptions)

[ (L&Y : 7T T BT IR B ol
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11.05 hrs
ORAL ANSWERS TO OUESTIONS

- ST 2 U G=AT - 141, AT WG Tl T |

(Q.141)
ST WE Taert (S ¢ oTede Heledl, # SfUD W ¥ HA S | Yol Al g, il

5 AN g #3 Sft 7 g 1 AT SRd gU A o1 {6 g9 H9 Uh gaR Ardl Bl
fSoTelt <1, S8t R ATl Tl 21 99D 91 4F <UTel Ut AT SAIfY Ao 89§91 Sil
25 STE, 2015 B Yo 8s M| A [ & & ¥ 897 01 #g, 2018 &1 qHY feiiRa
fepam| # w8l W A A 6 Al B 3 Ao @ dea 9 el 8, S/ Wok-1 B g
ar firen 8 ffa & fielt 8 afe w92 @1 S onft 9 T8 frem @ F W= St 9 9w e
aTEdt § 5 &9 39 A1 BT I 2018 TF D T HT?

Fed, 3 ® Wy § qam gedl g 6 A Ao, e gar w3 St T ari-
3 EYOT BT § W 2017 ¥, IS9P AGH A W g4 AR Foll A Aferd GAF g8 W AN Bl
3R AR &F H B g fA9el S 7 A1 SR HERTg WBR A TP AN 9918 © AR
AT W A U AR BIe AT a8 © AR AT T 7 ff S wiepfa @ 21 #<H, #
T WS @ § H get w Aw ft garm a5 @l el & fog faselt o s forg
Hfers ft B Tbal g fbd T 89N S22 gl S & - fhaEt o1 ff st @
FIRIT <1 9gd S 2] ded, H I8 W aam argh B AR 99 &5 H 99 /i &9 €,
<Ifh Tl @l a8l W fastell T8 e o1 *& 81 # @3 Aeed § I8 § qo @l g
S AT BT I HRAIY H Y& B DI 3MIHT DIs TG g7
N oR.&.Rig : oTeue HEIGAT, S U & Q- WNT ©| gsAl WHT Adl b1 kiR gl
HErel, Widl S gd fBAr o, Sue AgAR 18,452 W@, H¥ [dofoRT U o ST b
fagdiea & A1 ITH & 15,667 Tia feRiidpa a1 U € 3R 1069 Tfa ssTefafes € ofik 22
e U 2 St gAme IR Red A € A 5 9 aFl § € o't @ S9e SuReimd B B
UG d16 1694 A 31 fIEieRY & oy qal Bd &1 ¥ R W 31 A/, 2018 & s
faediipa &1 STUa A 01 #g, 2018 W 484 UA © A WX Wid fgdipd 8 Sl A S
1694 TG T 8, ITH A BT Y BAR Id A0 Yo 3 &1 $HHI HRU U a1 I8 § 6
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qgf Tfal Ib UgE H I SR W T SR Il TR I9H AT g3 B A/UMEd UT o Ul
ST ST e o, IWH fdare 81 T o1 3R 99 fadrg H € Ue 9v =@ar W, guH P Ib
ag faarg omaT| S9a a8 fhR STUad Q¥ o FddR, 2016 W WRA WRDHR & Yo SUDHHA DI
I8 S 1 1 g9P IR @ Tl I8 HW W AT, 2018 TF X B ST 6 ffaRad
SN W 133 W9 aTh! &1 F ITa JepAl, doMgR, TRIVGR 3fR Saarel sffe et # &, 1 f6
T gATfAd &5 8, ofdh a8l W W & T T 2| I8l W B Y Biod 8, R ©, Al
Tl &1 2 IR BH WY A D! Y FR | NI H 127 A § A A A @ B SN, W
WS ¥ AN, 2018 T ¥ X B SMGH| $HS SIfaRad SIRw@vs # 101 WA 99 § T W
WA S ofd T R B S| SRE-HRER H 94 @ 99§, S 6 HRAA ofa S
&a A § o't W I PR Bl 98 W S B-8 89! el ® fF e, 2018 B SITQ|
S IE W AIC-AE 1694 T AR U, S fF g 1 WE, 2018 W 9 UBA FHHC B
SRI A1 BHART IR0 IR0 &1 M FHT ¥ 9o BT § IR 7Y a9 Id @l Bl

QT ST UH AT ST & ST 89 AN A S AT WPpd Dl 5, Tl Il b
foau wipa &1 g, Aerrg & fou W WPpd © iR 87 Al 7 I oM fhed Refist ot &t
g, <lfp S b b1 39 T X1 SUANT &1 g3l & § HERISE A1 AT, 3 b IABT IR
SUINT & gAT 8] O €1 IWhT SUAN X1 B, I & &9 A (b I © | U4 &l
& e 2

HERTSE, ¥ AT AISM & aR H GOR1 U9 o, A1 AR AT &1 o AeRg, J
aft - 37 Tgal gorm Bl 23 AN BT WMFA A1 HERTSG § ofid g8 2 8 Al &
AR T Tedt off f a8t & 3R qRey w5 ot off 9| 981 R B9 i g =R §, R
el &1 81 9 A9 Rg BR §HY ¥ 98 UB fAEdihd Bl S| 89RT eRie fadwr
2018 &1 &, <ifh IAA Usel & 89 Il fAgiiha BR <1 ol AT BRI, Bl ST /A
&1 fagdieRor & fou < 2 ofik S =0 galm € a1 S W g% 8, 98 § a1 ol g HeRT,
P B SN AT A ST ATSAT B A 2,175 BAS DU, RS, DT & <
697 BNIS, IML.UMELTA. & IT<iid 2,512 PR R ARTASLARG. ® =i 3,488
BRI B M Pl 8,873 HRIS vUY ¥ &, Wipa by &1 a1fl dcb Sept ol UIfer 8, fy
TSl IBAR B Wbl B, TS A HEIAT| W & Y, WA W B SMY A1 89 IR A < <
Sfadl wran et () : HEedn, WA off 3 a1 8l W 9qrr @ f o eRile 8 SW 'W
T B G B O W@ 2, AT g wol-g d 0 & 8 fid e O 99D R § 9=
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THRAT | e @Ry ] VT 91 ol 21 89N TRIE Sl I 89IR & o1l dd SireAT arant
g, S A 37U Q@ BRI &1 WY gER U U8 BT AT {5 Sl AR Wi Ao 8, T I 8
R I H AN B K 27

HEG], W1 ORI B U g © P BAN ;W A S Wd A1 B, 9D IAIAR &
T faotelt firet <@ &, ofdhd it ft 89 4.49 TS @l B, X1 @1 fasren T8 < W @
g1 iral @1 f3srelt St | T8 fira & 21 de AT B W g, IR Fe B W 2| Bl T Bl
f faorelt & frer o & 21 AR wa W S W Yo # O geR & el & § a8t 24
He fasrell & S Bl A1 98 ued € 5 wifardt R AR al % B9 96 oi? WRBR B
9o & f g9 TR H FAT @IE 82
3t IR.&. R : wEEw, T QW @ 9l Fol AT & A1 9o @ off SR 39 N H =
frar o1l HERTE & Ioil #3 W 99 98 H Al BEY U CRIC S Wl | I8 TRIC ST AR
2 3R &1 I8 Fel 2 8 30 BT ¥ S &1, A 2019 B I 24 ©S WAS HAl
DI BT 3R I¥ d1a Dls 41 fSwp, SR Hwl a1 dRU dre Afen &=l
8, 3R Cfadhel HRU W BIy fSURWM B IeT & A AT a1 8, <ifeb O & o=t #ofl d
e AST BT & A SIBT Uect ST Bl ) Ul B Sl HAl g9 9ead | S9!
TRIC ST B AT IR &l © [ IS d18 I8 dle ARST & 81 Fbell, 3FR B I SqD [olQ
el Bl g9 foly 3o qarlRal &l Bl U da &l © b Rives &1 swp@ & 8
s RS & 8| S B B & foag W ' a8 R e ik o fea, R ew
1ot SR difor # Wt Srel % 21 SFaNl, 2019 & q1§ A S Al A B 15 WAHS W FR,
IFD! SRB H T8I ST S Feodm AT b fGFR, 2018 Tb A P HH DD 15 AT I
HH HIAT 8| I8 TRIC BH1 A fhaT &1 S8l ab Rivew 8 =1 &I a1d &, 891 ol &b
AT, Pl AATHR 3R 8F AR AISHIG o of A Yob oG 72 TR BRI$ 9Y 89 UT=dl bl
Ren 3@ o & fog @ w® | R 99 )I a9 8 WIS ST SHAT 2, 3Tl T3
ATe=, TABHY WIS &, Bie) HICRT BT 8, TABAR H HIeRT Bl 8, HogaR AT
BT B, 3 AN FGRAT B foIT B T ¢ g B 31T, SADT Dls BRI 781 © b T 24
He fagd 9welg 7 R 9o |
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DR. HEENA VIJAYKUMAR GAVIT: Madam Speaker, I would like to
congratulate the Minister for the excellent work he is doing in the Ministry of
Power.

Madam, I come from a tribal area of Maharashtra, one of the most difficult
areas, that is Nandurbar. Madam, in my constituency, there are 86 revenue villages
which are unelectrified. In those tribal areas, people live in paadas or hamlets. As
many as 763 hamlets are unelectrified. During one of my last questions to the
Power Minister, the Minister had committed to release funds for this electrification
work.

Madam, today in the written answer given by the Minister in the chart, the

State of Maharashtra finds no place in the years 2014-15, 2015-16 and 2016-17.
Since the Government has announced that electrification will be completed by
2018, I would like to know from the hon. Minister by what time all these villages
and hamlets in my constituency, Nandurbar, will be electrified and when we will
be getting the necessary funds.
N IR B.Riw : reme wEE, HERG # BIE WY fIow q@t @), g o Ol 3rg R
e 2l #e9 7 I HEl g, 9T tHeIcH ® IR H gl 8 WY 3R ‘eR3. HHENC b agd
S wed ¢ ¥ T a8 g faaw & $eRia gafdgfhae & foy § w 81 $Sfia safdgfhaem
@ oI 89 319 T HERTSE Dl 693 XIS Y U T &R US T Bl $chd gotfdebarer
BT 21 Sl IS e Y 8, ITb! W Bl 2l IqD q/q W Gl DI qed 8, I oY
g9 ‘YW ASHT & d8d 16,000 BRI BUA U 8, fAd Sl qeii-gEl Prfaefdds g,
ST W @ aR S Bl slifey, frft R i R st ol el marsa a2 5
T Sl 99 fQu € S uid @9 ol 3R 9 3iR ARG I 89 Se 3R 0 ¢ <1

[aWaN

A JEALT : 3T HERIE, Bl SA[de[Bb I HFele BT |

it Iofta |aa @ e S, gRaK|

e Sft, ol WA Sft 7 St v f3@, SR wEr © f6 a9 2019 I@ sM-devcs
24-8¢ Awls M| fhd, ST ST AeRTe ¥ glod ¢ f& agf fami o1 3 e fasten
e ot a8, e a8 B Bd 8 % ol 31 9 Aial ofk 9 UH. T O
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B TH & U 2 fF 8 W aa i B foy B BT gsar § 3R S W g
T Bl
TERTE # O JhR 9 gRIBAT B @1 3@ & IiR fhami 1 et 8l <&l g, &l

SHABT ISM B IRBR 7 forar 87 R SHEI 9o form g df &9 I &Y S € 8-

TRES fIoTell AwTE AeRe & fhari & fiel, $9® folv IReGR RIT B 1 & 872

it R .RIE : rewe WG, BN WERI, WRBR Bl Sl A & B, SUH BT 9o o AhiAY
@ forg ot <1 2

AT 3eAeT : IR & fAbr 2 S0H AMIB! Agg H |

it aR.®.fiE : 7EeAT, B HERTE BT 10,758 TNHHEN & fov 4 Ry § ok il 9@
232 WS MY 1. ()

it Iolla [ad : I Al IRBR B HAR 2. (F1agm)

sft R.&H.RIE : W1 B I EHER Wie H AT oAl gl S9P o1 e’ HRAT U=l B
4fp a1 T T w € A | TP i SHHT B IR @ ¢ AR gAY 59! fSATS 987 a1 g
2| 3U®H ITAHA HH 7 IR AYhFaR HuRrd fafics 21 afdd, 9 | I8 31 39D
forg 491 e € ofR & T 39 @VE | ©

SHRI K. ASHOK KUMAR: Madam, in India, over three billion units of

electricity or a day’s national consumption was wasted in 2014-15. Data from
various power exchanges show a higher wastage in 2013-14 which is at 3.5 billion
units. It is the actual power fed into the grid but it became a wastage because it
was not used. The end consumers are paying more prices for electricity.

Madam, I would like to know through you from the hon. Minister of Power
as to what steps are proposed to be taken up by the Government to stop the
wastage of power.

SHRI R. K. SINGH: Madam, I could not get his question. What was he saying?
Was he saying about leakage or theft or about anything else?

HON. SPEAKER: Shri K. Ashok Kumar, please repeat your question.

SHRI K. ASHOK KUMAR: Madam, in India, over three billion units of

electricity or a day’s national consumption was wasted in 2014-15. Data from
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various power exchanges show a higher wastage in 2013-14 which is at 3.5 billion
units. It is the actual power fed into the grid but it became a wastage because it
was not used. The end consumers are paying more prices for electricity.

Madam, I would like to know through you from the hon. Minister of Power

as to what steps are proposed to be taken up by the Government to stop the
wastage of power.
SHRI R. K. SINGH: Madam, I have two things to say. One is that only that
amount of power can be injected into grid which can be drawn. There is no
question of any excess power being fed into the grid. Otherwise, the grid will be
imbalanced. The frequency will go up and down. So, it does not happen. Extra
power cannot be fed in. Only that much of power can be fed in which is drawn
out. That is one thing.

The second thing is that in so far as losses are concerned, there are two

types of losses. One is because of technical reasons which varies from over two
and a half per cent to seven and a half per cent. The other is because of theft.
Now, the total losses for the year 2015-16 for which we have audited figures were
about 21 per cent. Now, we are emphasising that these losses must be brought
down. The States have agreed to bring them down. I have set a target that by
December, 2018 those losses must be brought down to less than 15 per cent and
we will achieve that target.
SHRI BAIJAYANT JAY PANDA : Madam, the hon. Minister’s statement that in
the last three years, almost five thousand villages have been electrified every year
has to be welcomed and I am particularly happy that in Odisha, after a slow start
in the first, and electrification has been very high in the second and third years.

Madam, my question relates to item B of the hon. Minister’s statement with
regard to the capacity of electricity. Madam, he has pointed out that the
requirement for electricity in the country is approximately 1,77,000 megawatts and
the capacity is 3,30,000 megawatts and it is almost double of the requirement.

Despite that, we know that many parts of the country do not have continuous
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electricity. They have load shedding and he has already spoken about that. One
of the greatest problems is not the capacity to generate and it is not even the T&D
losses, although T&D losses are very high. It is about 21 per cent and he wants to
bring it down to 15 per cent. Then, we have really double of the capacity. The
problem 1is that our transmission grids are not capable of moving enough
electricity from the surplus areas to the deficit areas. We know traditionally the
Eastern Grid has had surplus and the Northern Grid has had deficit. Now, what is
the hon. Minister planning to rectify it? He has talked about distribution at the
lower level and at the village level. That solves the village level problem. But to
balance the availability of power and the requirement of power, much more
investment has to be made in the national inter-State grids. What are his plans for
that? What is the outlook on that front?

SHRI R. K. SINGH: Madam, currently our inter-State transmission is quite robust.
I have raised this question a couple of times in meetings with my officers and
reviews are carried out regularly.

Madam, in the last three years, we have added 55,000 Circuit Kilometres
(CKM) of inter-State grid. We have added more than 30 per cent of what had
been added right from Independence onwards. So, our inter-State transmission
grid is not an issue. The issue is with intra-State transmission. Now, the intra-
State transmission has to be strengthened. We do not have the problem in
wheeling power from anywhere to anywhere. Now, for strengthening the intra-
State transmission, we are giving money. We hope that by utilizing that money,
the intra-State transmission can be strengthened.

Again we are giving money for 33 KV feeders, for building new
substations and all that. The difficulty is the pace of the work. The pace of the
work needs to be faster. The money is there. In Odisha, the work is going on. In
fact, our agencies are doing the work. It is NTPC and Powergrid which are
executing the work for the Odisha Government there, and they are doing it. But I

think the pace needs to pick up a bit.
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(Q. 142)
SHRI Y.S. AVINASH REDDY : Madam, Tirupati Airport became international

airport very recently. It was inaugurated by our Prime Minister, Shri Narendra
Modi Ji. Tirupati is a famous temple city in the world. On an average, the temple
attracts a lakh of pilgrims everyday. Many pilgrims come from other countries
also.

Secondly, nearly 6-7 lakh people from Rayalseema district, especially from
towns like Kadapa, Rajampet and Rayachoti are working in the Gulf countries. If
there are international flights to these countries from Tirupati International
Airport, it will be very convenient for the people travelling to the Gulf countries.
Tirupati is growing industrially also. So it will be useful for the industrialists if the
Tirupati Airport runs international flights. So, keeping in view the convenience of
pilgrims, industrialists and mainly of the people travelling to the Gulf countries,
will the Government of India take special interest to advise the Air India and other
airline operators to run their international operations from Tirupati Airport?

SHRI ASHOK GAJAPATHI RAJU: Madam, Tirupati is an extremely important
place. It is a religious place for a lot of people. The Government will not make any
discrimination here. We will advise all the airlines to look at Tirupati and start
flights as soon as they are practical.

HON. SPEAKER: You ask your second supplementary question.

SHRI Y.S. AVINASH REDDY : Recently, Kadapa Airport became operational. I
thank the Government for covering the Kadapa Airport under the UDAN Regional
Connectivity Scheme. Recently, the runway extension work was sanctioned and
tenders were also called. May I know by when this work will be completed?

SHRI ASHOK GAJAPATHI RAJU: Madam, UDAN has connected. Madam,
against about 75 airports which were active with scheduled flights, in the first lot
of UDAN itself 31 airports have almost come in. Out of which 14 are already
operational. And, in the second round of UDAN, we are looking at something like

about another 41 more airports. So since Independence to this Government coming
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in, there are about 75 airports in the country where scheduled flights are going.
Now we are looking at around 80 airports in this short period. Of course, aviation
is growing. Kadapa is also growing. Kadapa has been covered by the UDAN
scheme.
DR. KIRIT SOMAIYA : In the reply there is a mention about the bilateral traffic
right. I do agree with it. I would like to know this from the Government. When
there is vikas, growth, development, there is increasing demand in India. When the
international financial agencies say that India will be one of the five by 2018 and
one of the three of the seven developed countries in 2020, we will have to increase
the capacity of our airports. Simultaneously, like Tirupati, the Mumbai Airport has
reached its saturation level. So now there is a domestic demand to go outside. So,
what is the Government planning to cope up with the demand and to have
international bilateral discussion? What about the Air India which is sacrificing or
underutilising this bilateral right? Will you please guide us?
SHRI ASHOK GAJAPATHI RAJU: The bilateral rights are what country to
country they agree on a level of equality and they perform. Right now the Indian
players are going to 33 destinations. Tirupati is a non-congested airport. In fact,
the terminal is a new terminal inaugurated by our hon. Prime Minister himself.
Mumbai is a very congested airport. In fact, Mumbai is a premier city of
our country. It is just unfortunate that this congestion is there. But we are happy at
least the State Government is coming forward and giving us another airport in
Navi Mumbai. Mumbai Airport is already congested. We are having 52
movements in an hour which compares to the better off in the world. So even if
Indians can perform better than the best in the world, we still do not have room as
far as Mumbai is concerned. So please understand this. Let us all work together
and relieve the congestions. We have a few airports where there are congestions.

Let us relieve the congestions there.
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"SHRI GURJEET SINGH AUJLA : I thank you, Hon. Madam Speaker for giving
me the opportunity to ask a supplementary question on this issue in Punjabi.

My question pertains to Shri Guru Ram Das ji International Airport in
Amritsar. Thousands of tourists and pilgrims visit the holy Golden Temple to pay
obeisance. Sometimes, the figure of tourists runs into lakhs. A recent assessment
has put the number of arriving passengers at the airport at about two lakhs.

Madam, international flights from Amritsar to Toronto, Amritsar to London
and Amritsar to Singapore were cancelled earlier. [ would urge upon the
Government to re-start international flights of Air India from Amritsar. At
present, seven international flights touch down in Amritsar and five international
airlines operate their flights from here.

Madam, the need of the hour is to start Air India international flights from
Amritsar. The Members of Lok Sabha also visit Amritsar to pay obeisance at
Golden Temple. All Prime Ministers of India also visit Amritsar to pay their
obeisance. International tourists flock the city and use this airport.

So, I urge upon the Government to start international flights of Air India
from the Amritsar airport at the earliest. It will also go a long way in helping our

Punjabi brothers and sisters who are settled abroad. Thank you.

SHRI ASHOK GAJAPATHI RAJU: The hon. Member has made a suggestion.
We can put it to Air India and motivate them.
HON. SPEAKER: Dr. A. Sampath, you put a short question.
DR. A. SAMPATH : Madam, our hon. Minister has given in the reply that the
Government has no role in commencement of flight operations and the
international operations are governed by the availability of bilateral traffic rights
and commercial judgements of the airlines.

Madam Speaker, | am very glad and I am very much thankful that you

allowed me to raise such a supplementary question. I am coming from a State

* English translation of the speech originally delivered in Punjabi.
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where more than 10 per cent of the total population is working abroad, outside the
nation. The only mode of transport for my brothers and sisters working or
employed outside the nation is by the airlines alone. Here, Madam Speaker, I may
put to the notice of the hon. Minister that at times one economy class ticket either
from Thiruvananthapuram or from Cochin to any of the Middle-East nations is
more than Rs.50,000 per adult passenger and that too is for an economy class of
ticket. Here my question is: Madam Speaker, has any foreign airline applied for
operations to the various Indian airports? And, if they are in the queue, will the
Minister be kind enough to tell the House which are the airlines which are in the
queue now, seeking the permission of the Government of India?

I know, of course, there is a reciprocal arrangement. Sometimes, that may

be necessary. But the reciprocal arrangement is to be done by the Government
with another Government or with the consent of the Government. So, through you,
Madam, I would like to know this. Which are the airlines which have expressed
their interest to commence the operations to the various Indian airports so that the
passengers may be benefited? Thank you.
SHRI ASHOK GAJAPATHI RAJU: Madam, as per the India world traffic from
November 2016 to October 2017, the total traffic of the Indians is 59.4 million
travels. Out of this, the travel carried by the Indian carriers was 21 million, that is,
35.5 per cent.

The traffic carried by foreign carriers was 38.4 million, which was 64.5 per
cent.

The hon. Member has asked for the details. It is a continuous process. So,
I would gather those details and reach out to the hon. Member stating which
airline has applied, at what day, what time and for how much traffic etc.

So, we can gather all those details and supply it to the hon. Members.

HON. SPEAKER: Now, Shri K. Venugopal. Please ask a very pointed and short

question.
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SHRI K.C. VENUGOPAL : Yes, Madam.

The question raised by our hon. Member has not been replied by the hon.
Minister satisfactorily because he had asked the question of skyrocketing prices of
the seasoned tickets to the Middle East especially from Kerala.

Madam, we are told that Air India is going to be privatized. Disinvestment
is going on. So, there is a lot of apprehension among the employees of Air India.
We are always saying that Air India is our national pride. The Government is
always saying that it is our national pride. Now, you are disinvesting Air India.
So, what would be the fate of the employees of Air India? Does the Government
have any idea about its employees or not?
HON. SPEAKER: This question does not pertain to the main question.
SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, it is a different question
altogether.
HON. SPEAKER: That is why I also said so.
SHRI ASHOK GAJAPATHI RAJU: But to allay his apprehension, I would like to
submit. It is an important thing. Now, nobody wants any employee to go
unemployed. We do not want Air India to go the Kingfisher way where nobody
benefits. We want Air India to survive, to serve its employees, to serve its
passengers and fly high. Indian Aviation is flying high. There is an alternative
mechanism being considered and it is headed by Jaitleyji, who is our Finance
Minister; and I am also on it.

If the hon. Member has any suggestion to make Air India vibrant, please let

us know. We will consider it.
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(Q.143)
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(Q.144)
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SHRI K.H. MUNIYAPPA : Thank you, Madam, for giving me this opportunity.
Bharat Gold Mines is one of the most famous gold mines in the country, and it is
located in my parliamentary constituency, Kolar. I met Shri Tomar Sahib. We
had a detailed discussion. Bharat Gold Mines was closed down when the earlier
NDA Government was in power. Thereafter, when the UPA Government came to
power, we had taken a decision to reopen Bharat Gold Mines by floating the
global tender. Subsequently, in 2015, as part of a policy decision, the entire
mining activities except coal and zinc were handed over to the State. After that,
when [ met Shri Tomar Sahib, he assured me that arrears of the employees which
were pending before the Government of India would be paid.

When the UPA Government was there, 3,500 houses of the employees were
regularized. There is a balance of 10,000 houses. Spread over more than 150
years, three generations of employees have been working in Bharat Gold Mines.
Many small huts are located there. I had requested the hon. Minister in this regard,
and he said that he would consider my request.

According to the new policy, the State has to take care of it. Earlier, the
State was not agreeing with it. Now, the State has agreed to take over the mines
and to oversee further rehabilitation, and the setting up of new industries. Madam,
12,000 acres of land is there. What I am requesting the Government is this. Will
the possession of Bharat Gold Mines be handed over to them without any liability?
More than one lakh employees are working in Bharat Gold Mines, Kolar Gold
Fields.

Madam Speaker, there they will be rehabilitated and new industries would
be set up. May I know from the hon. Minister whether the land will be handed
over to them without any liability? On the issue of regularisation of pending

houses, the Minister has assured me because he was also concerned about it.
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i W g AR A e wEledl, MR TMes W &1 (499 agd qRET 21 A
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SHRI N. K. PREMACHANDRAN : First of all, thank you very much for creating

such a conducive atmosphere so that we can put questions.

Madam Speaker, this is a question which is related to illegal mining. My
Constituency of Kollam and the coastal area of Kerala are gifted with natural
resources like Monazite, Ilmenite, Rutile, Zircon and rare beach sand minerals.
Madam, there the highest rate of illegal mining is going on. The public sector
undertakings are not exploring and utilising these beach sand minerals which is
why this illegal mining is going on. Kindly see the schedule to the answer, i.e. no.
8. In Kerala, the average number of illegal mining cases is 4,448 every year, that
is, in 2013, 2014, 2015, 2016 and 2017. Kindly see the action taken on these
illegal mining cases. The number of FIRs lodged is zero, the number of court cases
filed is zero and the number seized vehicles is zero. The total amount seized is Rs.
8000. In 4000 cases, the fine imposed is only Rs. 8000. It means that there is
collusion between the mining mafia and the authorities concerned.

I would like to know from the hon. Minister what action is going to be
taken against the illegal mining of beach sand minerals since it is a matter which
comes under the Government of India.
$ft s RiE AR AR oy Heledl, HRed WoR AR ofik ATg R feRe |1 Wil W
favaa €1 S8l db 3199 T &1 Fald ©, 9 W =0 &A1, S Abl, S W HRdS
HRAT, T3S, 3R, DRMAI, JAT DI U BRAT 3R JAA g BRAT 3MMfG AR B AR B
T TR & ISR &7 & vy = 2




28.12.2017 33

ToR Red @ Wdy # S diferiia ol 80 €S9 AMd § @g WReR AR
FHh g 3R Fm el € 3R T IR | U W Bl B TR ARG AU IABRY Y
Sfe ¥ eRe B 9! € iR FH-97T W 9 W HM 4 FRN &1 IR 9 g AR 71 2T
8, U8 U 3Tl a1 21 R H 319 WIT & WY H 80 TS HUY BT BIgT AT MAT & 3R
S JBR Bl BRAE I WDHRI gRT FRART W A Bl Sl & 81 A arel Dl § W
9 UHR B! BRIATE B |

IfT IS v amues &= # B A1 31y I g faRad vy # AR # ow IReR |
9 v & IR FEaE &9 & oy sl § el faww Qe @wa § 5 9Ra
HRBR BT W UBR B SR BRIAE! Bl A & oY g3 ke Jiiag o 3R Al ST
TS AT ST SR AR § BH U WO A 91 PR B Ay |




28.12.2017 34

(Q. 145)
SHRI JAYADEV GALLA : Madam Speaker, we are all well aware that 140 GW

is the target for solar power in the country out of a total target of 170 GW of
renewable energy by 2022. Out of this, 40 GW is rooftop solar or decentralized
power generation. That power is being pumped into the grid and with a net
metering concept, the difference between what is consumed and what is generated
is being billed. Madam, storage would be very useful for load balancing between
peak and non-peak hours and also for frequency stabilization. Time of Day tariff
would also be very effective to change the behaviour of consumers to consume
more in non-peak hours, thus balancing the demand during the day.

Madam, my question to the Minister through you is, is the Government
planning to bring a policy to mandate 10 per cent of renewable energy capacity to
have storage back up and also to introduce Time of Day tariffs to improve the load
balancing?

SHRI R.K. SINGH: Madam, both the suggestions given by the hon. Member are
valid. We propose to bring into law a provision for Time of Day tariff. And we
believe that storage is also something which is necessary and which will help
making renewable power viable. In fact, if storage comes and it becomes viable,
then renewable energy will edge out conventional sources of energy. The problem
with storage is that it is very expensive as of now. The last time we said, the cost
was 273 USD per kilowatt hour which is very expensive. Once the prices come
down, we will be making use of storage. In fact, it would start getting used by
itself.

HON. SPEAKER: The Question Hour is over.
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12.00 hrs

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, Speaker, Polavaram
issue is a very serious one. ... (Interruptions)

AT & : g3 bs WA UK et € dfpd it A7 fh Wt wr ywdg B Ao
T & 21 AT Per € P 39 AWl B R W & ofia ff W | Sorn S @t gl So, |

have not allowed anything.

... (Interruptions)



28.12.2017 36

12.01 hrs
PAPERS LAID ON THE TABLE

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (COL. RAJYAVARDHAN
RATHORE (RETD.)): I beg to lay on the Table:- (1) (i) A copy of the Annual
Report (Hindi and English versions) of the Press Council of India, New Delhi, for
the year 2016-2017, along with Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Press Council of India, New Delhi, for the year 2016-2017.

[Placed in Library, See No. LT 8154/16/17]
(2) (1) A copy of the Annual Report (Hindi and English versions) of the Prasar
Bharati, New Delhi, for the year 2016-2017.
(i1) A copy of the Annual Accounts of the Prasar Bharati, New Delhi, for the year
2016-2017, together with Audit Report thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Prasar Bharati, New Delhi, for the year 2016-2017.

[Placed in Library, See No. LT 8155/16/17]
(3) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-
(i) Review by the Government of the working of the Broadcast Engineering
Consultants India Limited, Noida, for the year 2016-2017.
(i) Annual Report of the Broadcast Engineering Consultants India Limited, Noida,
for the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8156/16/17]
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(4) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Broadcast Engineering Consultants India Limited and the Ministry of
Information and Broadcasting for the year 2017-2018.

[Placed in Library, See No. LT 8157/16/17]

(5) (i) A copy of the Annual Report (Hindi and English versions) of the
Lakshmibai National Institute of Physical Education, Gwalior, for the year 2016-
2017, alongwith Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Lakshmibai National Institute of Physical Education, Gwalior, for
the year 2016-2017.

[Placed in Library, See No. LT 8158/16/17]

(6) A copy of the Notification No. G.S.R.357(E) (Hindi and English versions)
published in Gazette of India dated 13th April, 2017 making certain amendments
in the Cinematograph (Certification) Rules, 1983 under sub-section (3) of Section
8 of the Cinematograph Act, 1952.

[Placed in Library, See No. LT 8159/16/17]

(7) A copy of the Prasar Bharati (Broadcasting Corporation of India) Stenographer
Posts Recruitment Regulations, 2017 (Hindi and English versions) published in
Notification No. N-10/13/2013-PPC in Gazette of India dated 7th December, 2017
under Section 34 of the Prasar Bharati (Broadcasting Corporation of India) Act,
1990.

[Placed in Library, See No. LT 8160/16/17]
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THE MINISTER OF STATE OF THE MINISTRY OF POWER AND
MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI R.K. SINGH): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-

(a) (i) Review by the Government of the working of the NHDC Limited, Bhopal,
for the year 2016-2017.

(i1) Annual Report of the NHDC Limited, Bhopal, for the year 2016-2017, along
with Audited Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 8161/16/17]

(b) (1) Review by the Government of the working of the THDC India Limited,
Rishikesh, for the year 2016-2017.

(i1) Annual Report of the THDC India Limited, Rishikesh, for the year 2016-2017,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 8162/16/17]

(c) (1) Review by the Government of the working of the Indian Renewable Energy
Development Agency Limited, New Delhi, for the year 2016-2017.

(i1)) Annual Report of the Indian Renewable Energy Development Agency
Limited, New Delhi, for the year 2016-2017, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8163/16/17]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the Central
Electricity Regulatory Commission, New Delhi, for the year 2016-2017, along
with Audited Accounts.
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(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Central Electricity Regulatory Commission, New Delhi, for the
year 2016-2017.

[Placed in Library, See No. LT 8164/16/17]

(3) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Power System Operation
Corporation Limited and the Ministry of Power for the year 2017-2018.

[Placed in Library, See No. LT 8165/16/17]

(i1)) Memorandum of Understanding between the Power Grid Corporation of India
Limited and the Ministry of Power for the year 2017-2018.
[Placed in Library, See No. LT 8166/16/17]

(4) A copy of the Annual Accounts (Hindi and English versions) of the Joint
Electricity Regulatory Commission for the states of Manipur and Mizoram,
Aizawl, for the years 2007-2008 to 2012-2013, together with Audit Report
thereon.

(5) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (4) above.

[Placed in Library, See No. LT 8167/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-

(1) Review by the Government of the working of the Dredging Corporation of
India Limited, Visakhapatnam, for the year 2016-2017.
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(i1) Annual Report of the Dredging Corporation of India Limited, Visakhapatnam,
for the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8168/16/17]

(2) A copy of the Annual Accounts (Hindi and English versions) of the
Tariff Authority for Major Ports, Mumbai, for the year 2016-2017, together with
Audit Report thereon.

[Placed in Library, See No. LT 8169/16/17]

(3) A copy each of the following Notifications (Hindi and English versions) under
sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-
(i) G.S.R.1502(E) published in Gazette of India dated 11™ December, 2017
approving the Jawaharlal Nehru Port Trust Employees (Recruitment, Seniority and
Promotion)(Amendment) Regulations, 2017.
(ii) G.S.R.1503(E) published in Gazette of India dated 11™ December, 2017
containing corrigendum to the Notification No. G.S.R.153(E) dated 8th February,
2016.

[Placed in Library, See No. LT 8170/16/17]

Trfor A dAte # o w3t (s W Ut area) ¢ Aeledl, § Efaled o |9 ued

TR Gl § -

(1) @) YRG WA dARdeged B, s fQeeh & a9 2016-17 &
e wladed &1 T ufd (BT dom SiUSi WehRon)  qo
EECIRNIGRSEC]

@) YRd WA Asaciged BresyH, Ts fQeell & av 2016-17 &
PG B WROGR GRT G B gH ufa (T q2n st

HEhHIO) |

[Placed in Library, See No. LT 8171/16/17]
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[, Y 3R AW I JAel A g @ (st g AedY): weien, § eEfaled o
[T geel IR T § -
(1) @M iR @ (e iR fafre) e, 1957 & axT 28 & ST-a=1 (1) &

ON N (N

ierta FeferRea srfagammsll @1 Udb-ues ufd (= a2 SHo W) -

(Tp) @i (e dergs 99, 2017 ST 30 FaWR, 2017 & ARA & Jod H
STfergaT e ALeL . 1469 (31) # UHIRG ¢ oI

@)  WLHLFA. 1325 (31) S 24 3fFTAR, 2017 D WRA B ASUA H FHIRE Y A
den e gR @ iR @l (e iR fafres) srfafm, 1957 @) o1 4 &t Sugwr
(1) & T WRIPH & HAoe 9 AT AT BraReE fafics ok #9d ufeaq dma
RS STaTHe US of$T SraRed &l Afgfaa faam = gl

[Placed in Library, See No. LT 8172/16/17]

(2) Ul AWTH, 2013 B ORI 394 HI IT-GRT (Th) & Iiqq Fr=ifalRaa o= @
UH-Ueh afd (B q2n sl | -
(Th) fegw™ IR fAfics, BIad & ay¥ 2016-17 © BRIBIT Bi
WBHR gRI GHIET B U vl |
@) fegwmm ®R fafice, @iawd & a9 2016-17 &1 dii¥e  Hfdded,
TEMET oRd dT 99 W MiFG-Heeariiad o fewforT|
[Placed in Library, See No. LT 8173/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Airports
Authority of India, New Delhi, for the year 2016-2017, along with Audited

Accounts.
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(i1) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Airports Authority of India, New Delhi, for the year 2016-
2017.

[Placed in Library, See No. LT 8174/16/17]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the Aero Club
of India, New Delhi, for the year 2016-2017, along with Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Aero Club of India, New Delhi, for the year 2016-2017.
[Placed in Library, See No. LT 8175/16/17]
(3) A copy of the Aircraft (Investigation of Accidents and Incidents) Rules, 2017
(Hindi and English versions) published in Notification No. G.S.R.1011(E) in
Gazette of India dated 11th August, 2017 under Section 14A of the Aircraft Act,
1934.
[Placed in Library, See No. LT 8176/16/17]

(4) A copy of the Airports Authority of India (Management of Airports)
Amendment Regulations, 2017 (Hindi and English versions) published in
Notification No. AAI/PERS/EDPA/Reg/2002 in Gazette of India dated 26th July,
2017 under Section 43 of the Airports Authority of India Act, 1994.

[Placed in Library, See No. LT 8177/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Polavaram
Project Authority, Hyderabad, for the year 2015-2016, along with Audited

Accounts.
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(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Polavaram Project Authority, Hyderabad, for the year 2015-2016.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT 8178/16/17]
T AT | o #At (sft 3 ) ¢ Heledn, # MfERea um AW ved wR v § -
(1) (W) SfeTd S Sswiwl REd THIRNYE, SIddal & 99 2016-2017 &
e ufded &t ufa (R don 3Rl Wxapxvn) dn oaTRifad
o |
() SR e oS Red THIRIUEE, diedrl & 99 2016-2017 &
PHIRIBIU DI IREHR gRT FHIAT BT b Uiy () e Sisi dxanwo) |
[Placed in Library, See No. LT 8179/16/17]
(2) (Tp)  UTRH STAWIC US URIUIC TR BN, Has & a9 2016-2017 &
iy ufded &t ufa (R don 3RSl Wxapxvn) q oRaTaRifad
Ecl
@) UTaReH SAATHE TS YaqUIc FHIRE HISfid, Jds & a9 2016-2017 &
PHIIDHO B IROR gRI FHIET Bt g Ui (B qem el dxanv) |
[Placed in Library, See No. LT 8180/16/17]
3) (Td) TR YRS FHIIE BSRIA, T ool & ¥ 2016-2017 B afid
gfaded & g ufd (RSl Qe SISl Hxahvvr) doil oIEraNifard o |
@) TR TS T HIefid, s fieell & a9 2016-2017 & BRSO
P WRHR gRT FHIET HF U Uiy (= T s Ao |
[Placed in Library, See No. LT 8181/16/17]
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JEASETE CHICISA sevaiol REd TAIRNIM, ofgdeEle & d¥ 2016-
2017 & ai¥e ufide & ga ufa (R don ofsh epeon) qen
TETifarT o |

JEACETE CHICISA sevaiol REd TAIRNIE, 3fgdeElge & d¥ 2016-
2017 & BB HI IRHR §R FHIET DI T ufa (B dor st

&) |

[Placed in Library, See No. LT 8182/16/17]

e sfean covega Rad gaifmeE, misiaEe & ay¥ 2016-2017 &
e gfided & o gfa (R Jen oSl dxapvvr) a7 oramRifaa
Ecl
e 3feu cIersa Read TaifRue, misiaee & 99 2016-2017 &
PHIIDHO B IREHR gRI FHIET & g uf (RS qem Hsh dxamvo) |
[Placed in Library, See No. LT 8183/16/17]
i coqeisel RAd TAIRNEE, 4a5 & 99 2016-2017 & Al Hfadad
It Up afa () T IRl dRason) qo oraTRifad o |

g CoIegel REd YRR, Hag & ay 2016-2017 & BIIDRU Bl

WRHR GRT FHIET DI U afa (R q2r s dwmv) |

[Placed in Library, See No. LT 8184/16/17]

d9-He coderge Red QHIREM, Rd & a4 2016-2017 & df¥ep
gforde @1 b uf (Rt Torm 3o Axawon) doIT oiETRifard o |

H9-7e caqeisdl RAd UAIRGEN, IRd & 99 2016-2017 & BIADHRU

P TRBR GRT T B U afar (Rt o it dxawon) |

[Placed in Library, See No. LT 8185/16/17]

ARY fedl CeRiegel REd TAIRIU, HIawcR & 99 2016-2017 &
e gfaded & o ufa (R qen ool dxapvvr) dor oramRifaa
oY |
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A8y $fSAT CRIesd Ree THIRNEE, MR & ¥ 2016-2017 &
PHIIHO B IROHR gRI THIET & g uf (RS qem Hrsh dxamvo) |

[Placed in Library, See No. LT 8186/16/17]
Riafew de ac Riewn e Rad gaIRUeE, a3 & a9 2016-2017 &

e gfdded & o ufa (R qen oSl dxepvvn) a1 oramRifaa

Y |
ARy gfedr Cwiersd REd THIfdgeN, dagd d¥ 2016-2017 &
HTRIHROT B IRDHR GRT FHIET & U afa (B qem s i) |
[Placed in Library, See No. LT 8187/16/17]

(10) Sc HURIA M® SfeAT fafics ik & #A@T & 7e a9 2017-2018 & foy
B ARSI S0 DI T air(fR=a e sirsl 6¥ahvo) |

(11) (T)

()

(12) (T)

[Placed in Library, See No. LT 8188/16/17]
BIe CHACIsed Uadic THIRN BIefd, {ag & d¥ 2016-2017 &

e gfided & o ufa (R den ol dxapvvn) dor oramRifaa

Y |

BIe CHACIsed Uadic THIRN BIefd, {ag & d¥ 2016-2017 &

PTRIGROT B TRBR GRT THIET DI Tp Ui (R qem R dxano) |
[Placed in Library, See No. LT 8189/16/17]

Ridfed T WM coacsed TaauIc THIRM Hefid, §d8 & a9 2016-

2017 @& dqId ufaded & Ud gfa (R aom efUsll dxasu)

TETifarT o |

Rigfed Us WM coacsed TaUIc THIRM B, {ds & a9 2016-

2017 & BB H IREHR gR FHIET DI T gfa (B Jor st

D)) |

[Placed in Library, See No. LT 8190/16/17]
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(13) wust arffTH, 2013 Y ORT 394 BT SU-URT (Vh) & 3fcital fw=ferRad u=i &
Th-Uh Ui (= T2 3l Hwanson) -

() (W)

()

(%) (T)
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[Placed

84 JC Us YU faffice, dlIdeel & a9 2016-2017 & HRIGIUN Bl
ARBR gRI WHIET HI T Tfa |

g4 v Us yaquie foffics, diafdldl & a9 2016-2017 HI dli¥d
IfrdeH, oEaTRIfAd ofd oI 391 WR i=d-AereamRiars & fewfor |

[Placed in Library, See No. LT 8191/16/17]
S[C BIUNTA 3% T fAfAcs, Bietprdl & a¥ 2016-2017 & BIIBRUI

B IRBR gRT THIET Hl Th U |

SE PIUNYE 3% SiSAT fAfCS,, HIcIdbIT & a9 2016-2017 &1 AlND
gferded, AT oRg eI S W RiFs-AeeamNieds & fewfor |
[Placed in Library, See No. LT 8192/16/17]

fafeer fear wReE foffics, SMYR IR sH®! FNUART & a9 2016-
2017 & HRIBRU B ARBR gRT AHET BT T il

fafeer Sfear wRed faffics, dMYR iR 9@ AT & a9 2016-
2017 &1 af¥e YIded, IRETIRIfEd o e S99 R MRiFs-AeearNied
P fewfor |

[Placed in Library, See No. LT 8193/16/17]
P SSXoIol BUNIE 3MH sfear fafies, 73 el & a9 2016-2017 &
BIRIBROT Bl TRBR gRT FHIET B b Ui

PIe SSISl BIANIH MH sfear fafies, -5 faeell & 99 2016-2017 &1
qIf¥® Ufded, RIS o J1 89 R Mae-AgeEmes ®f
fewfor |

in Library, See No. LT 8194/16/17]
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, Speaker, Polavaram
Project issue is a very serious issue.. ... (Interruptions)
HON. SPEAKER: It is an Annual Report. How can you say anything now?
... (Interruptions)
HON. SPEAKER: Not like this. Nothing will go on record.
...(Interruptions)... *

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Academy of Highway Engineers, Noida, for the year 2016-2017, alongwith
Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Indian Academy of Highway Engineers, Noida, for the year 2016-
2017.

[Placed in Library, See No. LT 8195/16/17]

(2) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-

(1) Review by the Government of the working of the National Highways and
Infrastructure Development Corporation Limited, New Delhi, for the year 2016-

2017.

* Not recorded
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(i1)) Annual Report of the National Highways and Infrastructure Development
Corporation Limited, New Delhi, for the year 2016-2017, alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8196/16/17]
(3) A copy each of the following Notifications (Hindi and English versions) under
Section 10 of the National Highways Act, 1956 :-
(1) S.0.2219(E) published in Gazette of India dated 14th July, 2017, making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.
(1i1)) S.0.2221(E) published in Gazette of India dated 14th July, 2017 making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.
(111) S.0.2222(E) published in Gazette of India dated 14th July, 2017 entrusting
the stretches, mentioned therein, of National Highway No. 848 to National
Highway Authority of India in the State of Maharashtra.
(iv) S.0.2223(E) published in Gazette of India dated 14th July, 2017 entrusting the
stretches, mentioned therein, of National Highway No. 8E to National Highway
Authority of India in the State of Gujarat.
(v) S.0.2224(E) published in Gazette of India dated 14th July, 2017 making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.
(vi) S.0.2289(E) published in Gazette of India dated 21st July, 2017 entrusting the
stretches, mentioned therein, of new National Highway No. 15 to National
Highway Authority of India in the State of Rajasthan.
(vii) S.0.2290(E) published in Gazette of India dated 21% July, 2017, making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.
(viii) S.0.2291(E) published in Gazette of India dated 21* July, 2017 making
certain amendments in the Notification No. S.0.689(E) dated 4th April, 2011.
(ix) S.0.2428(E) published in Gazette of India dated 1% August, 2017, making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.
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(x) S.0.2429(E) published in Gazette of India dated 1% August, 2017 entrusting
the stretches, mentioned therein, of new National Highway Nos. 7, 97 and 23A to
National Highway Authority of India in the State of Uttar Pradesh.

(xi) S.0.2481(E) published in Gazette of India dated 4™ August, 2017 entrusting
the stretches of National Highway No. 58 in the State of Uttarakhand to National
Highways & Infrastructure Development Corporation Limited.

(xii) S.0.2482(E) published in Gazette of India dated 4™ August, 2017 entrusting
the stretches of National Highway No. 58 in the State of Uttarakhand to the Border
Road Organisation.

(xiii) S.0.2572(E) published in Gazette of India dated 11th August, 2017 making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.
(xiv) S.0.2573(E) published in Gazette of India dated 11"™ August, 2017 entrusting
the stretches, mentioned therein, of new National Highway Nos., mentioned
therein, to National Highway Authority of India in the State of Telangana.

(xv) S.0.2574(E) published in Gazette of India dated 1" August, 2017, making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.
(xvi) S.0.2575(E) published in Gazette of India dated 1" August, 2017 entrusting
the stretches, mentioned therein, of new National Highway No. 31D to National
Highway Authority of India in the State of West Bengal.

(xvii) S.0.2530(E) published in Gazette of India dated 9t August, 2017 entrusting
the stretches, mentioned therein, of new National Highway Nos., mentioned
therein, to National Highway Authority of India in the

State of Bihar.

(xviii) S.0.2531(E) published in Gazette of India dated 9 August, 2017 making
certain amendments in the Notification No. S.0.1096(E) dated 4th August, 2005.

(xix) S.0.2861(E) published in Gazette of India dated 1st September, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.
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(xx) S.0.2862(E) published in Gazette of India dated 1% September, 2017
entrusting the stretches, mentioned therein, of new National Highway Nos.,
mentioned therein, to National Highway Authority of India in the State of
Telangana.

(xxi) S.0.2863(E) published in Gazette of India dated 1% September, 2017
entrusting the stretches, mentioned therein, of new National Highway No. 148B to
National Highway Authority of India in the State of Haryana.

(xxii) S.0.2864(E) published in Gazette of India dated 1% September, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.

(xxiii) S.0.2865(E) published in Gazette of India dated 1% September, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.

(xxiv) S.0.2866(E) published in Gazette of India dated 1% September, 2017
making certain amendments in the Notification No. S.0.581(E) dated 21st June,
2001.

(xxv) S.0.2867(E) published in Gazette of India dated 1¥ September, 2017 making
certain amendments in the Notification No. S.0.689(E) dated 4th April, 2011.
(xxvi) S.0.3096(E) published in Gazette of India dated 22™ September, 2017
entrusting the stretches, mentioned therein, of new National Highway No. 222 to
National Highway Authority of India in the State of Maharashtra.

(xxvii) S.0.3097(E) published in Gazette of India dated 22 September, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.

(xxviii) S.0.3200(E) published in Gazette of India dated 29" September, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.
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(xxix) S.0.3201(E) published in Gazette of India dated 29™ September, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.

(xxx) S.0.3202(E) published in Gazette of India dated 29" September, 2017
entrusting the stretches, mentioned therein, of new National Highway No. 150
(New NH. 202) to National Highway Authority of India in the State of Manipur.
(xxxi) S.0.3203(E) published in Gazette of India dated 29" September, 2017,
making certain amendments in the Notification No. S.0.450(E) dated 15th
February, 2017.

(xxxii) S.0.3204(E) published in Gazette of India dated 29" September, 2017,
making certain amendments in the Notification No. S.0.689(E) dated 4th April,
2011.

(xxxiii) S.0.3318(E) published in Gazette of India dated 20™ September, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.

(xxxiv) S.0.3320(E) published in Gazette of India dated 20th September, 2017
entrusting the stretches, mentioned therein, of new National Highway Nos. 136,
179A and 544H to National Highway Authority of India in the State of Tamil
Nadu.

(xxxv)S.0.3492(E) published in Gazette of India dated 31% October, 2017
entrusting the stretches, mentioned therein, of new National Highway No. 16 to
National Highway Authority of India in the State of Andhra Pradesh.

(xxxvi) S.0.3493(E) published in Gazette of India dated 31% October, 2017,
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.

(xxxvii) S.0.3558(E) published in Gazette of India dated 7" November, 2017
making certain amendments in the Notification No. S.0.1096(E) dated 4th August,
2005.
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(xxxviii) S.0.3559(E) published in Gazette of India dated 7" November, 2017
entrusting the stretches, mentioned therein, of new National Highway No. 361 to
National Highway Authority of India in the State of Maharashtra.

(xxxix) S.0.2162(E) published in Gazette of India dated 7 July, 2017, regarding
rates of fees to be recovered from the users of National Highway Nos., mentioned
therein, in the State of Rajasthan.

(xI) S.0.2271(E) published in Gazette of India dated 20th July, 2017, regarding
rates of fees to be recovered from the users of National Highway Nos., mentioned
therein, in the State of Madhya Pradesh.

(x11) S.0.2272(E) published in Gazette of India dated 20th July, 2017, regarding
rates of fees to be recovered from the users of National Highway No. 79
(NasirababdChittorgarh) in the State of Rajasthan.

(xli1) S.0.2341(E) published in Gazette of India dated 26th July, 2017, regarding
rates of fees to be recovered from the users of National Highway No. 41 (Kolaghat
to Haldia Section) in the State of West Bengal.

(xlii1) S.0.2342(E) published in Gazette of India dated 26th July, 2017, regarding
rates of fees to be recovered from the users of National Highway Nos., mentioned
therein, in the State of Tamil Nadu.

(xliv) S.0.2358(E) published in Gazette of India dated 27th July, 2017, making
certain amendments in the Notification No. S.O. 3248(E) dated 25th October,
2013.

(xlv) S.0.2463(E) published in Gazette of India dated 3" August, 2017, regarding
rates of fees to be recovered from the users of National Highway No. 10
(HisarDabwali Section) in the State of Haryana.

(xIvi) S.0.2464(E) published in Gazette of India dated 3™ August, 2017, regarding
rates of fees to be recovered from the users of National Highway No. 565

(Markapuram to Vaggampalle Section) in the State of Andhra Pradesh.
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(xlvii) S.0.2563(E) published in Gazette of India dated 10™ August, 2017,
regarding rates of fees to be recovered from the users of National Highway No. 8D
(JetpurSomnath Section) in the State of Gujarat.

(xlviii) S.0.2564(E) published in Gazette of India dated 10" August, 2017,
regarding rates of fees to be recovered from the users of National Highway No. 10
(HisarDabwali Section ) in the State of Haryana.

(xlix) S.0.2565(E) published in Gazette of India dated 10" August, 2017,
regarding rates of fees to be recovered from the users of National Highway No. 8
(Ahmedabad-Gujarat/Maharashtra Border Section) in the State of Gujarat.

(1) S.0.2786(E) published in Gazette of India dated 25™ August, 2017, regarding
rates of fees to be recovered from the users of National Highway No. 114
(JodhpurPokaran Section) in the State of Rajasthan.

(li) S.0.2787(E) published in Gazette of India dated 25™ August, 2017, regarding
rates of fees to be recovered from the users of National Highway No. 226 in the
State of Tamil Nadu.

(lii) S.0.2925(E) published in Gazette of India dated 5" September, 2017,
regarding rates of fees to be recovered from the users of National Highway No. 65
in the State of Haryana.

(liii) S.0.3128(E) published in Gazette of India dated 26th September, 2017,
regarding rates of fees to be recovered from the users of National Highway No. 23
(Chas-Ramgarh) in the State of Jharkhand.

(liv) S.0.3306(E) published in Gazette of India dated 13" October, 2017,
regarding rates of fees to be recovered from the users of National Highway No.
719 (BarwaAdda-Panagarh) in the State of Jharkhand.

(Iv) S.0.3549(E) published in Gazette of India dated 8" November, 2017,
regarding rates of fees to be recovered from the users of National Highway No. 3
(Gwalior-Dewas-Rau via Indore Bypass Section) in the

State of Madhya Pradesh.
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(Ivi) Notification No. H-25011/04/2010-P&P (Toll) Vol.VI published in Gazette
of India dated 8th November, 2017, regarding specification for FASTags.

(Ivii) S.0.3700(E) published in Gazette of India dated 21* November, 2017,
making certain amendments in the Notification No. S.0.3158(E) dated 24th
November, 2015.

(Iviii) S.O.1192(E) to S.0.1196(E) published in Gazette of India dated 17th April,
2017, regarding acquisition of land for building, maintenance, management and
operation of different stretches of National Highway No. 11B (Lalsot-Karaulti
Section) in the State of Rajasthan.

(lix) S.0.3015(E) and S.0.3016(E) published in Gazette of India dated 13th
September, 2017, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 30A
(FathuaHarnaut-Barh Section) in the State of Bihar.

(1x) S.0.3277(E) published in Gazette of India dated 10" October, 2017, regarding
acquisition of land for building, maintenance, management and operation of
National Highway No. 82 (Gaya-Hisua-RajgirBiharsharif Section) in the State of
Bihar.

(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (lix) of (3) above.

[Placed in Library, See No. LT 8197/16/17]
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12.04 hrs
COMMITTEE ON SUBORDINATE LEGISLATION
24™ and 25™ Reports

AN RefltgaR TRgEd@ TR (sEveTR) ¢ weled, § sy fu dddt |fifa &
frefaRaa wftrae uvga @ear g (= o siuslt dwepvv) |

(1) T ISR geb (SR b1 [ERer ok dug) gEv dengd e, 2014”7
& qN # IrefiRer g ddeft wfafa &1 24at ufae|

(2)  RroUF SIfERgEATE @1 Wifde g 98 fRAr SMT & aN H |y @ 189
e # aidfdse fewfori/RreRel w el faam wde) |fifa gR1 ®-T5-FHRars d9dr
2597 AR |
A JTeheT ¢ 379 T Rl a1l I8 &7 S0 AE | A1 W e aleldd 87

.. (FaYgm)

12.04 V5 hrs

COMMITTEE ON PAPERS LAID ON THE TABLE
14™ to 17 Reports
SHRI CHANDRAKANT KHAIRE (AURANGABAD): 1 beg to present the

Fourteenth, Fifteenth, Sixteenth and Seventeenth Reports (Hindi and English

versions) of the Committee on Papers Laid on the Table (2017-2018).
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12.05 hrs

STANDING COMMITTEE ONFOOD, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION
18™ and 19™ Reports

SHRI J.C. DIVAKAR REDDY (ANANTAPUR): I beg to present the following

Reports (Hindi and English versions) of the Standing Committee on Food,

Consumer Affairs and Public Distribution (2017-18):-

(1)  Eighteenth Report on Action Taken by the Government on the
recommendations contained in their 15" Report (16™ Lok Sabha) on
Demands for Grants (2017-18) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Food and Public Distribution).

(2)  Nineteenth Report on Action Taken by the Government on the
recommendations contained in their 16™ Report (16™ Lok Sabha) on
Demands for Grants (2017-18) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs).




28.12.2017 57

12.05 Y5 hrs

STANDING COMMITTEE ON LABOUR
Action Taken Reports

31, frdte Wi ¢ sreme wEGwT, # s Adeft wmrft wfafy & fFfaRed wfades (= qen
3TUST ARHROT) YR el § -

(1) 5™ 3R ASHIR FATAT DI “IAFa DI AN (2017-2018)° WR AT & 237
yfdes ¥ sfafdse fewforl/RIeiRe =R IRAR gRT &1 78 BRaATS |

(2) TS CHACISA BIUNA (TSR H Y-nerai vae )|




28.12.2017 58

12.06 hrs
ELECTION TO COMMITTEE
Committee on Official Language

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): On behalf of the Minister of Home Affairs Shri Rajnath Singh, I
beg to move:

“That in pursuance of sub-section (2) of Section 4 of the Official
Languages Act, 1963, the members of this House do proceed to
elect, in such manner, as the Speaker may direct, one member from
amongst themselves to serve as member of the Committee of
Parliament on Official Language vice Dr. Mahendra Nath Pandey
resigned from the Committee, subject to the other provisions of the
said Act and the Rules made thereunder.”

HON. SPEAKER: Motion moved:

“That in pursuance of sub-section (2) of Section 4 of the Official
Languages Act, 1963, the members of this House do proceed to
elect, in such manner, as the Speaker may direct, one member from
amongst themselves to serve as member of the Committee of
Parliament on Official Language vice Dr. Mahendra Nath Pandey
resigned from the Committee, subject to the other provisions of the
said Act and the Rules made thereunder.”

The motion was adopted

... (Interruptions)

AEA SEH&T : WilW 3MY oM 96 SMs¢l Mahtabji, an important statement is there.
Please listen to me. ...

(Interruptions)

AR e @ MIPT q1& H AATS bl | AT 31 98 W8T | U Agdqul ¥CeHe 8l &l o

... (Interruptions)

AEA Jteae ol o AN a8 Y 21 39 A 7 frearsy|
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12.07 hrs
STATEMENTS BY MINISTERS
(i) Situation arising out of a meeting with the family of Shri Kulbhushan
Jadhav in Pakistan

fager #=f (st gwon W@ ) @ orewy Helewl, # Udh 9gd B Wollal vy wR o9 R
TGN HET F WA Bt fb g geb wrifagol arararor <

3TETET SN, H SMMUD! FFAN I AR ARIRG 31 FAYYUl S8 DI UThErT 3§ 3fde
foRrId & A4y § T & § g USAhA & R H UGT Bl A H A gl o
F& BI gl & {6 25 TR, 2017 1 37 Sgd ot A7 3R gl 7 I SIAWIEE H AR
HI | Ig FATHI AoHAS AETH F T IR 5 |

aregeT Sfl, el 2017 H A S Wed H U daaed fodm o fored it S @t gRel
3R B & Y 3R ITDI RGBT BRIT A o BRI D {7 WRBR DI georafad bl
yef¥id fFar o &R Agd P A8 AN T P SUD 99 g iR |mrera
(International Court of Justice) # i W@ & uel H Udh ATIHI SRR & off iR 39

AFIHT & HoRawd 89 JRAT TR TR IH IS Bl Thdl H Fhel 8 8

IE AgSs Al SEd DI UG B A A& D R P IYeUE aid 4

AT Y qheH § FATIT 77 AT| 57 ST & Siad W He & Wk B 4] ered f&am 121 g,
fh T BH 3T 3R 3P AT APl B AR W IFRT Jrarerd (International Court of
Justice) & gR1 S R j18d QU S BT 9919 IR 3B o

A Segen Sft, #9 ¥ed D I8 W qarn of {6 9 qfeed o w3l 4 '8 S
IRIR ¥ AR dueh F91¢ g 21 safely I8 wrifde of f& 89 S IRaR & qewdi &1 &0
e e Bl 52l 9 &R H WERd a1 difd 98 Wh I HAdR ITd HeCardT B
IR O Ah | & IoIh qegq I FRaR 39 e § war aRa @ i o 39 7o
uiferRar iferemRat 1 st Strera o1 It A iR Ul ¥ fiem & fog e wiefa 3 &

JTETETT Sft, Ig AT ST B Q2 H e aTell VP heH A1ed 81 Abal off, oIfh Ircd
we & vy g fF gar S <o & @9 i 9EAfd ¥ gCaR g9 qdhd &1 IS o
TRAT| 22 &N 916 U A1 &I 0 9 F iR T gl o 3 ufd F BN arelt Hia-"d He
DI YIIHRE U HIUTST & BOIR & WU H SWATA (bl
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aeey], wRal faew garery 7 59 ddy # ool fRufy wrduie dR W @ o & oY
3R T, AW S FHA dIA1 T 9 DA H TAT TH JATB H IUSH AMURMT BT A
RIGFS AT & SR A IR DI a1 AT STH A $Y BT Soold d Mqah! AFANT A
He | BT Argl|

AN 4 I8 Wt sl o fb Aifear o1 & Sed B Al SR Ul B AS@s A
DI AN TE & SRAN| AP wfpwar I P T Dad URAR & FHIT 37 BT HhT =T
T, 9fch T ARE-ARE B U] A AT R W W AT M1 [ WS AR
Y Y, I dM-Sded QU MY 3R S9& A 31 S1ed Pl Sfaxd R g & &1
pyAT fepar |

JegeT of, YR © M W URIR & TSI D HUS b deerdl QU MY iR e+ &
forg ot 3R & aw ey MUl st Smwe H A S B Wl TEN &, S Al B o
AATR-Gd1 UgT1 & forq worqR fman wman| #7 weede # forar ¢ fr oo ) &4, gfeat iR
HITeRIA SaRdT fad, Wfdh gdblepd I8 ©, 3T W S 914 §g ©, dacl Uoil & & e, Al
SRS AT, I8 e o fF I8 ge1 dad Ueil & Wi u § A A b WY w9 2l § A
H DIs TAd IAT T8l BIAT @red] o A A 7 Y 91 DI, A 7 G Pl (B 8 GEAT S AT
A FTegH Savan, & IaRars SR S99 W1 WIS Savdl & o A1 # SHA wEl B
T W GE &1 e g # Hf g9 Iarcdt T2, 9 | & @ I9 el 6 H A g
qoT & gl g3 O avE 1 g fodn T &, # 9Wd o7l el R Webdl, # Al Iaxarsl
3R M I8 WA Y Tl A Bl b T8 Ueb DRl o1 fb o9 & Aifen # 78 @1 dod &
PAYNYl T Y3 g Del [P a1 &b 8, BEdl §, WD dIe G I§ oM P AX WY B
3R AR Tl H HAGS 7 @B I U1 o [ IRIE $o gy e 11 8l H IqA Bl
3 gl fR 919 S9T Il & Tl B RE ol [ IqHT W AT TE 8, IS W ;Y W
) &1 & a1 S o 1w ‘ger feamr A8 < %@, e REgRE & W wR 9 Ml ©
HITEREH SAR & T €, 371! {4l ok gt SaR & 718 g

# e = {9 Bt BHEr Jaredt el PR N o, afed Ui & ArAhT
Jaredl @1 $8T HRATg B, S el & e I o] .. (@radg)

STEET SN, S1EId &1 AT 370 d¢ | ARSI § 91 HAT areeht of | .. (S7aem)
HON. SPEAKER: Shri Salim, what is all this tension? Why are you interrupting?
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... (Interruptions)
S AT RIS ¢ eel Sff, g &1 Foial fauy 2. (gaem)
HON. SPEAKER: Please keep quiet.
... (Interruptions)

S JUAT TR : 98 & Foiar fawy € # =gh b wed § meikar o+ @ iR I8
AT, (@raem™) sft ST & 7 3 9¢ W ARG H a1 BeAr At oft, aifp warfad w5
H A 3R I B T U= AIJHINT H & a1d BT Jlaarses s §l fohg & Sea @t A Bl
RIS | IIadd DR B gorroid Jel of s R HfeT § ey 987 o urfehrart rfwiiat grr
AR I8 DT TAT| AfhT T4 I8 7T 91d W Sl &1 Al IAPBT SeD M §§ Y fadT 1T,
BUEZCINEIS IS I E

e Sfl, YRd & S 818 SR Sl IRIR & AP 9 Jolrwrd & fog Ty 9,
I@! T I IRIR & Fewl &1 s Al 9 9@ & foy of S Tl s¥foy a8
ISP A WY 8 o U b I a8 qecrdr o W g, [, gL SR HergE SaRan
& 7 €l 3R 9% TUPDT <@ o a1 @ faRy S 3R 9 Hifew # vt o 3w e 9
S TE S| AfhT 9@ Uy # do@ PO R @ TE| A R H 99 SR godrs @l
fob 9 ol el & 9 Ber fb 7 a1 DNET § g 75 & 3R U q1¢ S9dT 95 B forw o
ST T

STETET SN, eAThTd & d& S HR 2 Sed B YRAR R AR ISH1ID Dl ol S
& fog <@ 18 ot SQ W TGS IR TS HR @I T A1l HIFRGAT BT T W B B
& 3R HipT fre w1 9 g: S1ed @1 Al &R Io R Fares eufort a) 96 3R 89 W
e HCEE R D |

3TETET Sfl, &7 SEd B TSl b S, Jeldld A U Iaxal QU MY o R ST 3R
J guA § B HfET 7 Ao T o7 T & WH BH B 918 I IR-GR AN R W ITD
S[d arrw @l Ry Mgl g ol § aifhar sifter suH ft B3 IRRA A aret 8 i
IR H T S Bl W MY A g9 H 0Ad B AT | AfhT TN mein wa Atfad @
TS| 39 3 faF & I8 T V@1 &, DY BEd © [P S H Rebiex o, B Hed © b DA T,
B Hed € 6 R o s SUTaT 791 9he ‘gc’ el 8 Wbl © fb Sl Afger S8l @i @l
U IR T8I F TR 30T HI Fellse of I 3R G958 A YTANSH Il TS of dx SFAMER
TEd B SR I TRl R d S TIRUIE & R do U o) g €, wifdha # o




28.12.2017 62

IR I RS W@ o ok I I8 @ foan w1l g 2 f u7 78 @' fRwn & 59
St # 9 ¥ I a1 g1 e TSS9 9 AT AR W gl ek T a1 aret § Sd AT & R
o Hifew § @1 9 S UBAAIY TE A1 9 A1 a9t § U 'R M & oy St AT &
oft| AfhT HIE T BIS FeaT BIE T BIY IRRA I BT U A @ & forg S0 ST I
Xg foly Y| R 8A9 AIC a9l H S5 39 aR § 9dd & QT gl

STEET Sfl, AP I e & a8 DI Al AR T&h 1 q37 Iara & FAquoT Serg
BB ag H fow @ & 3R T o @1 o7 fb 9 9gd g g H Al @ A1 -9 I
qATHId H JIaaid 3TN d¢1 I8 W 8l 7 & I8 g B ardl 1 S9! it A ugl o
ST o, 98 T8 9 W ¥ iR gHPT IeW D! qHd Al @t ‘S’ IR @
HE g BT AT| I dierdrel AR B-4Td A a1 ol &l A7 b 98 g3 oRe @ A1 78
gl

3TeeT SN, Belifh UTfheaT™ o YNl Sed &bl S9! Al 3R Til A JATh Bl
Ueh egAMCRIT SRR & dR WR Uefid &R @1 o1, ifdhd ears d I8 © b Aradn iR
{GHd & M WX gg S HIfST | AFad Al MR off iR wgwE Wil 59 W § ar st omea
& IRAR ardl & AFAIEIGRI BT Had Soored & Seordd 8 W@ AT R S HIWT B
qrell Ueh araraxor agt et o far war o, et e a1 @t Sg &4 7l

sreden S, g9 qul faeara © {6 3 9 ad g & 919 I8 WA 96 SR 59 9ed
& HEH W RA & AR AN U TR I I & S99 JIQd e 28R & [ReiR e
B AR &N SMgd & gRaR & A glfdh AT Tebe B .. (Faem)

AT 37eA& : I8 98 & AIRIF AHell 8 Wit wifd Rag|

... (Fagm)
AT 3TeeT : He W HIg U 781 8l gl
[Placed in Library, See No. LT- 8198/16/17]

... (cTaEm)
[T 31eALT ¢ 37q 3MscH a% 17 o] it ffee Trew<y it

... (FagmM)
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AR e : WHe & d16 Y T8l Bl ©, AT fy| sa- AT 3 W I8 ad &
gl

A et : TE AT & &7 27 il $0hT THRAT I oifory | Reede R U9 8 8 21 96
Y|

... (Fagmr)
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12.18 hrs
(ii)(a) Methanol

wsh uRase iR TowEt #l, dia qRae wat dun We weE, T8 e siv T wwa
= (oft fAfom Tea ) @ AT sremer wRIGT, WX Yoiet ® S fde g a8 A Aed © e
WG AR gl RIS, TR ¥ H, TN IF D 9 I8 IR ¢ P H9 v I WS
WA BT B AN S 3 A B &l B 4% § B g9 SuHIa & aqar H gfay
2900 HRIS ofieX Ugiat 3fR 9000 TS Tiex Sraldd i MATAHT Bl IE WG I8 2030 dH
S & S SR 9Ra faeg 3§ J- 1 SuHiadl 99 S0, TR SHd HRU SN OF B
e aRe & AT Al g1 Abe TSI 8 SN 39 &S AFA D (Y AR AW a4
BB A B

TAD - TGN 99 7 WE Bew T Saod (Shygsh) Afgd qatavor
ft AT w1 9 ywifad e 21 IRa e & Twr 91 BE9 S eSS Seuid o B
faee O IRl # T 30 URIIC USHUT ATCHIEIR ¥ 2] WShi W ICHIEsAl B dedl
HET JgEUT Bl AR qe1 W 2l 3F WHR b (AT < H A8y UGUUl Bl HH A D folQ
fOqa A IR B BT FHI 37 AT B

AT JGT H31 St 4 AR o & foly a9 2022 T AT Dl 10 AT T HH DA
&1 &g FEiRa fhar 81 dear dar s g9 fdee go1 &1 BF BR W@l © IR v & A
FAN oF-aF & U BT W A B @ B g0 U e B IR SEE a9 @

MIIHT Bl

WA BT A6 a9 2021 T HH A HH Urd AT T BT AT BT IAET BT 8
HIFIS BT I AR BT 8 AR DI BAR < § GG A § Ui 2
A A : 3T 1 al 39hT o W B Ihd 2| TeT e a Us dhd 2l
2 Ffom Tewdt ¢ wElewn, I8 SMeN © U odlel Hewyul 81 WIaSie & Suhd S
aSUe, HRAEY 3R UHIAETS Bidel & ATEH I R AAWI-dh &F IUHA wes 1 &
AT W AIATA BT IATET B W fIaR &R @ 81 9087 H AT 399 8 Uaforad qared
BT fdbed 8, S BIIel ¥ AYR BT 81 Y8 IR, Yeld, FHal &3, SRR e, YraR SR
H SISTel Bl MALIBAT DI YR BN, S D GATAROT DI Rf W B 3R TG Bl HH BT
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HITA MR Helgd esfee 3R gafded ANfrd & foy oeel e & ¥dd 2 #HTa
BIEQIo ARG S8 gunferdl &1 W Ag gl HIAIA T YR URIATVRT R YA
IS (T I YGHYT) BT 2] [ HRE A UGEUT HH B dTell 56 2| HIAATA 1 IRf
T SIUHS DI Tdish & A1 A S Idbdal 21 MReT § 20 T Uayislt § I8 SIvds
e Srar 8 S99l R T Bl Bk 1 B9 Bl 3R B A A 3R HAATA o
SIUHS Teb AT XA BN 3R B8 TR BRIS BUY Bl Fd o H B, Ia1 A8l bl
WIIET BT 91 3R gbt # Irotel & fofw ) I8 98k iy gl WA B Wihfad 19,
ST B8 V¥ DI, J-AN, THURSE], Wos 3R Tl 91 I §9 11 S |qehdl 81 WK
P MR I 3 Wieed 9 19 30 UM ofic? & R ¥ AAd & Swred (Sfd
ATt FAe & AR W) B U fRAT ST Adhdl 8, Sdfdh 3 BT Sl BT W1d 60
I oifex g1 a9 HET S8 faITgs | TAI-IhRul JYHT &f Q2 # ugd & o W& 8 3R
HIEd Sl INFASS A HIAA B FRaR Aarsfefort ama & fou 999 fde w@mi iR
TIATIRYT SAIPpel AHIET a9 Feball &1 B4 T8 7Tel Yol =AMy fb URd # Ufer a9 IR o o
31feres A arg v |/ Bt &

fUod o auf § 399 & W § JAA(A IR SIYAS BT STINT HIH! da1 & HAHTA BT
ATAT 6 A 8 Wie db Idle 9al 2l faga d AT B 120 THE &) eFar Gxenfia &1 &
3R I8 a9 2025 T THA 200 THCT B ST 9 3 A&l Gl Bl JIHd R I ©
forg agatr 21 acwe § A 7 uRaegd o9 & w9 7 o 9 ufrerd HETe BT WA 8 & B
e =@ faea 3 65 wiererd HAHTA HI IAGT HRal 2] 98 A UaT B & oy Bt
BT TRHATA DA &l SORIAA, <ol ° Yaid & A1 A9ATd & 15 Wi & (00 BRIHH Bl
3TN & A€ IS A TH 85 3R UH 100 1 AR d6 &l &l Su, HIRAT, AHTe AR SIgag
B BB ITINT PR B 2l ARSI 1 Sisud 589 (AT, QAT iR HAATS IRl 8
3R T 56 URiC AT DI AT B Bl AT faeg W= H Wt & H S99 D) UHe a9
AT 21 Wed O 9 §9 SUAN H [ MM 21 1500 I AR AN BT S Tl §9 AT
STETSl Ugel B 100 U¥E HIHE W Td 2 2l 11 hid! 3R & DT < 7 A+ Hid
SE BT YT 2] X e # ST 3R el diher Sod Bl oy HAHe IR Id 8
&l
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favg eN1 g9 ‘HadT ® U RN Su9 GHE & WY SUERT o el 2l favg W)
H o SRR Aol W 93 @ € 3R 39 WERT & foly AYHT Ueh HEdqUl HHIEM Bl

URA Bt aTIHT

43 ¥g dad gy Gl 81 X& ® b gA Ig uiferdl Wier @ g, o # smus A
AT FR @

TRA ‘ST 8% VI died’, Wes 19 IR IRI-A B SYINT BB ATl 2025 Th
w T ¥ 20 TA.E. MAIHTA BT IUET B Fhal gl AR & I 125 QAR e &1 dia
Rord 21 ¥el ufa a¥ 500 FAfere e I-A U971 BT 81 WS 3R Tors A4 & Sde &
fog 7' A1 Wia 2] 39 dhfcid wieid iR SOl & YR W S8 g gHfeaa 8o

@I 9ga 31feres FHIEAT B

T ST 7 99 2030 TH HAATA §RT 10% Hed T @ AATT DI TR & g
TP Ao (S 99) AR & 2l s9b foIv e 30 ta.8. A9l & rmasgsdar Bl
T ok SLUH.3., UaId 3R STl A BB 88 db A ol YRd 99 2030 I AT $eH
fael 30% TP HH B DI BIRMY B @ 2l 19 B YR ofler Bl &R A AIHT b1 Iqre
BT, AT SR 7 S e AU faar & I9H I8 WM 8] IRA T8 DIAT TN BT, S
wafeRy & U srper Bl ST &1 w40 U IATET a9, WS 1 3R
THUH.SY. & Wiewidl 4 8 9ol ol HIHd &1 ST ¥, d$®, 95 ok & i &
Fhal &l Mg iR SLUA.E. BT ITAN AUl v SLUA.S. 80 SRieH, 8ve] Bl
U - PP W D W H B FHT B, S WRBT H 209 gl AIHA B SwERT W,
SFRICY 3R UREET H R U URAbT H 8 Ahal o

& T T8 # 40 ReR ey 997 ® 2 3fR S 500 AT ATEd ABIY & I8 B, IW 8
WX B AT § Bwac DR IS 8, SID BROT T 78 Ugyol & Had sl

aRaed &3 W HdT Sl (0T gom B SEH WRA Sieal-gl Ugid @ A1 159 feEta
g0 BRI SRR B S BT | g9 Afefhaed g9 Mdrear §l diar ag+l &
SOl Pl 98d HH URadAl & WA 15% AT IR Se-Haga-g2r (SL.uA.8.) H 98 S
qHdT Bl SH UGS B AN R 10 AN q% HH B DB WG g1 B Sfer & 99
3R <l & T TH-100 AT 1007 M &1 ff BRIGHE HRIfd B qTel Bl TN HATAT
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7 gRagd g9 & ®I § TH-15 I 159 AT, TA-100 I 100% LT 3R S1L.UA.5.
B YT SMERITT Tgel & TR Y ot ¥ 3R 39 OIfvd o) § ¥, I8 ded g¢ 4 g &
& 2| AIFIE W A 0 o e @ forg RfYy warery & fder @t +ff smen & v
® B ARG T ORI & Wy fREfE-15 W sl R fawga fEwr-faee fe
2l... (cgas)

Ifege o fafFaTdr, SR dfcal, Herftor, ARGSIST Ad-s-3fSar & 3ideTd g9 ol
&1 fafemior ariia faffmiamet & T8 & o drer €1 99 99 A A w e, @
qRd & 99 2 3R 39 &5 & faerg & Wy ol &= # AsR A7 B

T &aF # WRa # AETT W ge drell Ugell ATedTed HIdT STl dRE "EMi H
IR &R off STGM| B9R AT &I IR | 500 ATerdrgd ArdRil & et § gRafda &
H Ao (A8 71) TR & T 2| Ay Samnt yomelt § ff fgHia @1 e & forg
U AfFS e TR fHar < <& 2l (eraem)
A & : 9 GTY, PO A< B IR I3 o

#t fAftm TeHA ¢ WRA W &F H 50 BN AR BRI U B W@iHE dral A=
STerstt @l W feMTa W Jenfera & & fag uRafda fear smom|

faeq R ¥ SevHa WiersH g gR1 MeHTa B %l ¥ 19T S <& Bl
BRI AT WRA A 1 g1 HIRiRal &1 90 @Re 4 aF & fog 9 aftgs ok I
fafmiaell @& wue # 2 g9 IRUHEE 39 &9 H ue gRadd aeml s SR
siaeeia, il § 9t J fafgdl &1 SeeHe d¥ieRA siRgoree sl &k aftasw
A ® T ADIPd B & forg W fHar T 2l

WS & Uy AT W e drell 17 Aib], g€ 91d § SR 1500 ATAT ST STEToT

gl

HEedT, # |ed Bl gal & Far @l g 6 g9 vfaeiie iy & R enR
BT &1 T .Sn. # 20 ufaera ot fsror e @1 T &1 Riferer wxar 8 eIk g
6,000 PIS JUI B TUd BN IHD - AN bl AR g4 H W) I ST SUANT
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BT ... (A9™) WRAR 7 $9b WX o form g1 suar Afefhaew oft s foean
gl...(aem) gar /3 S BT S qu 2 R BH SEIC Bl HH DY, SHIC ARIRS, Hive-
Shided, dieqea-%1, iR fSsia, I8 au sad ffead w0 @ 91 8rml 59 Aifd &1 sifeH
W SR g9 1of 1 g OIftd 5 8, 9% § 96 & 9n @l g

gqrg|

[Placed in Library, See No. LT-8199/16/17]
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12.29 hrs
(iii)(a) Status of implementation of the recommendations contained in the
242nd Report of the Standing Committee on Transport, Tourism and
Culture on Action Taken by the Government on the recommendations
contained in the 235th Report of the Committee on Demands for
Grants (2016-17), pertaining to the Ministry of Shipping”
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): Madam, I beg to lay the following statement regarding the
status of implementation of the recommendations contained in the 242™ Report of
the Standing Committee on Transport, Tourism and Culture on Action Taken by
the Government on the recommendations contained in the 235™ Report of the

Committee on Demands for Grants (2016-17), pertaining to the Ministry of
Shipping.

(iii)(b) Status of implementation of the recommendations contained
in the 247th Report of the Standing Committee on Transport,
Tourism and Culture on Demands for Grants (2017-18),
pertaining to the Ministry of Shipping*

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): Madam, I beg to lay the following statement regarding the
status of implementation of the recommendations contained in the 247" Report of
the Standing Committee on Transport, Tourism and Culture on Demands for

Grants (2017-18), pertaining to the Ministry of Shipping.

* Laid on the Table and also placed in Library, See No. L.T. 8201/16/17 and 8202/16/17 respectively.
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12.30 hrs

(iv)(a) Status of implementation of the recommendations contained in
the 241st Report of the Standing Committee on Transport,
Tourism and Culture on Action Taken by the Government

on the recommendations contained in the 234th Report of
the Committee on Demands for Grants (2016-17), pertaining
to the Ministry of Road Transport and Highways”

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L MANDAVIYA): Madam, I beg to lay the
following statement regarding the status of implementation of the
recommendations contained in the 241* Report of the Standing Committee on
Transport, Tourism and Culture on Action Taken by the Government on the
recommendations contained in the 234™ Report of the Committee on Demands for

Grants (2016-17), pertaining to the Ministry of Road Transport and Highways.

* Laid on the Table and also placed in Library, See No. L.T. 8203/16/17 .
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(iv)(b)Status of implementation of the recommendations contained in
the 246th Report of the Standing Committee on Transport, Tourism
and Culture on Demands for Grants (2017-18), pertaining to the
Ministry of Road Transport and Highways”

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L MANDAVIYA): Madam, I beg to lay the
following statement regarding the status of implementation of the
recommendations contained in the 246™ Report of the Standing Committee on

Transport, Tourism and Culture on Demands for Grants (2017-18), pertaining to
the Ministry of Road Transport and Highways.

* Laid on the Table and also placed in Library, See No. LT 8204/16/17 .
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12.30 5 hrs

(ii)(b) Status of implementation of the recommendations contained in the 16th
Report of the Standing Committee on Water Resources on Demands for
Grants (2017-18), pertaining to the Ministry of Water Resources, River

Development and Ganga Rejuvenation”

weeror w3t (s fAfem e ®):  wEew, d STa e, Q) At iR T AReT0r #ATer
§ Fdfd Ml B AN (2017-18) & IR H oI FATE dde Wt |@fify & 16d wiaed
¥ fafde fwiRel & srEd @ R & IR § 9eqa 961 & Ued TR @ gl

*Laid on the Table and also placed in Library, See No. L.T. 8200/16/17.
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12.31 hrs

MOTION RE: 48™ REPORT OF BUSINESS
ADVISORY COMMITTEE

ARA 3R ARG WA AT GHAT BRI FA (37 SMNIGHR): HEIGAT, H UG BT o

" T 99T 27 IR 2017 B W9 H Ud B HAUT AT B 489 ufddeT |
RESCRK

HON. SPEAKER: The question is:

“That this House do agree with the Forty-eighth Report of the
Business Advisory Committee presented to the House on the 27"
December, 2017.”

The motion was adopted.
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12.33 hrs

GOVERNMENT BILLS - Introduced

(i) Muslim Women (Protection of Rights on
Marriage) Bill, 2017"

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): Madam, I beg to move for leave to introduce a Bill to
protect the rights of married Muslim women and to prohibit divorce by
pronouncing talaq by their husbands and to provide for matters connected
therewith or incidental thereto.

HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to protect the rights of
married Muslim women and to prohibit divorce by pronouncing
talaq by their husbands and to provide for matters connected
therewith or incidental thereto”.

... (Interruptions)

W@lwa{:’gﬁw&ld’?l?l IIRTIOT gTad |
.. (z9)
AT sewet @ g, R a9 fen & # S9ar & dem Gt
.. (zar)
AT 3eAe ¢ U e, ...
... (TagT)
AT Jreaet @ P W T 8, 98 o j& 3| e T qwy 4 ugan 8§ W A1 ov
T 1 & B Bl |

A ST TR AR ATeq|

.. (FaYgm)

* Published in the Gazette of India, Extraordinary, Part-1I, Section-2 dated 28.12.2017.
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A Jeqet @ MY T S R WA B 2, qY A # A8 e B
1 FSh Sfl, oMU WY AT HW AT TE bl gl e AW fraw @ eman g, A
SEEARCEDICE G

... (Fagmr)

SN ST THE ARV AR ¢ AT A WEIGH], AU dlel BT SGAN T, Igd-agd

g=IaTg|

ARt Afgern faarg srfdeR (A=) fagas 2017 &7 # a1 11 21 9 $B a2l &l
R ATEd1 g1 I8 Sl A qelD DT AHSAT 8, AT GHA DIC A BT a1 6., (a8m)
A 3EAE : 59 W QI a1 T8 Bl
SN S AHTET AR AGE  : FRIQAT, SHH S 9 ATl B FST DI UG 3N ©, I8 el
T& &l S e o~ 8, 9% |el T8 ol..(FEdr) gRem uieeRl 9| A
ATy ... (Faem)

-1 3NeALT : 9T WY i |

... (Fagmr)

M T AR ARWU AGE ;. WA ol dls A ANUAY R WAl &1 fdg @
1Y ... (@ag™) gt STl # 3R Ul 8% #, d2ai BT WA B HIT? 39 o7 ABPRIHAD

)
qgcl B+l Arieyl ... (FaUr)

A A& ¢ ST WI9oT T |
) STATGEN AT
M T UBY AREUT Aled : UG URAIRG 9 AEING IFEI-91 B 99 81 Al

2l... (TaeT)
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HEART 3ehel ¢ 2N ST YhT9l TR0 Iied Sif, 37T SfSU| 2 S UhTer AR Aed St hl

ATgH da B

NCEtin)
A JTehet © SH ofdT WINOT T od &

... (@)

SHRI ASADUDDIN OWAISI (HYDERABAD): Madam, I have a notice under
rule 72. My primary objection to the introduction of this Bill is two-fold. One, the
Parliament lacks legislative competence because this Bill violates the Fundamental
Right; two, this Bill lacks basic legal coherence and is inconsistent against the
legal framework...(interruptions) Madam, I have given this to you. You have it in
front of you. Let me at least put in front of the House. You may reject it, but allow
me to put it in front of the House. Why I am saying that it is violating article 415 is
that it is a settled law that for discrimination to happen, there should be lack of
intelligible differentia, lack of rational lexis. Talag-e-biddat has already been
called void and set aside. Now, with this legislation, the Government is creating
another law where there is already a law under Domestic Violence Act, IPC
sections are already there and Government cannot criminalise similar action when
a law is there.

Why does it lack rational nexus? It is because there is Section 498 A of [PC
and Sections 20 and 22 of Domestic Violence Act. You also have Section 125 of
CPC and Muslim Women’s (Protection of Rights upon Divorce) Act, 1986.
Under the arbitrary nature of punishment for three years, the Supreme Court in
E.P. Royappa case clearly said that the right to equality includes the right against
arbitrariness. For what will I be put in prison and detention? This is arbitrariness.

Rohinton Nariman judgement is there which the hon. Minister knows very well.
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Lastly, there is absence of consistency with the existing legal framework.
Why I say this is because this Bill says that if a person is sent to prison, conjugal
rights will remain and he will pay subsistence allowance. Will a person in jail pay
subsistence allowance? What law are they creating, Madam?

In this House, the hon. Minister accepted, while replying to a Starred
Question No. 821, that consultation did not happen. This Bill, if it is passed, will
be an injustice to Muslim women and will lead to abandonment of Muslim
women. A Bill is required to make a law wherein 20 lakh married women who are
abandoned and who do not belong to Muslim community, including our bhabis in
Gujarat, should be given justice. It is not being done by this Government.

SHRI E.T. MOHAMMAD BASHEER (PONNANI): Madam, I oppose this Bill.

This Bill is a violation of Article 25 of the Constitution. Article 25 of the
Constitution guarantees freedom of conscience and freedom of profession, practice
and propagation of religion. Muslims of India with respect of marriage,
succession, inheritance and charities are governed under Muslim Personal Law.
Muslim Personal Law has the protection of the fundamental rights as guaranteed
in article 25 of the Constitution. This is an encroachment of the Personal Law.
Any legislation can be made by way of a Constitution Amendment Bill. Besides
this, the proposed legislation contradicts Muslim Women (Protection of Rights
upon Divorce) Act, 1986. This Bill is unwanted and politically motivated. The
matter pertaining to falag has been converted into criminal offence.

Due to this specific reason, I vehemently oppose the very introduction of
this Bill.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, I stand here to
oppose the introduction of this Bill.

It is not Muslims versus others issue. It is the framing of this Bill which is
faulty. It is a flawed Bill. I may be allowed to give certain instances to show how

this Bill is flawed. I am not going into the merits of the Bill.
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Talagq 1s defined as talag-e-biddat or any other similar form of talag having
the effect of, as it is mentioned, instantaneous and irrevocable divorce.

In Section 3 of this Bill, it is said that any prouncement of talag by a person
upon his wife, by words, either spoken or written or in electronic form or in any
other manner whatsoever shall be void and illegal. This is said in Section 3.

Subsequently, it is said in Section 4 and Section 7 of the Bill that the
“pronouncement” of falag-e-biddat by a person upon his wife in any form
whatsoever “shall be void and illegal”, and whoever “pronounces” such a talag
“shall be punished with imprisonment for a term which may extend to three years
and fine”, and the offence would be “cognizable and non-bailable”. This amounts
to a gross misreading of the august Supreme Court judgement of 2017 which
neutralized the legal effect of instant talag and rendered bad in law. But the
proposed Bill presumes that the pronouncement of talag-e-biddat can
instantaneously and irrevocably dissolve the marriage and proceeds to void in
Section 3. This brings the question of how after rendering talag-e-biddat
inoperative in Section 3, its oratory prouncement can be considered a cognizable
and non-bailable offence in Sections 4 and 7.

The Minister of Law is a lawyer himself. Can a law criminalise an act after
conceding that it does not result in a crime? There are many internal contradictions

in this Bill. The most glaring internal contradiction is found in Clauses 5 and 6.

AT NeAY : 59 &Y H Hiey, 919 § fexpad & 99y | qifergn|
SHRI BHARTRUHARI MAHTAB : I am not debating on the merits of the Bill.

The anxiety to bring in this kind of a Bill is actually doing disservice to the
womenfolk of Muslim community. We are for the empowerment of women. Our
Party supports the empowerment of women. But the judgement of the Supreme

Court is something which needs to be reflected in the Bill.
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A JTehe ¢ MU dred fe |
SHRI BHARTRUHARI MAHTAB : But what is happening is, it is riddled with

contradictions. Does triple talag have any legal basis today? With all respect to the
legal profession, I would like to say that this Bill will only bring harvest to more
number of cases. That is the reason why it needs re-consideration. Go back and re-
draft this Bill. It needs re-consideration. That is my contention.
SHRI A. ANWAR RAAJHAA (RAMANATHAPURAM) : I am opposing this
Bill because there is a fundamental flaw in this Bill. The Bill violates the basic
features of our Constitution. The fundamental right provided under article 14 is
severely hampered. The Rule Book of this august House is very clear in this
regard.

As per Rule No. 291 in page no. 106, Rule No. 72 in page no. 34, Rule No.
64 in page no. 32, read with Rule No. 70 say that no legislation can be enacted
ignoring the basic structure of our Constitution. Due to this Bill, instead of getting
justice, Muslim women may have to face more injustice. So, the Government must
re-consider the introduction of this Bill.
AT Sreme ¢ e Aifeds iy € S @ ofaa & dem @ Wiefa & TS 7 U
Hifeq & 8l 2l
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): There is no notice.

... (Interruptions)

AT e ¢ WS Sl AUDBT Ao Bl YT e B v Al b1 R A = o
e g & favia oft, fag do, afRua, esa v 9 SH&1 vars: fohan © 8 =afa
WD J TATS fhar Bl Ml 1R | Sarer 9 ot g

st I iR uRTS: AT sremer Sft, et o fam UfowiRie fom B L (cranem)

A 3remet ¢ 3y 9t T 9Hd 2 P e @ ofaia Sge @ iRy & forw
et o off I i A W BT Uorrs; fhar B
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... (cFamygm)
HON. SPEAKER: Please be quiet. [ will not allow this.
Mr. Minister.
... (Interruptions)
HON. SPEAKER: Have you given any notice?
... (Interruptions)
HON. SPEAKER: Mr. Minister.
AN M ST TS A AEgE HEG], TSI BH SIS &9 %@ §, Sl AUt s §, o
Teh q1d el AT U8 DI A (bl IOl BT 8, T Wi &1 8, 7 Sd1&d b1 &, T Hol8q Bl
g, UE HI AN W@, AR ARAT R AR FHE B gl L (FaE) gEE S T Jod g
faEd BT IS P, R IqD 18 {1 AT qTATh ofal &, Afsersii B qSdHi W Bb &
SRt 8, I [OIR BT BIS SIS T8l Bl ¢ ... (A7) R FeT @ 19l GhA s
7 Pel 8 {5 I8 U9 8RR UMY & Fraols I8 U fHAT ST AT FAT e e 2
I T T AT WEE T HIMA B AT B W E, T HeHed g Bl I IR T

gl

AT e ARG, 37 e Pl qF PRA © [ A e B difsa afzarati,
Jfedi 3R 9841 &1 Wehicd gC @ I T8, T qF BT TS| . (FEgH) Ig T HIAT
TS| GHA PIC §RT 9 AW B IRGTA H&l T, S96 d Wt T dod ad & g,
Afb By BRAlg & B s, FAMY IT AHR SMA olsl 590 N® IR Fa
21... (cgas)

3d I 91 Pl ol W& ¢ 6 I8 9 WaaR & Radw 21 39 ob I AR a8l
BT IR BRI j1ge fémed 14 3R 15 H &, # =T drsdl § b I8 IRed Waer
g A1 TE? . (FauT)

AR el Sff, JER W 1 Dl TS B MY §H U RT a1 8 ©7 A VP a1
e B I G AR § SR WET B WeH W 9¥ D GE &1 AEdl g SR A
Jlep IRBIET &1 T, R W SRR Uiy Ul Ul bl I dR dAD HBDY qIER Bl
Zl...(FFEH) W U A GEE B U WK B, YR H Tl o S, S O IR HEdR
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Tt < ol ... (Faem) I8 f[epa Bl § IR 9Rd & |AgM & e foike & U 5

# 39 e B [T AVBR & 6§94 B B 1Y, $AFTY 39 B BT ] &l .. (caem)
F g emE Fem 5 4 w9 Adwe @ igegw s @ egEl &

SIY ... (geam)

$ afcerrol @S (erart) : A rege S, MY BN 9 gl (eraem)

AT 3iemet @ HIs Afed & T

The question is:

“That leave be granted to introduce a Bill to protect the rights of
married Muslim women and to prohibit divorce by pronouncing
talaq by their husbands and to provide for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI RAVI SHANKAR PRASAD: Madam, I introduce the Bill.
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12.46 hrs
(ii) Insolvency and Bankruptcy Code
(Amendment) Bill, 2017"
HON. SPEAKER: Now we take up item no. 21A. Shri Arun Jaitley.

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, I beg to move for leave to introduce a Bill to
amend the Insolvency and Bankruptcy Code, 2016.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Insolvency
and Bankruptcy Code, 2016.”

The motion was adopted.

SHRI ARUN JAITLEY: Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-1I, Section-2 dated 28.12.2017.
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12.46 V5 hrs

STATEMENT RE: INSOLVENCY AND
BANKRUPTCY CODE (AMENDMENT)

ORDINANCE, 2017"

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, I beg to lay on the Table an explanatory
Statement (Hindi and English versions) showing reasons for immediate legislation
by promulgation of the Insolvency and Bankruptcy Code (Amendment)
Ordinance, 2017 (No. 7 of 2017).

* Laid on the Table also placed in Library, See No. L.T. 8205/16/17.
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12.47 hrs
STATUTORY RESOLUTIONS

(i) Increase in basic customs duty
on soyabeans

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, I beg to move the following resolution:-

"In pursuance of section 8A (1) of the Customs Tariff Act, 1975, read with sub-
section (3) of section 7 of the said Act, this House hereby approves of Notification
No. 88/2017-Customs, dated 17th November, 2017 [G.S.R.1431 (E). dated 17th
November, 2017] which seeks to increase the basic customs duty Soyabeans,
falling under Tariff items 12011000 and 12019000 of the First Schedule to
Customs Tariff Act, 1975 from 30% to 45%."

HON. SPEAKER: The question is:

"In pursuance of section 8A (1) of the Customs Tariff Act, 1975, read with sub-
section (3) of section 7 of the said Act, this House hereby approves of Notification
No. 88/2017-Customs, dated 17th November, 2017 [G.S.R.1431 (E). dated 17th
November, 2017] which seeks to increase the basic customs duty Soyabeans,
falling under Tariff items 12011000 and 12019000 of the First Schedule to
Customs Tariff Act, 1975 from 30% to 45%."

The motion was adopted.
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12.47 5 hrs

(ii) Increase in basic customs duty
on various goods

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS

(SHRI ARUN JAITLEY): Madam, I beg to move the following resolution:-

“In pursuance of section 8A (1) of the Customs Tariff Act, 1975, read with sub-
section (3) of section 7 of the said Act, this House hereby approves of
Notification No.80/2017-Customs, dated 27th October, 2017 [G.S.R.1339
(E)dated 27th October, 2017], which seeks to increase the rate of basic
customs duty on the following goods:-

(a) From 10%/15% to 25% on:-

Tariff Description
Heading
5003 Silk waste (including cocoons unsuitable for reeling, yarn waste

and garnetted stock).

5004 Silk yarn (other than yarn spun from silk waste) not put up for

retail sale.

5005 Yarn spun from silk waste, not put up for retail sale.

5006 Silk yarn and yarn spun from silk waste, put up for retail sale;
silk-worm gut.

5007 Woven fabrics of silk or of silk waste.
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5101 Wool, not carded or combed.
(except
tariff items
5101 21 00,
5101 30 00)

5102 Fine or coarse animal hair, not carded or combed.

5103 Waste of wool or of fine or coarse animal hair, including yarn
waste but excluding garnetted stock(except Shorn wool and
carbonized wool)

5109 Yarn of wool or of fine animal hair, put up for retail sale.

5110 Yarn of coarse animal hair or of horsehair (including gimped
horsehair yarn), whether or not put up for retail sale.

5111 Woven fabrics of carded wool or of carded fine animal hair.

5112 Woven fabrics of combed wool or of combed fine animal hair.

5113 Woven fabrics of coarse animal hair or of horsehair.

5201 Cotton, not carded or combed.

5202 Cotton waste (including yarn waste and garnetted stock).

5207 Cotton yarn (other than sewing thread) put up for retail sale.

5208 Woven fabrics of cotton, containing 85 % or more by weight of
cotton, weighing not more than 200 g/m2.

5209 Woven fabrics of cotton, containing 85 % or more by weight of
cotton, weighing more than 200 g/m2.

5210 Woven fabrics of cotton, containing less than 85 % by weight of
cotton, mixed mainly or solely with man-made fibres, weighing
not more than 200 g/m2.

5211 Woven fabrics of cotton, containing less than 85 % by weight of
cotton, mixed mainly or solely with man-made fibres, weighing
more than 200 g/m2.

5212 Other woven fabrics of cotton.
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5303 Jute and other textile bastfibres (excluding flax, true hemp and
ramie), raw or processed but not spun; tow and waste of these
fibres (including yarn waste and garnetted stock).

5305 Coconut, abaca (Manila hemp or Musa textilis Nee), ramie and
other vegetable textile fibres, not elsewhere specified or included,
raw or processed but not spun; tow, noils and waste of these
fibres (including yarn waste and garnetted stock).

5306 Flax yarn.

5307 Yarn of jute or of other textile bastfibres of heading 5303.

5308 Yarn of other vegetable textile fibres; paper yarn.

5309

Woven fabrics of flax.
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5310 Woven fabrics of jute or of other textile bastfibres of heading
5303.

5311 Woven fabrics of other vegetable textile fibres; woven fabrics of
paper yarn.

5407 Woven fabrics of synthetic filament yarn, including woven
fabrics obtained from materials of heading 5404.

5408 Woven fabrics of artificial filament yarn, including woven fabrics
obtained from materials of heading 5405.

5505 Waste (including noils, yarn waste and garnetted stock) of man-
made fibres.

5601 Wadding of textile materials and articles thereof; textile fibres,
not exceeding 5 mm in length (flock), textile dust and mill neps.

5602 Felt, whether or not impregnated, coated, covered or laminated.

5603 Nonwovens, whether or not impregnated, coated, covered or
laminated.

5701 Carpets and other textile floor coverings, knotted, whether or not
made up.

5702 Carpets and other textile floor coverings, woven, not tufted or

flocked, whether or not made up, including “Kelem”,

“Schumacks”, “Karamanie” and similar hand-woven rugs.
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5703 Carpets and other textile floor coverings, tufted, whether or not
made up.

5704 Carpets and other textile floor coverings, of felt, not tufted or
flocked, whether or not made up.

5705 Other carpets and other textile floor coverings, whether or not
made up.

5801 Woven pile fabrics and chenille fabrics, other than fabrics of
heading 5802 or 5806.

5802 Terry towelling and similar woven terry fabrics, other than
narrow fabrics of heading 5806; tufted textile fabrics, other than
products of heading 5703.

5803 Gauze, other than narrow fabrics of heading 5806.

5804 Tulles and other net fabrics, not including woven, knitted or
crocheted fabrics; lace in the piece, in strips or in motifs, other
than fabrics of headings 6002 to 6006.

5805 Hand-woven tapestries of the type Gobelins, Flanders, Aubusson,
Beauvais and the like, and needle-worked tapestries (for example,
petit point, cross stitch), whether or not made up.

5806 Narrow woven fabrics, other than goods of heading 5807; narrow

fabrics consisting of warp without weft assembled by means of an

adhesive (bolducs).
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5807

Labels, badges and similar articles of textile materials, in the

piece, in strips or cut to shape or size, not embroidered.

5808

Braids in the piece; ornamental trimmings in the piece, without
embroidery, other than knitted or crocheted; tassels, pompons and

similar articles.

5809

Woven fabrics of metal thread and woven fabrics of metallised
yarn of heading 5605, of a kind used in apparel, as furnishing
fabrics or for similar purposes, not elsewhere specified or

included.

5810

Embroidery in the piece, in strips or in motifs.

5811

Quilted textile products in the piece, composed of one or more
layers of textile materials assembled with padding by stitching or

otherwise, other than embroidery of heading 5810.

5901

Textile fabrics coated with gum or amylaceous substances, of a
kind used for the outer covers of books or the like; tracing cloth;
prepared painting canvas; buckram and similar stiffened textile

fabrics of a kind used for hat foundations.

5902

Tyre cord fabric of high tenacity yarn of nylon or other

polyamides, polyesters or viscose rayon.
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5903 Textile fabrics impregnated, coated, covered or laminated with
plastics, other than those of heading 5902.

5904 Linoleum, whether or not cut to shape; floor coverings consisting
of a coating or covering applied on a textile backing, whether or
not cut to shape.

5905 Textile wall coverings.

5906 Rubberised textile fabrics, other than those of heading 5902.

5907 Textile fabrics otherwise impregnated, coated or covered; painted
canvas being theatrical scenery, studio back-cloths or the like.

5908 Textile wicks, woven, plaited or knitted , for lamps, stoves,
lighters, candles or the like; incandescent gas mantles and tubular
knitted gas mantle fabric therefor, whether or not impregnated.

5909 Textile hosepiping and similar textile tubing, with or without
lining, armour or accessories of other materials.

5910 Transmission or conveyor belts or belting, of textile material,
whether or not impregnated, coated, covered or laminated with
plastics, or reinforced with metal or other material.

5911 Textile products and articles, for technical uses, specified in Note
7 to this Chapter.

6001 Pile fabrics, including “long pile” fabrics and terry fabrics, knitted
or crocheted.

6002 Knitted or crocheted fabrics of a width not exceeding 30 cm,
containing by weight 5 % or more of elastomeric yarn or rubber
thread, other than those of heading 6001.

6003 Knitted or crocheted fabrics of a width not exceeding 30 cm,
other than those of heading 6001 or 6002.

6004 Knitted or crocheted fabrics of a width exceeding 30 cm,
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containing by weight 5 % or more of elastomeric yarn or rubber

thread, other than those of heading 6001.

6005 Warp knit fabrics (including those made on galloon knitting
machines), other than those of headings 6001 to 6004.
6006 Other knitted or crocheted fabrics.

6101 Men's or boys' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind-jackets and similar

articles, knitted or crocheted, other than those of heading 6103.

6102 Women's or girls' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind- jackets and similar

articles, knitted or crocheted, other than those of heading 6104.
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6103 Men's or boys' suits, ensembles, jackets, blazers, trousers, bib and
brace overalls, breeches and shorts (other than swimwear), knitted
or crocheted.

6104 Women's or girls' suits, ensembles, jackets, blazers, dresses,
skirts, divided skirts, trousers, bib and brace overalls, breeches
and shorts (other than swimwear), knitted or crocheted.

6105 Men's or boys' shirts, knitted or crocheted.

6106 Women's or girls' blouses, shirts and shirt-blouses, knitted or
crocheted.

6107 Men's or boys' underpants, briefs, nightshirts, pyjamas, bathrobes,
dressing gowns and similar articles, knitted or crocheted.

6108 Women's or girls' slips, petticoats, briefs, panties, nightdresses,
pyjamas, negligees, bathrobes, dressing gowns and similar
articles, knitted or crocheted.

6109 T-shirts, singlets and other vests, knitted or crocheted.

6110 Jerseys, pullovers, cardigans, waistcoats and similar articles,
knitted or crocheted.

6111 Babies' garments and clothing accessories, knitted or crocheted.

6112 Track suits, ski suits and swimwear, knitted or crocheted.

6113 Garments, made up of knitted or crocheted fabrics of heading
5903, 5906 or 5907.

6114 Other garments, knitted or crocheted.

6115 Panty hose, tights, stockings, socks and other hosiery, including

graduated compression hosiery (for example, stockings for
varicose veins) and footwear without applied soles, knitted or

crocheted.

6116

Gloves, mittens and mitts, knitted or crocheted.
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6117 Other made up clothing accessories, knitted or crocheted; knitted

or crocheted parts of garments or of clothing accessories.

6201 Men's or boys' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind-jackets

and similar articles, other than those of heading 6203.

6202 Women's or girls' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind-jackets and similar

articles, other than those of heading 6204.

6203 Men's or boys' suits, ensembles, jackets, blazers, trousers, bib and

brace overalls, breeches and shorts (other than swimwear).

6204 Women's or girls' suits, ensembles, jackets, blazers, dresses,
skirts, divided skirts, trousers, bib and brace overalls, breeches
and shorts (other than swimwear).

6205 Men's or boys' shirts.

6206 Women's or girls' blouses, shirts and shirt-blouses.

6207 Men's or boys' singlets and other vests, underpants, briefs,
nightshirts, pyjamas, bathrobes, dressing gowns and similar

articles.

6208 Women's or girls' singlets and other vests, slips, petticoats, briefs,
panties, nightdresses, pyjamas, negligees, bathrobes, dressing

gowns and similar articles.

6209 Babies' garments and clothing accessories.

6210 Garments, made up of fabrics of heading 5602, 5603, 5903, 5906
or 5907.

6211 Track suits, ski suits and swimwear; other garments.

6212 Brassieres, girdles, corsets, braces, suspenders, garters and similar

articles and parts thereof, whether or not knitted or crocheted.

6213 Handkerchiefs.
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6214 Shawls, scarves, mufflers, mantillas, veils and the like.

6215 Ties, bow ties and cravats.

6216 Gloves, mittens and mitts.

6217 Other made up clothing accessories; parts of garments or of
clothing accessories, other than those of heading 6212.

6301 Blankets and travelling rugs.

6302 Bed linen, table linen, toilet linen and kitchen linen.

6303 Curtains (including drapes) and interior blinds; curtain or bed
valances.

6304 Other furnishing articles, excluding those of heading 9404.

6305 Sacks and bags, of a kind used for the packing of goods.

6306 Tarpaulins, awnings and sunblinds; tents; sails for boats,
sailboards or landcraft; camping goods.

6307 Other made up articles, including dress patterns.

6308 Sets consisting of woven fabric and yarn, whether or not with
accessories, for making up into rugs, tapestries, embroidered table
cloths or serviettes, or similar textile articles, put up in packings
for retail sale.

6309 Worn clothing and other worn articles.

6310 Used or new rags, scrap twine, cordage, rope and cables and worn

out articles of twine, cordage, rope or cables, of textile materials.

(b) From 10% to 20% on:-

Tariff Description
heading
5104 Garnetted stock of wool or of fine or coarse animal hair.
5105 Wool and fine or coarse animal hair, carded or combed (including

combed wool in fragments).
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5106 Yarn of carded wool, not put up for retail sale.

5107 Yarn of combed wool, not put up for retail sale.

5108 Yarn of fine animal hair (carded or combed), not put up for retail
sale.

5204 Cotton sewing thread, whether or not put up for retail sale.

5205 Cotton yarn (other than sewing thread), containing 85 % or more by
weight of cotton, not put up for retail sale.

5206 Cotton yarn (other than sewing thread), containing less than 85 % by
weight of cotton, not put up for retail sale.

5401 Sewing thread of man-made filaments, whether or not put up for
retail sale.

5402 Synthetic filament yarn (other than sewing thread), not put up for
retail sale, including synthetic monofilament of less than 67 decitex.

5403 Artificial filament yarn (other than sewing thread), not put up for
retail sale, including artificial monofilament of less than 67 decitex.

5404 Synthetic monofilament of 67 decitex or more and of which no
cross-sectional dimension exceeds 1 mm; strip and the like (for
example, artificial straw) of synthetic textile materials of an apparent
width not exceeding 5 mm.

5405 Artificial monofilament of 67 decitex or more and of which no

cross-sectional dimension exceeds 1 mm; strip and the like (for
example, artificial straw) of artificial textile materials of an apparent

width not exceeding 5 mm.
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5406 Man-made filament yarn (other than sewing thread), put up for retail
sale.

5501 Synthetic filament tow.

5502 Artificial filament tow.

5503 Synthetic staple fibres, not carded, combed or otherwise processed
for spinning.

5504 Artificial staple fibres, not carded, combed or otherwise processed
for spinning.Woven fabrics of synthetic staple fibres, containing less
than 85 % by weight of such fibres, mixed mainly or solely with
cotton, of a weight exceeding 170 g/m?.

5506 Synthetic staple fibres, carded, combed or otherwise processed for
spinning.

5507 Artificial staple fibres, carded, combed or otherwise processed for
spinning.

5508 Sewing thread of man-made staple fibres, whether or not put up for
retail sale.

5509 Yarn (other than sewing thread) of synthetic staple fibres, not put up
for retail sale.

5510 Yarn (other than sewing thread) of artificial staple fibres, not put up
for retail sale.

5604 Rubber thread and cord, textile covered; textile yarn, and strip and
the like of heading 54.04 or 54.05, impregnated, coated, covered or
sheathed with rubber or plastics.

5605 Metallised yarn, whether or not gimped, being textile yarn, or strip
or the like of heading 54.04 or 54.05, combined with metal in the
form of thread, strip or powder or covered with metal.

5606 Gimped yarn, and strip and the like of heading 54.04 or 54.05,
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gimped (other than those of heading 56.05 and gimped horsehair
yarn); chenille yarn (including flock chenille yarn); loop wale-yarn.

5607 Twine, cordage, ropes and cables, whether or not plaited or braided

and whether or not impregnated, coated, covered or sheathed with

rubber or plastics."

HON. SPEAKER: The question is:
“In pursuance of section 8A (1) of the Customs Tariff Act, 1975, read with sub-

section (3) of section 7 of the said Act, this House hereby approves of
Notification No.80/2017-Customs, dated 27th October, 2017 [G.S.R.1339
(E)dated 27th October, 2017], which seeks to increase the rate of basic

customs duty on the following goods:-

(c) From 10%/15% to 25% on:-

Tariff Description
Heading
5003 Silk waste (including cocoons unsuitable for reeling, yarn waste
and garnetted stock).
5004 Silk yarn (other than yarn spun from silk waste) not put up for
retail sale.
5005 Yarn spun from silk waste, not put up for retail sale.
5006 Silk yarn and yarn spun from silk waste, put up for retail sale; silk-
worm gut.
5007 Woven fabrics of silk or of silk waste.
5101 Wool, not carded or combed.
(except
tariff items
5101 21 00,
5101 30 00)
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5102 Fine or coarse animal hair, not carded or combed.

5103 Waste of wool or of fine or coarse animal hair, including yarn
waste but excluding garnetted stock(except Shorn wool and
carbonized wool)

5109 Yarn of wool or of fine animal hair, put up for retail sale.

5110 Yarn of coarse animal hair or of horsehair (including gimped
horsehair yarn), whether or not put up for retail sale.

5111 Woven fabrics of carded wool or of carded fine animal hair.

5112 Woven fabrics of combed wool or of combed fine animal hair.

5113 Woven fabrics of coarse animal hair or of horsehair.

5201 Cotton, not carded or combed.

5202 Cotton waste (including yarn waste and garnetted stock).

5207 Cotton yarn (other than sewing thread) put up for retail sale.

5208 Woven fabrics of cotton, containing 85 % or more by weight of
cotton, weighing not more than 200 g/m?2.

5209 Woven fabrics of cotton, containing 85 % or more by weight of
cotton, weighing more than 200 g/m?2.

5210 Woven fabrics of cotton, containing less than 85 % by weight of
cotton, mixed mainly or solely with man-made fibres, weighing not
more than 200 g/m?2.

5211 Woven fabrics of cotton, containing less than 85 % by weight of
cotton, mixed mainly or solely with man-made fibres, weighing
more than 200 g/m2.

5212 Other woven fabrics of cotton.

5303 Jute and other textile bastfibres (excluding flax, true hemp and

ramie), raw or processed but not spun; tow and waste of these

fibres (including yarn waste and garnetted stock).
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5305 Coconut, abaca (Manila hemp or Musa textilis Nee), ramie and
other vegetable textile fibres, not elsewhere specified or included,
raw or processed but not spun; tow, noils and waste of these fibres
(including yarn waste and garnetted stock).

5306 Flax yarn.

5307 Yarn of jute or of other textile bastfibres of heading 5303.

5308 Yarn of other vegetable textile fibres; paper yarn.

5309 Woven fabrics of flax.

5310 Woven fabrics of jute or of other textile bastfibres of heading 5303.

5311 Woven fabrics of other vegetable textile fibres; woven fabrics of
paper yarn.

5407 Woven fabrics of synthetic filament yarn, including woven fabrics
obtained from materials of heading 5404.

5408 Woven fabrics of artificial filament yarn, including woven fabrics
obtained from materials of heading 5405.

5505 Waste (including noils, yarn waste and garnetted stock) of man-
made fibres.

5601 Wadding of textile materials and articles thereof; textile fibres, not
exceeding 5 mm in length (flock), textile dust and mill neps.

5602 Felt, whether or not impregnated, coated, covered or laminated.

5603 Nonwovens, whether or not impregnated, coated, covered or
laminated.

5701 Carpets and other textile floor coverings, knotted, whether or not
made up.

5702 Carpets and other textile floor coverings, woven, not tufted or

flocked, whether or not made wup, including “Kelem”,

“Schumacks”, “Karamanie” and similar hand-woven rugs.
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5703 Carpets and other textile floor coverings, tufted, whether or not
made up.

5704 Carpets and other textile floor coverings, of felt, not tufted or
flocked, whether or not made up.

5705 Other carpets and other textile floor coverings, whether or not
made up.

5801 Woven pile fabrics and chenille fabrics, other than fabrics of
heading 5802 or 5806.

5802 Terry towelling and similar woven terry fabrics, other than narrow
fabrics of heading 5806; tufted textile fabrics, other than products
of heading 5703.

5803 Gaugze, other than narrow fabrics of heading 5806.

5804 Tulles and other net fabrics, not including woven, knitted or
crocheted fabrics; lace in the piece, in strips or in motifs, other than
fabrics of headings 6002 to 6006.

5805 Hand-woven tapestries of the type Gobelins, Flanders, Aubusson,
Beauvais and the like, and needle-worked tapestries (for example,
petit point, cross stitch), whether or not made up.

5806 Narrow woven fabrics, other than goods of heading 5807; narrow
fabrics consisting of warp without weft assembled by means of an
adhesive (bolducs).

5807 Labels, badges and similar articles of textile materials, in the piece,
in strips or cut to shape or size, not embroidered.

5808 Braids in the piece; ornamental trimmings in the piece, without

embroidery, other than knitted or crocheted; tassels, pompons and

similar articles.
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5809 Woven fabrics of metal thread and woven fabrics of metallised
yarn of heading 5605, of a kind used in apparel, as furnishing
fabrics or for similar purposes, not elsewhere specified or included.

5810 Embroidery in the piece, in strips or in motifs.

5811 Quilted textile products in the piece, composed of one or more
layers of textile materials assembled with padding by stitching or
otherwise, other than embroidery of heading 5810.

5901 Textile fabrics coated with gum or amylaceous substances, of a
kind used for the outer covers of books or the like; tracing cloth;
prepared painting canvas; buckram and similar stiffened textile
fabrics of a kind used for hat foundations.

5902 Tyre cord fabric of high tenacity yarn of nylon or other
polyamides, polyesters or viscose rayon.

5903 Textile fabrics impregnated, coated, covered or laminated with
plastics, other than those of heading 5902.

5904 Linoleum, whether or not cut to shape; floor coverings consisting
of a coating or covering applied on a textile backing, whether or
not cut to shape.

5905 Textile wall coverings.

5906 Rubberised textile fabrics, other than those of heading 5902.

5907 Textile fabrics otherwise impregnated, coated or covered; painted
canvas being theatrical scenery, studio back-cloths or the like.

5908 Textile wicks, woven, plaited or knitted , for lamps, stoves,
lighters, candles or the like; incandescent gas mantles and tubular
knitted gas mantle fabric therefor, whether or not impregnated.

5909 Textile hosepiping and similar textile tubing, with or without

lining, armour or accessories of other materials.
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5910

Transmission or conveyor belts or belting, of textile material,
whether or not impregnated, coated, covered or laminated with

plastics, or reinforced with metal or other material.

5911

Textile products and articles, for technical uses, specified in Note 7

to this Chapter.

6001

Pile fabrics, including “long pile” fabrics and terry fabrics, knitted

or crocheted.

6002

Knitted or crocheted fabrics of a width not exceeding 30 cm,
containing by weight 5 % or more of elastomeric yarn or rubber

thread, other than those of heading 6001.

6003

Knitted or crocheted fabrics of a width not exceeding 30 cm, other

than those of heading 6001 or 6002.

6004

Knitted or crocheted fabrics of a width exceeding 30 cm,
containing by weight 5 % or more of elastomeric yarn or rubber

thread, other than those of heading 6001.

6005

Warp knit fabrics (including those made on galloon knitting
machines), other than those of headings 6001 to 6004.

6006

Other knitted or crocheted fabrics.

6101

Men's or boys' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind-jackets and similar

articles, knitted or crocheted, other than those of heading 6103.

6102

Women's or girls' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind- jackets and similar

articles, knitted or crocheted, other than those of heading 6104.

6103

Men's or boys' suits, ensembles, jackets, blazers, trousers, bib and
brace overalls, breeches and shorts (other than swimwear), knitted

or crocheted.

6104

Women's or girls' suits, ensembles, jackets, blazers, dresses, skirts,
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divided skirts, trousers, bib and brace overalls, breeches and shorts

(other than swimwear), knitted or crocheted.

6105 Men's or boys' shirts, knitted or crocheted.

6106 Women's or girls' blouses, shirts and shirt-blouses, knitted or
crocheted.

6107 Men's or boys' underpants, briefs, nightshirts, pyjamas, bathrobes,
dressing gowns and similar articles, knitted or crocheted.

6108 Women's or girls' slips, petticoats, briefs, panties, nightdresses,
pyjamas, negligees, bathrobes, dressing gowns and similar articles,
knitted or crocheted.

6109 T-shirts, singlets and other vests, knitted or crocheted.

6110 Jerseys, pullovers, cardigans, waistcoats and similar articles,

knitted or crocheted.
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6111 Babies' garments and clothing accessories, knitted or crocheted.

6112 Track suits, ski suits and swimwear, knitted or crocheted.

6113 Garments, made up of knitted or crocheted fabrics of heading 5903,
5906 or 5907.

6114 Other garments, knitted or crocheted.

6115 Panty hose, tights, stockings, socks and other hosiery, including
graduated compression hosiery (for example, stockings for varicose
veins) and footwear without applied soles, knitted or crocheted.

6116 Gloves, mittens and mitts, knitted or crocheted.

6117 Other made up clothing accessories, knitted or crocheted; knitted or
crocheted parts of garments or of clothing accessories.

6201 Men's or boys' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind-jackets
and similar articles, other than those of heading 6203.

6202 Women's or girls' overcoats, car-coats, capes, cloaks, anoraks
(including ski-jackets), wind-cheaters, wind-jackets and similar
articles, other than those of heading 6204.

6203 Men's or boys' suits, ensembles, jackets, blazers, trousers, bib and
brace overalls, breeches and shorts (other than swimwear).

6204 Women's or girls' suits, ensembles, jackets, blazers, dresses, skirts,
divided skirts, trousers, bib and brace overalls, breeches and shorts
(other than swimwear).

6205 Men's or boys' shirts.

6206 Women's or girls' blouses, shirts and shirt-blouses.

6207 Men's or boys' singlets and other vests, underpants, briefs,

nightshirts, pyjamas, bathrobes, dressing gowns and similar

articles.
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6208 Women's or girls' singlets and other vests, slips, petticoats, briefs,
panties, nightdresses, pyjamas, negligees, bathrobes, dressing
gowns and similar articles.

6209 Babies' garments and clothing accessories.

6210 Garments, made up of fabrics of heading 5602, 5603, 5903, 5906
or 5907.

6211 Track suits, ski suits and swimwear; other garments.

6212 Brassieres, girdles, corsets, braces, suspenders, garters and similar
articles and parts thereof, whether or not knitted or crocheted.

6213 Handkerchiefs.

6214 Shawls, scarves, mufflers, mantillas, veils and the like.

6215 Ties, bow ties and cravats.

6216 Gloves, mittens and mitts.

6217 Other made up clothing accessories; parts of garments or of
clothing accessories, other than those of heading 6212.

6301 Blankets and travelling rugs.

6302 Bed linen, table linen, toilet linen and kitchen linen.

6303 Curtains (including drapes) and interior blinds; curtain or bed
valances.

6304 Other furnishing articles, excluding those of heading 9404.

6305 Sacks and bags, of a kind used for the packing of goods.

6306 Tarpaulins, awnings and sunblinds; tents; sails for boats, sailboards
or landcraft; camping goods.

6307 Other made up articles, including dress patterns.

6308 Sets consisting of woven fabric and yarn, whether or not with

accessories, for making up into rugs, tapestries, embroidered table
cloths or serviettes, or similar textile articles, put up in packings for

retail sale.
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6309

Worn clothing and other worn articles.

6310

Used or new rags, scrap twine, cordage, rope and cables and worn

out articles of twine, cordage, rope or cables, of textile materials.

(d) From 10% to 20% on:-

Tariff Description
heading

5104 Garnetted stock of wool or of fine or coarse animal hair.

5105 Wool and fine or coarse animal hair, carded or combed (including
combed wool in fragments).

5106 Yarn of carded wool, not put up for retail sale.

5107 Yarn of combed wool, not put up for retail sale.

5108 Yarn of fine animal hair (carded or combed), not put up for retail
sale.

5204 Cotton sewing thread, whether or not put up for retail sale.

5205 Cotton yarn (other than sewing thread), containing 85 % or more by
weight of cotton, not put up for retail sale.

5206 Cotton yarn (other than sewing thread), containing less than 85 % by
weight of cotton, not put up for retail sale.

5401 Sewing thread of man-made filaments, whether or not put up for
retail sale.

5402 Synthetic filament yarn (other than sewing thread), not put up for
retail sale, including synthetic monofilament of less than 67 decitex.

5403 Artificial filament yarn (other than sewing thread), not put up for
retail sale, including artificial monofilament of less than 67 decitex.

5404 Synthetic monofilament of 67 decitex or more and of which no
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cross-sectional dimension exceeds 1 mm; strip and the like (for
example, artificial straw) of synthetic textile materials of an apparent

width not exceeding 5 mm.

5405 Artificial monofilament of 67 decitex or more and of which no
cross-sectional dimension exceeds 1 mm; strip and the like (for
example, artificial straw) of artificial textile materials of an apparent
width not exceeding 5 mm.

5406 Man-made filament yarn (other than sewing thread), put up for retail
sale.

5501 Synthetic filament tow.

5502 Artificial filament tow.

5503 Synthetic staple fibres, not carded, combed or otherwise processed
for spinning.

5504 Artificial staple fibres, not carded, combed or otherwise processed
for spinning. Woven fabrics of synthetic staple fibres, containing less
than 85 % by weight of such fibres, mixed mainly or solely with
cotton, of a weight exceeding 170 g/m?.

5506 Synthetic staple fibres, carded, combed or otherwise processed for
spinning.

5507 Artificial staple fibres, carded, combed or otherwise processed for
spinning.

5508 Sewing thread of man-made staple fibres, whether or not put up for
retail sale.

5509 Yarn (other than sewing thread) of synthetic staple fibres, not put up

for retail sale.
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5510

Yarn (other than sewing thread) of artificial staple fibres, not put up

for retail sale.

5604

Rubber thread and cord, textile covered; textile yarn, and strip and
the like of heading 54.04 or 54.05, impregnated, coated, covered or

sheathed with rubber or plastics.

5605

Metallised yarn, whether or not gimped, being textile yarn, or strip
or the like of heading 54.04 or 54.05, combined with metal in the

form of thread, strip or powder or covered with metal.

5606

Gimped yarn, and strip and the like of heading 54.04 or 54.05,
gimped (other than those of heading 56.05 and gimped horsehair

yarn); chenille yarn (including flock chenille yarn); loop wale-yarn.

5607

Twine, cordage, ropes and cables, whether or not plaited or braided
and whether or not impregnated, coated, covered or sheathed with

rubber or plastics."

The motion was adopted.
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#t AfcA®To @SN ([AE) @ BANI I &l Gl Sff 81 &, 89 dlh IS¢ B o l... ()

12.48 hrs
(Shri Rahul Gandhi, Shri Mallikarjun Kharge and some other hon.
Members then left the House)

... (Interruptions)
HON. SPEAKER: Now we take up ‘Zero Hour’.
SHRI JAYADEV GALLA (GUNTUR): Madam Speaker, our visionary Chief
Minister of Andhra Pradesh last week made a presentation to link Vamsadhara,
Godavari, Krishna and Penna rivers and the same can be extended up to Cauvery
to deal with floods and drought affecting different areas of Andhra Pradesh, Tamil
Nadu and Karnataka.

WAPCOs, a PSU, under the Ministry of Water Resources, made a
presentation before the Chief Minister which indicate that 320 TMC of surplus
water can be diverted from Godavari to Penna and from there to Cauvery.
WAPCOS has conducted Light Detection and Ranging (LiDAR) and hydrographic
survey has also been completed and geo-technical survey is under progress.

The plan is to divert Godavari water from Prakasam Barrage in Vijayawada
through Kommamuru Canal to Pada Ganjam in Prakasam District. From there,
water will reach Gundlakamma Reservoir and Sangam Barrage in Nellore District.
The total project cost is estimated to be about Rs. 80,000 crore.

Since the States do not have this huge money, our Chief Minister has
requested the hon. Minister of Water Resources to take this up as a National
Project which will benefit three States of Andhra Pradesh, Tamil Nadu and
Karnataka. I request the hon. Minister to approve this project since it helps three
Southern States.
st oot fAsm o (W) @ oTewe HEIGT, BN oF H WM AR WR e Ud |/ _Irred
AT A 1 B S0 & AT BT BIeDHR AV T RS, AT I Yd Ieadd ATl
DI 9T TS 7, 't Re, Tohd A B 989 QY ad e AT W I 9 g o
SATGIR aTal |9sT el uTd | grees fRIfy a9 81 SRl 5, 519 U Srueehdl, S Sfsll &1 U
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T W TS S, ST A9AYH WY STfAde gRI SRS # a9 R SWIeR H_al fordm S g
UGB! DT YA U H R foaT 8, I bls THBN gl Bt 98 ddol 70 IFferda<n
R fIead e S W TER TR od1 2| 989 9 o NS dF 3T qhad H Iqd)
STHBRT BT ThATS TS ST g SUdel BRls s SHBRI el gl =a1fie ufhar § <
q 31f® @Y BT Yo HIRUT IE AV FART A B

31edeT HEIGd], H MM HETH ¥ WDR A ARG DHRAT dledl § [ eraerehdl Ry Wi
H U UF ST AR, 9 989 9 AW D Y AT DT A &g AT Ry 9T 8| e=yara|
A Jeme: o IR v My s LA SRl iR R gu R Twd @ s oo
frsm o g1 I9IT T vy & Wiy Hag B B AN UGN B AH gl
DR. ANBUMANI RAMADOSS (DHARMAPURI): Madam Speaker, I would

like to bring to your notice about the situation after Ockhi cyclone. It is exactly
one month since the Ockhi cyclone had devastated the coastal parts of Tamil
Nadu, Kerala and Lakshadweep. Still, normalcy has not returned back.

Madam, in Tamil Nadu, the severe affected district was Kanyakumari
District. About 4,505 houses have been completely damaged. Lakhs of acres of
rubber plantation, paddy, banana and coconut have been destroyed.

Initially, nearly 3,000 fishermen had gone missing but unfortunately, at that
time, the rescue operations were happening only between 30 and 60 nautical miles
whereas the fishermen were beyond 100 nautical miles. That was the callous
attitude of the authorities.

Madam, till date, after a month of Ockhi cyclone, 257 fishermen are still
missing. We do not know their whereabouts. The Government of Tamil Nadu has
announced that officially only 12 fishermen and six non-fishermen are dead. So, a
total of 18 of them are dead. But what about 257 fishermen? Where have they
gone? It is one month over, now. The fishermen community Associations are
saying that wusually for compensation, if a fisherman dies, after seven years only
he would be compensated. But this should be a different situation whereas we are
demanding that all 257 fishermen should be pronounced dead; and their families

should be compensated and jobs should be given to them.



28.12.2017 112

Madam, this Ockhi cyclone should be declared a national disaster because
Kerala, Tamil Nadu and Lakshadweep have been affected. The Government of
Tamil Nadu has asked for Rs. 9,312 crore as relief but only a paltry sum of Rs.
140 crore are being given. We know that the officials are there assessing the
situation, but it should be expedited.

Lastly, Madam, before the 2014 Lok Sabha elections, the BJP had promised
that when they come to power, they will have a separate Ministry for Fishing. It
has been four years, now, but nothing much has happened.

I would humbly request the Government to have a separate Ministry for
Fishing, as there is a separate Department, with Agriculture Minister.

Madam, through fishing, India is getting nearly about Rs. 46,000 crore of
forex.

HON. SPEAKER: Please do not mix up the two different issues.

DR. ANBUMANI RAMADOSS : Yes, Madam. For the safe fishing, for their safe
profession and for their profitability, there should be a separate Ministry for
Fishing. Thank you.

HON. SPEAKER: Shri Ajay Mishra, Kunwar Pushpendra Singh Chandel and Shri
Bhairo Prasad Mishra are permitted to associate with the issue raised by Dr.

Anbumani Ramadoss.

St ST UHTe AR Areq (SfehT) @ e HBIG], MU I Aol dT Al o, gaa fofg
Igd-9gd ggars| # geT # offa Hew@yl el fawy Wy olie dar AN gR SN
fafaer a1 yRfYe gdem 2011 | WWEYEl T | e gl g8 ARl &l WPR I
JfaRed SfawR <1 B 3fdiel &Ral g a¥ 2011 H WH ol a1 AN gR1 Afde Jar
IR we AR J9 U3 Al Tl

g W a¥ 2012 # Wi W gg Fder &3 fed & T51 39 HHS T ST
RUTe # AR D1 v goqffl, Har a1 anfe & JRRRT & Uiipd It §Y, 7 ITIA1 §
geerd B RWIRY Y, by HA &1 BIRA & qrase Wg dlcb Fal AN < a9 2014
Jep AT qRieT B FRWIRAT g0 & 99 2015 # U@l BiF <l Dl <Wd gU, ba
WRDR - JUITHR BT WIS BT Dol FIellBls () TeTU= Th @+ b1 RieiRer i a9




28.12.2017 113

2011 ¥ 2014 TP AT W& & HRU N JRARRN & IR 93 2 gU, S A aR
¥ 39 TR B afd T, I AW P rur wlasy g [fifa w7 & forg w9 dre da
RN BT a9 2018 I et Ja1 Wierm H IRATN W4 ¥ Yo AN R &A1 ATy |

el WEIEd], S IR & Aedor Wie & gwifad Swfieart & forg, 4
&g WHR F nfiel T g 6 I8 @Y gU 99T Bl argd T8 AR S qhdn g, freg 39
JRIfIA Bl SIfRad STaeR Sax, &figfed 3raed & o Whall 2l 397 T BIF a7 9= ol
YA R Feb IR S DI AT BR G | g9 [0 #, He A R 3mqd {7 b €
ARIE | JHIfad g7 SHIGARI DI Yeb Alepl a1 a1y

# A € 6 ded W 399 Wend BN, oW 9HY ¥ I8 JfTRled dd @l Bl A
MUY IR-AR Al 3R 3mre 8, # wed d I A v@an § (& A @ ywifeq S#iqari ot

T HIdbT T Ay

A JNehet ¢ B AT B SATeT el e ARy
A AR gare s, 2 ore WO Ud AR qu (48 T B A0 S YehTer AR
IqTed gRI Sl T vy & dag & &I orgafd yee &I SRt 2
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12.57 hrs

OBSERVATION BY THE SPEAKER
Supplementary List of Business

HON. SPEAKER: Hon. Members, there is an important announcement. Shri Ravi
Shankar Prasad, the Minister-in-charge of the Muslim Women (Protection of
Rights on Marriage) Bill, 2017, which has been introduced today, has requested
me to allow the Bill to be taken up for consideration and passing today itself.
... (Interruptions)

HON. SPEAKER: I have acceded to his request. Accordingly, the Bill will be
included in the Supplementary List of Business today for consideration and
passing. In view of paucity of time available for tabling amendments to the Bill, I

have, as a special case, permitted tabling of amendments up to 2.00 p.m.

... (Interruptions)
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A JTemet: Hav AR (g, 31y diferg |
PR TR [ (AoFR): e A2y, Aisd Wped Bl gadl W) # 3MUPT &M NPT

HRAT TR g ... (FaHT)

A STeAer: $Uh] g Usel 81 Aol [haT 3Tl Tl

... (cTaeT)

A JTEhET: S Igd Usel 81 Aholc (AT AT AT| 3@ JfSy|

... (cTagT)

PR WRAs g @ euer 7RIed], Hisd ¥hed Dl el UR YD &M P HRAT dredl gl
Aisd Wpod @ oIy 75 WA U1 v ARPR gRT QAT T g1, (Faem) % &F 4§ Hisd
Wpol AT & 3fAd Md SRR did, e @ve e o e ey, e gvs
ARAT 3R A WTs WS, [ @us Reproll, Rer JorrbeR 4 faermey [T fey i

... (cgagT)

H U IR Brepl, I @ue diadrell g, e fasHR d dfed Wpa o1 i fan
T gl .. (rEer) e @ aul 9 ¥ faene qui 81 T €, ST@ R FHW 8 T 3R 9X
99 &9 AT gl ...(FEgE) Wi ¥ fisd dF 9wl d 39 wadl § Pl BArER, o,
fegefiepul, YIoiel Giaer anfe Suered &l BxIg TS | ... (AdH) AU BRI g eATID,
fofte, TRl anfe figea 781 g 1y €1 3 949 waq @vesR a9d o 32 21 ... (aeT)
AN JTeAET: A -] AT TFEl < B

P WRdw= g @ sreer wElewn, U8 9gd AeQUl fawy Bl g9 Ue M wHa @ 4yl g9
faererl & fmio § 75 gfied gl s WRBR gRT QN B TS 8] WDHR gRI aIT

ge W faera wug, 8 fem &1 s 7 dgf fdemeal o1 fHior o war el

... (AT TR TS H TS 2. (agE)
A Jreaer: fohdT &1 Seii | SR 37Ta’ & g1 =Tl dield o

... (cTaeT)
Fax wRaws Rig (REFR): e #den, el 399 @ W owifad 2. (raem) I8 9
g B 9 Bl A T BR @ gl .. (FIH) IR IS H 5D [ HAAT H IRER 3R
DIATE DY TS gl FAEAE IS WBR & AR .. (Fagm) Rren afvg o Rac & qafes
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d= e fes Ao @ve # 98 9, 11 faemedl &t fmio Jreei &1 g9 wga fen

T e 9 fEmem 4@ ¥ @ Wihd I (FEuE) $UN T Sl 9 Se ¥o

BT ... (SFagr)

A JLAET: 31d FHATG DI | a9 81 TAT| VAT T8l B g1 g3 B R FAKT 8l drerd o
... (cgagT)

A aremer: o W yaE 7Y vd pR gu iR 9<d B R R 8 g) 8o’ T

v & dag H F AN IeH F A gl
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13.00 hrs

SUBMISSION BY MEMBER
Re: Need to establish a separate High Court
for Telangana

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker, as
assured yesterday, Ravi Shankar Prasad ji, the Law Minister had said that today he
will give a statement in the House regarding the High Court bifurcation. I request
him to please give the statement.
HON. SPEAKER: If he wants to, I have not objection.

... (Interruptions)
HON. SPEAKER: It is ‘Zero Hour’.

... (Interruptions)
THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): Madam, Yes, Hon. Member, Reddy ji is right.
(Interruptions)
A oremet ¢ U el aiarl Let him speak.

... (Interruptions)
SHRI RAVI SHANKAR PRASAD: I have to make a very brief observation. If a
new State of Telangana is there, surely they are entitled for a High Court. That is
also the provision under the Bifurcation Act. But, any new High Court building
for Andhra Pradesh will take time. In terms of the law, the present Andhra
Pradesh High Court was to become the High Court for Telangana and a separate
High Court was to come in the new territory of Andhra Pradesh. Now, I am given
to understand that attempts are being made for constructing a new building for
Andhra Pradesh High Court and the Government of India is also giving requisite

funds for that purpose including for Raj Bhavan Secretariat etc.
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Now, I am further given to understand because there was an order of the
High Court of Andhra Pradesh that the Chief Minister of Andhra Pradesh must
locate some site and be in touch with the hon. Judges there to have a new building
for the new Andhra Pradesh High Court. I am given to understand that the
Government of Andhra Pradesh is proposing to convey to the hon. High Court
present at Andhra Pradesh of having located certain buildings where the High
Court can commence operation on a temporary basis. Once those buildings are
offered, the High Court confirms that or some alterations to be made, on a
temporary basis, the High Court can be shifted to the new located building.

As far as the fresh building of the High Court is concerned, that will take
some time. Here the whole position stands. 1 can only tell my hon. colleagues
from Telangana and also from Andhra Pradesh that they need to live with mutual
love and respect. The Government of India will always have their interest in
mind. . ... (Interruptions)

AEA ey : I8 A8 T8 el Mutually, you have to decide like this. Please.

... (Interruptions)
SHRI A.P. JITHENDER REDDY : Madam, I really appreciate the words said by
our Law Minister, Ravi Shankar Prasad ji on this.

But, as you have said, Sir, we do understand that four buildings have been
shown by the Government of Andhra Pradesh. In Andhra Pradesh, they have
shown and they have told the CA that we are going to shift our court very soon to
Andhra Pradesh. That, we welcome. But, however, unless this decision is taken
up, we say that no elevation, no promotion of the judges should be done because if
that thing is done, it will be injustice to the lawyers and the judges of Telangana
State. So, the four buildings have been shown. We are happy and we are thankful
to the Chief Minister of Andhra Pradesh that he has pointed out four buildings. He
has said that temporarily they will move into that. It may be temporary; it may be
permanent; that is up to them whatever it is. But, no elevations for the judges

should be done. That is my suggestion. Thank you, Madam. ... (Interruptions)
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HON. SPEAKER: Yes, Chowdary ji.

... (Interruptions)
HON. SPEAKER: I am allowing Mr. Chowdary. Why are you now interrupting?
Please.

... (Interruptions)
HON. SPEAKER: Mr. Chowdary, keep it in your mind that you are also a
Minister.

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): Yes, Madam, on behalf of Government
of India also I can talk. Can I talk, Madam, on behalf of Government of India? ...
(Interruptions)
HON. SPEAKER: Okay, you can.

... (Interruptions)
SHRI Y.S. CHOWDARY: Madam, let me refer to the AP Reorganisation Act. AP
Reorganisation Act was passed with so many things. I must put it on record that I
thank the Government of India for implementing it partly. But, in the AP
Reorganisation Act, a majority of the issues like delimitation, deficit budget,
special category status and so many other things are pending. We request that the
issue of High Court also may be considered along with those things. It cannot be
thought of in isolation. The Government has got the fiduciary responsibility to act
in letter and in spirit. ... ([nterruptions)
HON. SPEAKER: We cannot discuss these things here.
SHRI Y. S. CHOWDARY: Madam, the Government is permanent in nature. It is

not a political party. ... (Interruptions)
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THE MINISTER OF CHEMICALS AND FERTILIZERS; AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Through vyou,
Madam, I am requesting hon. Y.S. Chowdary garu that he is hon. Minister of the
Government of India. Leader of the TDP Mr. Narsimham can be given time.
(Interruptions)
HON. SPEAKER: All of them can sit together and have a solution.

... (Interruptions)
A STEA&T @ {7 AUD! a1q TS ol 8, 37 A AR UG S 7 W Fel g, sHhl 39 Al
et Y STedl | STedl.. |

.. (zgaem)
it AW AellH (IMETSA) ¢ 3reet Hale, .. (@raem)
- (L&Y ¢ MY UfTIH 9t I 8, 7MY 96 S0l

()
SHRI A.P. JITHENDER REDDY : Madam, whatever Shri Y.S. Chowdary has
said, we also agree to that and we say that all these have to be very amicably
settled. As soon as it is settled, it is good for their State and for our State
individually to operate on all our issues. However, I request Mr. Ravi Shankar
Prasad Ji that whatever I have said and he has heard of it, I want him to assure that
no judges elevations and promotions will take place until this problem is. ...
(Interruptions)

SHRI RAVI SHANKAR PRASAD: Madam, Mr. Reddy is a very seasoned
Member of Parliament. All the appointment of judges today are decided by the
collegium of the High Court and by the Supreme Court. I cannot give any
assurance like that. ... (Interruptions)

SHRI Y. S. CHOWDARY: Madam, we request the hon. Home Minister to give

his commitment.
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A eAeT : Tg W Tl T8l srll|

.. (FHagT)

HON. SPEAKER: I am not allowing to discuss this.

... (Interruptions)
SHRI'Y. S. CHOWDARY: Madam, already four years have passed. Our request is
to request the Home Minister to give some timeline. Otherwise, many things are
pending like Special Category Status, delimitation and many more things. ...
(Interruptions)
HON. SPEAKER: If he wants to reply, I have no objections.

... (Interruptions)
e #AR (S o RiR) @ oremd HeEd, # |RId Wewll Pl I8 TR oAl g 6
EHRHYA A Sl Relds 39g &, AR & BEDIC, 39 QW 33 Dl Roifed & & folg
QI Wed & 9% e I # Redie ol [ U A1 951 # YUl dR% I WRYR DI

BT 6 R IR & Hafdd SRS 8, 9 Seal ¥ Sedl Roiled 8l |ab ... (Faem)
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SHRI SUDIP BANDYOPADHYAY (KOLKATA DAKSHIN): Madam, I rise to
speak on the subject that there is a decrease in the interest rates available to small
savings schemes.

Madam, the Government has slashed the interest rates on small savings
schemes such as the Public Provident Fund, National Saving Certificates and
Kisan Vikas Patra by 0.2 per cent from January to March quarter. This interest
rates have been gradually reduced to a big extent by this Government over time.
PPF has been decreased from 8.7 per cent to 7.6 per cent. NSC has been reduced
from 8.1 per cent to 7.6 per cent. KVP has been reduced from 8.7 per cent to 7.3
per cent.

Madam, what I want to mention is that the Government has a fiscal deficit
target of 3.2 per cent. It is unlikely to able to meet this deficit target.

The Government’s attempt at fiscal discipline should not come at the cost
of small savers who depend on the interest rates guaranteed by these schemes. The
big attractions of these schemes are security and attractive returns to the poorest of
the poor people. These schemes are meant for small savers to invest their savings
and be assured of returns. The small savers are the most affected by these rate
cuts. The impact of cumulative rate cuts that have happened since this
Government came to power is quite high. The All-India Trinamool Congress Party
previously raised this issue of reduction of interest rates on the saving bank
deposits of the small depositors by the SBI from 4 to 3.5 per cent. The Indian
Parliament is the platform to raise their issue. Who will speak on their behalf?
They are the sufferers. They are becoming the worst sufferers. If their small
savings are not protected by giving the declared interests and if it is reduced
gradually, they will have no place to raise their voice or to reflect their voices. So
we think it is better to raise it. In spite of so many important issues, this is also an

issue related to the poorest of the poor people of the country. Let the Government
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rise to the occasion and respond properly by which they can be protected by all
means.
HON. SPEAKER: Dr. Ratna De (Nag) and Shri Bhairon Prasad Mishra are
permitted to associate with the issue raised by Shri Sudip Bandyopadhyay.

Are you supporting this?
SHRI BHARTRUHARI MAHTAB (CUTTACK): I support what Shri Sudip
Bandyopadhyay has said. I have a small suggestion in this regard. Their interest
should be protected.
2 I cE ARy () AeeT SN, YDA b HAH I H F& Dl & U Hedqul fawy
B TG ATHN HAT ATET &) ARG ARBR DI THIOT by § [N & & A1 H H
BRI P & I A SFRHT B A AJST AFQY W B BR I8 8] A H DRI Bl
o anfdes R ity ® iR sl el & HRUT IAHT 9T Wt tgdRATT 2| et oY
IT WA 1, IIHHT & AR W A1, SUNE Herdt e @t glaad 78 frat & 2
HA H BRI B B TP [AdPpd ARBR Adl Bl A6 ©| A0 S HIAT DI ARBR Adl

H TRE Y a8 Bl DM B W GAM da9 8l 7ol 8T 5, Tdfh AT T FHH B D
forg 9= 999 @1 B & 2

SIRES I ¥ F9WT HHATNAT & o oy faemy fawm, demaa afea an sifaRed
UG R RIS S7AT gaTd WiRd SRV, A B 6 (oY WA dad, S q@RIl W)
Aeh, Id oy WRT 1, HAT & MR W Aldh, UINE & oy dwerdt fhy S &
AT &1 e B WeAH W WWBR A JqRY BT g [ I owl Hal R S S DT &AM
H @d Y D! AN W dehid [AaR e S|
A J1eme ¢ Al IRe Brdl, R o e T ok Al iR ware s @1 s /W esa
el R T3 MY 497 & A1 e YA Bl AT Y& Bl et 2
£ T TGN (WERAYR) ¢ FEIG], WERAYR IR Yo« bl STR-UTHH BT &7 & AR
AHIT SUE gl U<e B IS RIS 700 fHAMeR B g W 7 IR SATSEIE BIShIC
W 900 frariier & g8 W Tl FeRAR ¥ fawna A aRgrad <t &1 AR 2, aws) e B,
MR @ el g, i TR et |fgd oe a9 Se 2| 98l 9ga ulig wusT wibe
2 3R 39 a8 A TR AR 3R T A &7 ST ST ERAYR oM &l 21 H e
=TT § fh WERAR ¥ 99 e 418 rSST <eNIgH dl Sl dic ga1s 3feel g, Sl fh 97
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ey @1 g8 W 2 3R 8a18 37SST JSG &I &, Sl 140 fhaHicr & g8 W 2| WeRAR
uge & foly 980 §HY oFIAT §, THT BT R UAT BT § AR AN DI DTS BT AR
BRAT TS §| FERAYR H IRATEN & H&R qRYAT BT 984 fa2rel I9-9 2

HEGH], AR AD HAIGH ¥ WRBR A U & &b Ao Prifaefddt Aromm - I
T IS W BT A ARG " A B W 59 ga1s Ued R fdfera <fima aeR
HERAR ¥ facell, TRaws; 3R SREE & foly gars a1 I BRIy |
A s A eRe BT, PR g g dwd iR s Wi ue A By sh wrEe
G )T IOIY Y A9 & |1 dag = Dl AT US| &l Sl

N g AR A (SEWRER) STy Iree AT, TN Y 39 HEQUU ANy W
drer & forg W fan &, 59 fofg # omush Uiy SR Udhe Hal g
T, § s Wiemw { AR wue 7 St 9 miE e aredl gl fER I &

AT 7ol T AIYR IRdS R HIERfSEN TEe Bl &l 9 JHIad 21 39 JMI S8l WR &GOl

U Ud FSh| B AMMALIGAT &l PARN JE&S © M TR GRATE I Yad q9aRI qh GRaET
iy 3R A9YR yds H 9l Uedl 9 SRE Heulrdl qdb el drdi &l 9gd a9 avIdhdl §l 39
HRU T 6 AEHT I AT NaTog Bl B

# WHR I A8 AN BRAT g [P T8l & DRI G @Rl & Iy A iR GRem arg
DI FARIT HIATS MY, qMMh AW DI G JAaW v & 9 | gIars|
A areaet ¢ A W e A v AR g e T 31 A IR $AR diER) §RT S3Y
Y fISg & A1 Hdg HA DI AFAN &M HI el 7l

it Sgu ua Rig (Reimare) ¢ eue HAeledT, # MU AETH ¥ Aed B &I <% b Goded
SAed fHami iR amaRal & 1R FHRT $ AR I =rear g1 e 78 ueY 3R
g 3R WA B Bl & dlel W ST oTl A IR @ o

3reme] Heledl, W8l | 2015-16 H d & &M 8-10 B9R ¥9U Ui fadged 9, I 9
Y 3-4 BOR YU W fFaed €1 4R &M 6 TR ¥ud U fdacd & a1fdie o, S fb s
T 3 B9R o0 U fdaed & omaury 21 S8 & W 9gd 99 ' 2| 3Tl WIdl g

fRufer i @¥g B9 dreft 21 fodip 1.12.2017 &1 39D (bs SN I MU &1 s qrel
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& ST SWGH & qdIdel TIHT 9 TRI TR D &3 H g DI qIsls BT Rbls AN
AES AT 21 39 Rpis Bl @+ I MM 1 aral 987 ¥ R & ik @Wxe 89 & G9ra=n
2|

arede] Heledl, # AUS HEH ¥ T SFNIY BRAT ATed] g fh SAR Q¥ B U HAT
AT g A o 9 Al ¥ <8 & ST Bl g Bl S 3fed fhar 8 < B
fpaml 1 SqH Srul HewiRar gHfPaa & 8 O PR 9 d gacaR i &3 § galg

DT IS 3T B

el WRledl, H e WRH d WIHR W IMUT Bl dledl g b Sdsd Sded
fpaml @1 IS qarr 2, A 84 dhldl U9Td I Soled & AT W AN Yoob o THT g | H

ARPIR BT GYATE PRAT T8l g, |

A STeAeT : 37Ul qHY -1 & A1 81 379 Y FATG BIforg |
2 S5 g g : Ay sreger Sfl, I8 9gd Aewqul vy g1 § % g fee # oo 9

A BRI

el HEIG], BN WRHR T 30 URRIT M Yo der gl H FHer @l § b

AT Yeh DI 50 UIRIG T IQIY {91 SART B &1 IolT| 89 S & 3 Sofed Sded

P I TolgT & SATGT Bl AT PR W© o, I I Tolgd IdIed bl B SHbI SuS

DT AqITE Hod 81 A, o 9 GeTed Bl SUTe D BRIl

3T BRT 3T AEAH A WRAR A Ry 2 b a8 fhami & fau vl & tq.09. 40
Pl g™ BT YINT B g=Ia1E]|
AR 3reme @ s W yde fr, o e Burd), st <aoh . ued Ud g’ qus 9w
Tel Bl 3N ey YA e gR1 SOy MY vy & W ¥ag YA Bl SFANT Y& Bl SRl Bl
SHRI RABINDRA KUMAR JENA (BALASORE): Thank you, hon. Speaker,

Madam, for giving me this opportunity. There are about 1.3 lakh post offices in
our country, which employ about 2.7 lakh Gramin Dak Sevaks. They account for
almost 90 per cent of the Indian postal work and generate close to 70 per cent of
the revenue. But they are the lot who get paid the least. Sometimes they even do
not get the minimum wages.

Moreover, they have zero job security. They do not get any social security.

The Government of India set up a Committee, which submitted its final report in
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2016 to address these issues. I urge upon the Government of India to immediately
accept the report of the Committee and implement 2.5 per cent increase in their
salary. I also request the Government to provide them social security and ensure
that they are at least paid in accordance with the minimum wages in the country.
A Jteme ¢ Al AR g M, sl eRe Bl v paR gue [ a<d @ S jdes $ER
ST §RT oY ¢ fawa & W1l Adg dX 1 1A Y& 1 Skl 3l

SHRI M.K. RAGHAVAN (KOZHIKODE): Thank you, Madam Speaker, for

giving me this opportunity. I would like to raise a very important public issue
regarding inclusion of Kozhikode city, which is in my constituency, in the list of
Smart Cities Mission.

The Ministry of Urban Development has announced a list of smart cities.
Kozhikode (Calicut) deserves to be included in that list by all means. But,
unfortunately, it has been excluded from the list.

Madam, Kozhikode is an important city in the Malabar region of North
Kerala. Though Calicut has been internationally known as a town for over 500
years, it has not seen much modernization despite its status. This is the city where
Vasco Da Gama landed in India in 1498 knowing its importance for trade in
spices. Not only that, Beypore was famous for construction of Urus, the boats,
much used in the Gulf countries in those days.

My humble submission to the Government is to include Calicut in the list
of Smart Cities Mission and release the required fund for its natural
modernization.

AR e 2 3R 3T AN AT FHI H 3 a1 T i § @) 1 Hidht < qabalt gl

N R Rz ws (Ioww=) @ wRlew, N A 9T &3 § $Y "eaqUl Yold &I F,
STEl MSAT & Texa & A9y H H AP AEH F WHR A g7 HIAT @r8ar gl JAqT AR,
1 BERId dgd AqeAD & FATY AT A9 g € b o YuRbRe Ml I8l A ol g,
S® Bh DI AGRIT TSI DI ST
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RG], A AH W H WRBHR A U (AU 31U HAT a8 b 39 W 4 |a-
WeS W W A MR Bebell &, § &1 decn g b q8i A WAl 7 v, wifbT A wwar=y
ATSS 3R I3 &, FAfTY A&l M & b B FARRAT BT ST ATRY|
A et oA 9N TTe M SR R gui 4B @ @1 A gRelm e wiels g™
IO Y A9 & A1 Hag B DI AN T&H B et 2
SHRI IDRIS ALI (BASIRHAT): Hon. Speaker Madam, I am highly grateful to

you for giving me an opportunity to raise a very urgent matter of public
importance.

Hon. Chief Minister of West Bengal, Mamata Banerjee, people’s energy,
the heart beat of the poorest of the poor - a leader who always feels for the people
- had introduced Izzat monthly season tickets for Rs. 25 for persons working in the
unorganized sector with a monthly income not exceeding Rs. 1,500 to facilitate
their travel up to a distance of 100 kilometres to earn bread and butter for their
families. The present Government has withdrawn the scheme of certification and
the social status of the poor people of the country. In my opinion, this is very
unfortunate.

The Comptroller and Auditor General of India has slammed Indian
Railways in its Performance Audit where their findings are of unpurified tap water
being used to make beverages, uncovered and unwashed waste bins, food left out
in the open, and rats and cockroaches at catering units in trains, and stations
serving such bad and poor quality food. Under the banner of IRCTC, the food
preparation and food distribution, along with the base kitchens, has been
privatized by the present Central Government.

HON. SPEAKER: Shri Kaushalendra Kumar.
SHRI IDRIS ALI : Madam, I will take only one minute. May you live long, Your

Honour.
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Madam, in spite of the Khanna Railway Safety Committee Report
regarding thousands of over-aged wagons and coaches ... (Interruptions)
HON. SPEAKER: You put your demand.
SHRI IDRIS ALI : I wish to speak my last sentence.

* Respected Madam, 1 would just like to say that our Hon. Chief Minister
Smt. Mamata Banerjee is doing a lot for the poor people of the state and she is one
of the most popular leaders of the country. Whatever steps she has taken in the
interest of the common people should be continued. The Central Government is
trying to take anti-people steps which should be opposed. The IZZAT scheme

should be continued and the railway services should be improved. Thank you.

* English translation of the speech originally delivered in Bengali.
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#t BieTels FAR (A1) : FBET], WX GHE &F ATeal BT YA I WrEe dee @ 2
AR ORI I 8, S8l oMYde | Wdftd SR Sei-gfedl &1 HUSR 2| WiaM aH 35
J I8l Yg-pe | Fan fHar o 3R dcbretl= Io SR o SHT1 lrot fhar ol iR #
& JUEd g, S8l BIh! g Sre-gfedt Rt SRt g1 Siawifares # € ufig Shae de1 &
frar o1l o1 SRR BT gde | 1B R G 61§l A9T[E U9 Urs! © 3R 49 Ugrel
d AT 52 I ded € S vad gad o 21 AW " o R worik # emyw
freafdemea & w8 @ At e & 7O yde # & # T dmad forh|
AR A3 S W 90 €, § ST RIY B {6 Aeiar & AOTIR H Y faeafdenerd o e
@I we|
A Sreme ¢ s W vae My, s eRe B ok g gu fE ad @1 st e
PR §RI IOIY MY 497 & W ag YA Bl Al Y& Bl Sl §

S IR WO Aell | A8 Y PIA © AR Feg H (U g1 del sl ol [ faew
AT & IN | Hq arfergm|
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, there is no

gainsaying in the fact that our hon. Prime Minister has been travelling across the
globe to glorify the country and to vindicate the importance of our country, but I
would like to express my concern about the fact that the situation in our
neighbouring countries has been turning fluid.

The Government-controlled media in Maldives has been narrating our hon.
Prime Minister as “anti-Muslim’. They have signed Free Trade Agreement with
China. Under the guise of OROB China has been making their foray into the
periphery of our country much to the concern of our country, specially in view of
the strategic perspective. Not only that, our other neighbouring country, Nepal, is
also indulging in pronouncing anti-India rhetoric. I think, our neighbourhood

policy needs to be reoriented. This is my argument.

it AEieRR AT ((SiwarsT) @ sreeT HElGdl, # Sud HILH ¥ AR X WAl S & e
H I8 vy o @ puT FRar g 6 e a3 e ok IRgR, SSagR A R
3EHEEIE Xl olgd W UM Uargd Bidl, UM f[ddud § e TR 162 W WY S dl gRI
ISRASTST T DI AT ofd T q B S I3 &l 44 gd Nl HA S A A 39 A9y H 37Uz
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fpa on, fohg S &1 A ofl T DIS U 81 g8 &, FIP AWe Sfed 4 JT goll
gl 39 W g T & HRAE S Bl SWia A 8 T 8 W 98t B Ry o §
I AY AT B

RG], A FeT @ WIEH F AT Nl 7 St W Ry § 5 Al @) iRar @
g Y SHfed H WY SSAYR W IABHSEIE Yol g WR ... (FAH) 3Maehd b &g faar
|
A aremet @ 20 W e A SR PR Yo (8 gdl Bl A AR A g1 99y
Y fISg & A1 Hdg HA DI AN U8H HI Sl 2
S o 9 (FAYRN) e ARIGAT, TAR T DI WP IR INANHD AT W 95 I8
are gl § ! el B snemfae A & QM & a7 FaE A R g Wb
A AR 3o Al & FHAE DY fogbd SRt 81 89 oNIAR dfedi &l a1d &R 8, offh
AR VA qrarel & gRI afead] Bl A3l exdHe, HHl ARM, BT q1aT I EH, B4l
Qfera iR ¥ Frte O Al @& R # g Aol €, o o AT @ ave | W 2 5 faa
TRE A PO g1 & U A9 BOR AR & A FATAR gYI BIEDIC AR JHHPIC B
aneer HLdtams. S o & oy garm iR aaR @fed W &9 gorl, oifdhd & &Ror 2 f6
fRgM U4 @Rl W A% T8 T 2 9 98 IMed B AT Py W B O W A
AR HRISI-3RAT I a1 AT AN 3. (F9ET)
ST, WriRY we (T¥S) @ AT sieder weiedr, Ui &3l H oSSl fhwrd SiaRT Ml @
AT A S @ 2| IV &FT D M AR oS B A& 6 T 2l Absl DI A=A
H I 3R 9981 & YUS WS HE DI TR I ol B AT R SN BR 1 Bl D
B BRI 2] B Alb 97 &7 7 WY Ig Uh AP FHWT 9 7T 2 3R AR TR AR I8
H IoE A Tsh! AR TR # Tt @ § geedA] a1 B Tl 397 AN H qrer & -
AT -1 & JHAH $T Ga) 9 M 2| Aremensit # T &1 @R Sd T8 8
®T B FIT @I T B & HRU AHel B AT H MT R A &l 3 GhT Bl AR
fpaml 4 3MMepIer aTw g1 3 H 377U AIewH | WRA WRBR A JRY Bl § b g9 T9R
FHRT A et & forg oftg, wqfaa vd gwrdl Surg fee Sd| 599 feami @ dae @
fHraror g e, g=are|
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AW 3reme oo W gae i ol AR qus R1E ad @1 Sl WY TN g§RT S3Y
U v & |1 Hag B D AN T B A Bl

SHRI P. KARUNAKARAN (KASARGOD): I would like to place before the
Government and also the House a very serious issue of victims of Endosulfan. The
Government of Kerala has taken a lot of measures. Now, the Supreme Court has
given the verdict that each and every victim has to be given Rs. 5 lakh, and also
directed the State Government that it should get the amount from the companies
and also from the Central Government. In this regard, I would like to say that it is
not possible for the State Government also to take all these measures. Of course,
the Government of Kerala has already requested an assistance of Rs.478 crore
from the Centre. This is a very big issue; it is a human issue. Not only in Kerala
but also in some parts of Karnataka, people are affected. Hence, I request the

Central Government to allocate the amount sought by the State Government.

St TEdia W (TER) ¢ eHy "R, WX WHA &F AR, SINIEE Uh g
I91 SRS 89 &1 T 2 UE Reeh-gE Sefad ISR &1 dek &1 2| 98 HERIg, &
oA @1 Dited Wt 81 § wel =medl § & a8l TS 84 e Wa $© 8| BTelild a8 gl
IST IR B AT B, A agt Ao sefReaa uRar § #g) anga & gl 98l A Ay g 91
HA D oIy H 3MUd HIgH I s ARBR I A a1 g 6 o & 9t 99 o= | A o
a7 B @ 2 Al IR el argel 9 foefee, fRsfem @ e ok dmar @ R arge e
afba A & fow g9 Sv| g=rare|

HON. SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon Prasad

Mishra are permitted to associate with the issue raised by Shri Chandrakant
Khaire.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam, the running
MEMU trains in Southern Railway were recently cancelled, especially, in
Thiruvananthapuram Division. The hon. Railway Minister intervened in this
matter and the train started running but, unfortunately, these trains are running
very late. Daily commuters are facing a serious problem. The Parasuram Express

starting from Thiruvananthapuram, MEMU train from Kollam to Ernakulam, and



28.12.2017 132

in the evening, train from Kottyam to Kollam are running very late. So, the daily
commuters who are going to government offices, schools and colleges and other
places are facing a serious problem. Therefore, through you, Madam, I would like
to request the hon. Railway Minister to maintain the scheduled time and resolve
this issue.

HON. SPEAKER: Shri Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shri Kodikunnil Suresh.

SHRI M. I. SHANAVAS (WAYANAD): I am sorry, Madam, I was writing the
amendment for the Bill.

Madam, I want to bring to the notice of this august House and also your
goodself, a gruesome murder that occurred in Rajasthan where a person was
beaten black and blue, kerosene was poured and he was burnt alive. The video of
that incident was also taken and shown on all the TV channels. The murder of
Mohd. Afrazul and similar hate crimes including mob lynching may be
investigated by a judicial committee headed by a sitting judge. The steps should be
taken to restore the confidence of the minorities and to ensure fair justice to them.
HON. SPEAKER: Shrimati Arpita Ghosh is permitted to associate with the issue
raised by Shri M. 1. Shanavas.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I will just take one
minute for the issue of Polavaram Project that I have been raising since today’s
morning.

We are not against the Project as such. We have very little quarrel with
Andhra Pradesh but the present Government is, actually, nourishing an illegal
child that was born during the UPA regime. Our concern here is that the
Polavaram Project is being constructed without addressing the legitimate concerns
of Odisha. The construction is going on despite the pendency of the matter in the
Supreme Court of India. The Project construction is progressing in violation of
Godavari Water Dispute Tribunal Award. It is continuing its work without

conducting any public hearing in the State of Odisha which is a mandatory
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requirement for getting any environment clearance. If the Project is allowed to be
completed before resolution of all the pending issues, it will cause permanent
injury to the interest of the State of Odisha and its people. Therefore, our Chief
Minister, Shri Naveen Patnaik, had written a letter on 28" November to the hon.
Prime Minister of India. The magnitude of the consequence is that the people of
Odisha will have to face vis-a-vis the submergence of the tribal land, the flooding
of fertile agricultural land and mass displacement of the villages which can be
avoided if only an opportunity is given for a final resolution of the disputes
pending before the hon. Supreme Court.

Similarly, a letter was written to the Chief Minister of Andhra Pradesh so
that he can take up this matter and settle this issue. I would urge upon this
Government to intervene in this matter because, now, it is called a national project
and this national project needs to be addressed by the Union Government. The
displacement of the tribals and the submergence of the fertile land need to be
addressed; some hearing has to take place. The National Green Tribunal has given
some orders. When the case is pending before the hon. Supreme Court, at least,
before you settle the resolution, do not allow that project to be completed. What
the hon. Minister of Water Resources has said in his statement, I have no quarrel
with that. My only submission before this Government is that all the resolutions
should be settled before completion of that project and then only you can do
justice to the tribal people of Malkangiri of Odisha. That is my request to the
Government.

HON. SPEAKER: Shri Rabindra Kumar Jena, Shri Prasanna Kumar Patasani, Dr.
Prabhas Kumar Singh, and Kunwar Pushpendra Singh Chandel are permitted to
associate with the issue raised by Shri Bhartruhari Mahtab.

N T e agaer (e wifRa) ¢ W) #H, MW ONd © 6 14 S, 1919 @I
SiforaTaret 9T &1 S gEaTd! Tlell HT0S Tl o, IAH 100ai 9§ 14 3 2018 BT Y B
ST @ 21 H oMU e W WRBR H deT HA1 Aed g 6 S ALK Bl SGoel o B
fog 3R I9 T el BIvs DI IGT WR R 7 & {7 WRA ARBR GRT DIg ATUH Tl
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HRAT =AY A T8 AT =mear § 6 9w T wdle Sgw [ig &1 vy Siferamarett anT # e
Y| {1 Ua1 Tl 2 fF U wigde Unsil fRIdT T ddlel HENII, 98 WY o T dTed
g1 H =mEd g 5 IRT WER B IR F wEIE SuW i & WY B Y S B IawRy o
SY, 1 & A # wE aredl & 6 wEie SuH R o @t SR ok fiked ofed # Ut g
g, 99 TR U H 999 AN P AT P AN, AP 89 I AW LG DI, TRM 20 a9
qE dqd | ST R SRS SRR W Jaall form o, S ATG B b |

A et ¢ A W T9Te Y vd AR qus i awa @ 2 U9 e awgHoR g
3BT Y fI9T & A1 Hdg H Bl AN U&H HI Sl 5l

St srffen =y (STeRETE) @ iR HeH, § AT AT SUSAT U9 © R H b &l oM
e B e 3% Sfiear 39 & 17 IFcd ¥ <9 # El IR uf¥EW e 6 I9e U™
Ifed 21 it g & # 20 RidR & Bfee ¥ va oty forn 2 5 g9a aEs-em &)
3R Ui W ol R AT, R A et H b & G| A8 S AIgfSI-31u A Sileg U g,
gAD! UBl I 9gd SWI a1 gg oYl SI9 HAAT geil off 4 ¥gi W vA.ql. off, d9 fre 1980 #
SR 39 IR H Ry fa o, 99 I7 " 49 gom ot | wiferami) e & 7 39 W
T 2016 # 129 RUC & 2 fF PR ST Uea AISAS SHRCFAR H & Sy, veard
FHARY A 18 I¢ IR QHRRIE #9diaR fam Sy a1 S8 AfeAmy &) & adl qdhd
F T 17 WS R TA G 2| AUD AT A TWHR F 9 AT ¢ % 39 W 9w fFar
fepar STy iR Sfiarrg 9% &1 =rerran Sy d1fds gAN U8 g 3T 3fvsar UM ] R S A
gAH M DN © D! Al ATgdcligs FL L

AR 3eE @ Hav Ju (8 gdl @I &l Affar 99 g’ SoY T vy & WY dag
B DI AR T B S B

it waer wifee Rig aat (uferht fieett) @ sreve w8icT, wRA & IoeT § & 99 S & e
H dwsl AN WA 2l 39 A1 1 il dF 170 AN 38 B BRU § W gb &l W A 50
AR ¥ &I AN feeell § FSdl W A P AOGR 5l W S 4w SRIAR H wIier vdl b
8T AR AT A1 SRl B A AT Pl b 1Y IGAT bl X H A gy fowrs iy 1 faeedt
WRBR A W 2015 H bl o, fecell & g @31 7 wal A1 f$ 8n fQoell # S @ aviE 4
fpeft ot JER 3relt Bl ARA TRl S| 89 S folU ATse doex 91U, 89 SHD folU T U

DI AR BN, e B FIRAT BT | AR G8d o g D A1 HEl USdl § [ bg WBR
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AYEA €T ATgAlge e & T fieell WRAR @ o T <t ¥ aw g W fReed
WHR 3 0F T T I G T8l IR U § iR TR i & fog onft d& 7ge decd @
FeIaT el DY UTs ©l 37 IMeHT Ut 7 31U BrIhdisil & TSNSl Bl d gN g e
S W § Sl UH-Uh MeHl ¥ 9-q9 W ofd gl Foge U BR T8 8, e U @ Bl
e B, 98 A Bl 98l W A D oY &7 I9Y b ? H Wed A 3R AN ARBR I AT
HE! ATedT g 9 Rieell & qe7 #30 § 919 3% & a1 o {6 S ff s By WWhR P
TE A ITH AT T T, R IFHT FEl GGUAN ol 2 AR HI et # 9gd &
ST B, O} ST 39! a1 HRAT B, MEAR H BUT § 6 R B I H HIs @
W WRAT € Al I8 984 8 T AR @ Bl a1 ol ool & A H3l & IR Y AR AR T
MY, Tl B IRY o A1MRY 3R T Hl afaa &1 977 S 4 8l g

AR A& : DR I (8 gd Ud 37 iRy fis @1 sh yaw difed R aaf gm
3BT Y fI9T & A1 Hdg B Bl AN U&H HI Sl 5l

SHRIMATI V. SATHYABAMA (TIRUPPUR): The Union Government has
announced in its last Budget that AIIMS will be established in Tamil Nadu. The

former Chief Minister of Tamil Nadu Puratchi Thalaivi Amma had immediately
identified five suitable locations in Tamil Nadu, including Perundurai in Erode
district. The Central team had inspected the proposed locations in April last year.
But the Union Government has yet to announce the location for establishment of
AIIMS in Tamil Nadu. The former Chief Minister of Tamil Nadu Puratchi
Thalaivi Amma had urged the hon. Prime Minister to ensure establishment of
AIIMS hospital in Tamil Nadu without any delay.

The AIIMS hospital, if constructed at Perundurai, will provide medical care
to around two crore people, not only in the western districts of Tamil Nadu, but
also to the poor people in the adjoining States of Kerala and Karnataka. With the
rising demand for medical care, there is a huge expectation for establishment of
AIIMS-like medical and research institution in Perundurai to provide best medical
facilities and services to the people of this Kongu region.

Therefore, I urge the Union Government to expedite the announcement of

setting up of AIIMS at Perundurai in Erode district in Tamil Nadu and to ensure
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that the construction and establishment of AIIMS be initiated without any further
delay.

HON. SPEAKER: Shri Kunwar Pushpendra Singh Chandel and Shri P.R.
Sundaram are permitted to associate with the issue raised by Shrimati V.
Sathyabama.

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Hon. Speaker Madam, I
want to express my concern at the irresponsible attitude of some of the officials of
the Indian Railways and the Department of Environment and Forests stationed in
Assam. Their inaction has caused huge loss, both to human beings and elephants.
Elephants are regularly being killed by speeding trains. Almost two or three
elephants are killed in a week. Just two months ago, seven elephants were killed at
the same spot in the same day by speeding trains. Safe corridor for the elephants
should be made but it has not been made. Similarly, in Guwahati, there are 12
unmanned railway crossings. By the side of these unmanned railway crossings,
there are busy markets and schools too. The then Minister of Railways Shri Suresh
Prabhu agreed to make some elevated place for railway tracks but it has not been
done. Nearly 60 trains pass on these railway tracks daily. I would like to request
the Government to do something for this because the residents may meet an
accident in such a situation. I want to mention that the hon. General Manager of
Indian Railway stationed in Assam does not show responsible behaviour in this
regard. He is simply passing his service time leisurely. That is what I comprehend
because whenever I tried to meet him, I did not get the time. So, I urge upon the
Minister of Railways and the Minister of Environment and Forests to look into this
matter.

HON. SPEAKER: Shri Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shrimati Bijoya Chakravarty.

SHRI PARTHA PRATIM RAY (COOCHBEHAR): Hon. speaker Madam, the
bullet train project between Ahmedabad and Mumbai has a construction cost of

around Rs. 1,10,000 crore. This is more than the cost of Dedicated Freight
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Corridor which costs Rs. 81,000 crore but enables freight transport across nine
States.

Madam, Rs. 22,000 crore of the total cost of the bullet train is to be
financed by the Government of India. This amount itself is more than the annual
budgetary support to the Railway Safety Fund, which is Rs. 20,000 crore.

Although the Government claims that the terms of Rs. 88,000 crore loan
from Japanese Government tantamount to a grant, it is a significant burden on
India. I want to say that the government should not be privatizing bullet trains
when an average of 115 railway accidents happen every year and more than a lakh
posts of railway safety officials are lying vacant in India.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Hon. Speaker Madam, I am here to
speak on a very serious issue which happened in Satna, Madhya Pradesh when 32
Christian believers including a priest were arrested for singing carols. This is a
disturbing factor and it reveals a dangerous attitude of the State to interfere in the
religious freedom of the people in the country. The police confirmed the
detainment of 32 Christians. Actually, the leading catholic associations have
condemned this. Furthermore, when a group of priests went to police station to
enquire about the detained persons, their parked car was torched by a mob
belonging to a right-wing group. The priest Father George Mangalappally of St.
Ephrem’s Theological College, Satna belongs to Kuthiathode which falls in my
constituency Alappuzha. That is why I am raising this issue. The Catholic Bishop
Conference of India also said that they were shocked and pained at the
unprovoked violence against catholic priests and seminarians in the unprecedented
incident. This incident is not an isolated one. As we know, our country is a
democratic and secular one and our Constitution guarantees the fundamental right
to practice and propagate any religious faith in this country. I urge upon the

Government to take necessary action on this issue.
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sit AR vt st (dien) ¢ srewen S, g=rarg|

IS AT H YT 8 J@T 21 ST AT H ¥R DR AN I8 9 9§l SeeRul b v, awd
Hif TR oA TR T8 | A Fardl 2] SUH AR T8 & BOIRI Al W B 2l 391 a¥8 9,
SIRAT & Sferor Y oAl H 9 S §1 I U el B Ub-irets Taral |relt 8 T §l $8 i
H A1 Bad ATl dCh IS &l ITBT QX URAR T T Bl PV BRI H dad ¢ AN 9 T,
R Far B 9Tl BIg T8 2| I8 T 9 &3 § BIS BIe-ds Sel & 7 89 & d9g
A B @ Bl W # f g8l Big A9y e 8 @ /& 2l Yo asl Rers wfdwa sifa =g\
g, 3A: W YD HIEGH A AHR A JRY 2 & a8l & [PAml Bl geld Bl Sb B b

fo 98i BIc-9 TN Y Y| g8i &Te YA ISR &I dgd GHIEY & I T8 R
SR S|

W & TG H Uh Talle o fafies Huet ggd oAl ¥ 49 o ¥ iR 9far § bty
firer 45 o<t 21 S TArfy g% @t 91y, Ry i B agt A9 e w9 |
AR 3eAd @ Pk I (8 Il @I 21 4R J9E H8 gR oY Y fAvy & WY ddg
B DI AN T B S B

DR. RATNA DE (NAG) (HOOGHLY): Thank you very much, Madam, for

allowing me to raise an important issue concerning the people of my
Parliamentary constituency Hooghly in West Bengal.

I would like to bring this to your kind notice. The Islampara Halt Station
also known as Hazi Mohammad Mohsin Halt Station is located in the Bansberia
municipal area under Saptagram Legislative Assembly Constituency which is a
part of my Hooghly Parliamentary constituency. The said halt station was
sanctioned and the foundation stone was laid on the 1% August, 2012 by the then
Railway Minister where the railway officials were also present. Though the work
was started in full swing immediately after that, the work is not yet completed. As
a result, over 50,000 people are affected.

It is pertinent to point out here that this area has a mini-India in it with
inhabitants from Hindu, Muslim, Punjabi, Sikh, Christian, South Indian and other

communities. They face an acute problem because of the long distance travel to
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catch the train. To their dismay, there is no other way to travel and no other way of
transport to avail. So, through you, I would like to request the hon. Minister to
complete the work of the Islampara Halt Station which is also known as the Hazi
Mohammad Mohsin Halt Station as early as possible to ease the acute difficulty
faced by the people of that area.
N IR e (FSHR) ¢ A fEFE "], YT Y Y bl W Al Hed D Ud
Hequl e WR i Bl fa¥R Y B, g9 oy # fvep! g=yare o g
WHR 1 ‘gg Wihe' # i fHar gl @y &, wdied iR qaiary &l qeM & g 4
iRl g @ @ & foy a8 ™ w3 fey o 81 igarR smware # e &
AT & BT IR Wl ARPR 7 TR 2| 98 YT WHR 1 TEA A4 B (PR Il HeIwd
HATHR 81 Teb §91 AT fhar g1 fawa gfig A wien AfR evRoivear 9 [wisll & &
&1 fawra foan I gl

W 3MUE B o el B hiNa d gg Aieidl Ud wars & uded &l &l U
FYF B W g9 Sy, fH SEgR A Iooi R AHNER T & R & Afferd
Bl H AT AT A [F THH A, HGAR, SEN § SMddloied [d A SiSAT g
IRfera Rk e1fi U9 Wiedh Il Bl AfRiferd fhar Ul el Ud IiRudl bl W g
Affferd & ¥ I IRA Ud fI9a & gl & Myl &1 &g ol |

# e el § 6 Wed & e ok IR & o-a1el dl & 99D @ oy #9
IS HE, T G g€ AIeS! A B 9 dRardl gl H Mg HAl e B g 6 &
MR TR AT W erd gl & b &1 s rfeefra S Sl awrare|
AR A8 @ Pk Juw 48 gl @ = GIR @1 g)1 IO MY vy & A dag H
®I AR T&H B SRl B
siwett T ot (RaeR):  srewg #eEiew, g=aK|

A UBcl # oMUd HIEHH ¥ ARV ger HA S Bl ged ¥ g9ae <l g 6
WA &1 M IR I SHBYR - IRl A A A1 b1 a_ B bl ¥, I IR0
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DI IH-SFDHI 9 B HSH B IADT 01 ave o1 = 8 S 6 WY d9ET & & e
Td famd A A T |

TEIGH], I8 wdfafed & fp A St &1 9= f9ER I57 & A 9 4 fRarie
ARG 3 3T ATl ¥ M W A1 Al & b AR 8, S8l W S9! i @i ©l 39
I T P 8 S8l Aol 9P g & Fad §U Al Il o) ¥ TdHe gs At SHH AT
e W HH e 2 U A g b a9 At & ¥ T8, o v & dar T8 W A 9
qgd I JATEAT MY BN WR Al YAIRIETE T ¢ A1 Hel S © b qud R ke gD
forg smaead 2 f5 A SH@t @t SEReiel AR & favg & T § Ry wie @ &k 39
e W & w0 A fabRia fhar Sel Aar a1dr 9 T 9 & 9 F, TP Toil & w9 d 59
g WR S-S YfepT (9TE 8, I9@ A & ol JAREM WRA &1 ARpRYE] 941 91y
gaa oy demelt Td ATelar @ a9 W ARG & Uded WA & W H ShviigR 8 @y
JAT §9 WM &I IA5T U4 S & & &F ¥ M I & oy IRBR gRI AaIdb ga Gfae
g AT TR A Syl ewifRuer <%0 8 & BRU WRHR AR M § ANEH TE PR
Fahdl ©; fihg 59 I &1 FaeT < &R Wed o a9 & foy a1 9 &R & dadt Bl
A oreme: A Hax s R gd a1 o IR vie i 1 s [ <l g1 8o
Y faST & A1 Hdg HA DI AN UGH DI Sl 2
N A Rig wia (arerEne) @ A Sreme Weled, MU el S Y bid H die B
sraeR faan, # anver! g=yare < g

T B AP I H T IV 31U I UG BIC TDIT B HRU WAH B,
AR SRS Bl BT HIB! AT H JhA 83N & WRIHR, HET U & AfAbier forel &
Td Pl gDIU @ FUC H T W AW &F b i@ ararare vd et Rl @ sttt
Tediel 39 AR & O I8 7wifad Bl 8Md Il § 9 &1 Ul vd waeft & IR &1 e
ST B gaT1 3] fha gd A9IgR ASAR & Tl # T oK R 8l fhar sridied, eRAl
3R ye¥iF &R w § Ud oF FRAfR &1 gaen g8 @R I 21 R § 9weR & ufa @i
TP AW &, by, WA gRT YHIAT Tedlell T T U< ©lfva 781 fpar T 8 3R 7
& fohel UepR JataSl far = Bl

31T, # 3MUD AIAH W WOHR BT LM BT BT A b §60 G 78 Jq?T H
Igd © gU @ RN €, ®s ¥ WRUR Heg & WY, I AR 37 99 ¥ a4 gl g=yars]
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A e o Hav YW fG8 T o st W we frs et s g g Wi g1 Serg
U v & |1 Hag B D AN T B A Bl

SHRIMATI PRATIMA MONDAL (JAYANAGAR): Thank you Madam for
giving me the opportunity to speak. I would like to draw the attention of the
House to the recruitment of railway staff.

The selection of crew members plays a pivotal role in ensuring passengers’
safety. It has been reported that 25 per cent of the crew has not been selected
according to the recruitment rules.

The rules mandate selection of train drivers, assistant drivers and guards
who form the basic team responsible for operation of trains. Amidst the growing
instances of railway accidents, importance must be given to the selection of crew
members as per the rules.

The CAG Report of 2015 pointed out persistent incompetence in the crew
members. The Report highlighted that the crew members were booked without
ensuring their competency in all respects of the prescribed criteria. It was also
reported that the crew members were booked in excess of their prescribed duty
hours. Another issue was the incorrect data entries on the training/tests for crew in
the Crew Management System of the Railways.

One of the reasons attributed to rail accidents is the failure of railway staff.
The 12" Report of the Standing Committee on Railways on Safety and Security in
Railways suggested that the loco-operators (train-operators) are over-worked
because of the rising rail traffic. This stress and fatigue of the staff risk the life of
the passengers. The Railway requires staff that is fit... (Interruptions)
st dvs R (waisl) : J8iewn, § 98 & wEayyl |aTd AUh! g H{ o1 @l g1
IR ¥ fHuml &) 8o 989 @9 2l § f5ae 89 & A 39 91 B AEBRT AMUBT ST
TrEdl g fb SR Uew, 9 iR e oTe] STed [Nl @ 98 99 &F £ o] Swred
R dTel AT BT Bled gAY 98d WRIG Bl 5 b S 3MTe] I9R H fde 71 Uy iR
R AT H 3ATe] T & Y
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HRIGd], H YD HIEgH ¥ Y Gl o1 dredl § 6 AfS Y & Id@eT &I @ud &
FETET TAT B ot TG, a1 framl & Sred &1 JHA 8 Sl g A1 JoMR &I 91G T8
el 2, A1 ST aRen @ SMui| SR ofel ® e © Hia A, A dd | R
ATES DA H, 50 H 60 BIS AN IS Ded H HIOM DR ol 37, §d, B, qeoll Bl
QU B AT I8 AARAT HR & G, Al SHBT FHIH 8 Q|
AT STEAE : U] a1 FHS H 37 g
sit I RiE : safory # oy a6 wRA RAR T AR B FERa & &
J 39 99 H $ed ol | . (ragm)

AR A& : DR U 8 gd R & 3R g s &1 s dvs [ gR1 98w T
fawg & A dag H DI AN UeE B S B
SHRI M. CHANDRAKASI (CHIDAMBARAM): Thank you, Madam. Madam, I

wish to draw the attention of the Union Government to a certain issues relating to
National Highway projects in my constituency.

The award of contract in respect of National Highway No.227 from
Chidambaram to Trichy via Kattumannarkoil and National Highway No.45A from
Viluppuram to Nagapattinam via Pondicherry and Chidambaram are pending. The
former Chief Minister of Tamil Nadu, hon. Amma, gave special attention to the
roadway project in Tamil Nadu. About 90 per cent of land acquisition for National
Highway No0.227 has been completed and the land acquisition work for National
Highway No.45A is on full swing.

So, I request that action may be taken on priority basis for the award of
contract in respect of National Highway No.227 and National Highway No.45A,
in the current Financial Year 2016-17.

Further, the work on National Highway No.136 from Thanjavur to
Perambalur via Ariyalur and the work on Thanjavur — Nagapattinam section of
National Highway No.67 remain incomplete for a long time.

I, therefore, request that steps may be taken for speedy completion of these

projects.
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HON. SPEAKER: Dr. K. Gopal is permitted to associate with the issue raised by
Shri M. Chandrakasi.
#t fIie IR ARG (HIeREY) @ Teder HRled], § Usdl A1 MU HIegH 9 o¥ D JU HA
JMERVNY g WTg A&l Sft 1 iR faqer w2 g @@=t it &1 9e1g G 5 997 7 |
e BT URAR IR § SR 399 el Ueh qwire Ugel Ui & 8 d3Teld 4 Uh
Rae S gg, forad 578 oal St RuIce € 9 UIfbw™ &1 Siedl § g5 g1 S qifebRars &l
B 8, O 3o Wi &9 H 39 IRe ¥ diedl & A1 S FdeR 8 @l ©§, a1 I
578 il I BT 1 Bl

H AR g H#A Sl A SR GEAT WRS Sft § aeT e b S aRari di A
I DAl 4 M & el &, Hife I TN Pl IR T8l ol I Had TGN ©, Sl
IRAT Meh DR I8 dof TV &l SAfGTY YD J1egH A H YR WRBR I IUE BT fh S9P
IRaRT BT W ITH e B AR H|

AT el @ SR qug [9E a=a iR #ff W e Bt 1 s faeie R 9aR g™
IO Y A9 & A1 Hag B DI AN T&H Bl Sl 2
The House stands adjourned to meet again at 3.00 p.m.
13.58 hrs
The Lok Sabha then adjourned till Fifteen of the Clock.
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15.00 hrs
The Lok Sabha re-assembled at Fifteen of the Clock.
(Hon. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377*
HON. DEPUTY SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand over
text of the matter at the Table of the House within twenty minutes.
Only those matters shall be treated as laid for which text of the matter have
been received at the Table within the stipulated time. The rest will be treated as

lapsed.

* Treated as laid on the table.
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(i) Need to set up a Passport Seva Kendra at Ghatkopar in Mumbai

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): A decision was taken by the
Ministry of External Affairs under a new scheme to open Passport Seva Kendras
jointly with the Postal Department throughout the country. Under this new
scheme, in the month of February, 2017, the Ministry considered to open a
Passport Seva Kendra at Ghatkopar, Mumbai. After that more than 9 months have
passed, but no action is visible regarding the opening of Passport Seva Kendra at
Ghatkopar. 1, therefore, urge upon the Ministry of External Affairs to pay
attention to this issue and expedite the formalities to open the Passport Seva
Kendra at Ghatkopar, Mumbai and make it functional for public as early as

possible.
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(ii) Need to undertake rejuvenation of ponds in Delhi

it et RSt (afdor fieelt) : § WReER @1 we Sfarh ool @ drenel ofR qrafsal &
ST B R® fam arEar gl #eey, e weR § ddel @ dee # Aige arde agd 8
S R & € Safe a9 SMH & AT ATl iR qrafsal di st B aHsd o el
H 90 @ TUDH qb qBIGT 1000 AT U IR faeell ABR & MAHING Fl § 99 2000
TP DA 629 TG & Tof I, Wl H 370 U MMAHIY WG BT § & R G T 3R i
T R H JEIA B gD © AT & feoell PR & AR hal & el R Ao 3R T &
FUer @1 WEl a1 7 B B WIHATST 91 IJ§ A9 & g 8 ¢l fQeell H gRabT & U
I PRIEl # & 11 4y &1 a1 4-5 99§ RgHe 71l 34T ORE 86 R AT W He ®
R H T&IA B g &l G 2000 B FSHIC gRT (MG @ d1ase TeTAT o ATl Bl S@Rd 3
T gAweI H Foral el fewrs gHifelt 2004 # ficell gEaIC gRT M weRig R
[T @1 73T W fhar Tl U B W arersi 3R SRRl & AR @ foly B!
A& © qra9[Q 39D YT & DA H S el T E |

feeell 49 & A9 IR G O V@ © IR UTehfdd HAEH] B ATl TE Dl S
Hehdl | # 3uch H1egH W focell AR A ATUE HRA1 A1ed [ qreral & g« & oy
oIy gy fhd 9U Ud 59 Wa-w@rd & forw sfua fFder feu S|
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(iii) Need to conduct medical research and develop medicines to address
the increasing Antimicrobial resistance in humans

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): According to the Scoping
Report on Antimicrobial Resistance (AMR) in India, the instance of AMR in India
is on the rise.

The resistance reduces or eliminates the effectiveness of these drugs,
chemicals or other agents designed to cure or prevent infections.
Recently standard treatment became ineffective, infections persist and may spread
to others.

Microbes resistant to multiple anti-microbes are called multidrug resistant
(MDR) or sometimes superbugs.

There is an urgent need to empower research in the field of developing
medicines to address the increasing AMR. The recent mapping exercise indicates
that AMR research studies in India are of limited scope in all areas and needed a

comprehensive focus.
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(iv)Need to declare Getalsud dam and Rukka dam area in Ranchi
Parliamentary Constituency, Jharkhand as a tourist place

N I TEd A (FA) : § TWHR B G d ArEa g 5w dwdy a7 I B
3T eiaye SH 3R Wl <9 2 s IRl ok T <+t araraser g1 78t @t mafas
GRAT & BRI AR Td SIRES & PH-dIF 3 Weh g+ Ud [Ubire 79 o
gl ey & e face Tied oNg iR T SH R TR Adel &I W& 7 A § W] 39
W W g Gedl drs Gagr T8 g 8R 9 Well B Wed W "ifvd #R fear 9
9 89 B Wed e # wEdn ferm, IR |l Bl Bl drere 3 SR A g
3R 9 WA W MM M dradi @l waiw gfaer Wt e S| 39 ddg # # sREs &
STftrepTRAT T AT g off @ et g gl

R WRBR A AR 8 [ Taayge SH 3R Wbl S Bl Brs WR W R Vi =iivd
[CRISIR]
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(v)Need to introduce a new DEMU train from Siwan junction to
Patna junction via Chhapra in Bihar

sit smrea R Whftae (vermrie) 0 fER TS 9ReT gHed § W 9 e
HERORIS! gl #Y 996 &3 |fed Sor-uieed [eR & Ren arur, e gd Marerist &
IZARIA ST DI ST B AT TSHT M-S H BIH! IR BT AHAT HIAT TSl 3
U & & AN B YAl B AT g STGIR ASH AN BT ITAN HEAT TSl 21 Xl AR |
A geTT M B AU oAl B AT T T B IR B, R g A A1 wAghd T8 Bl U
T 59 &3 B AN Bl TS -9 8 Gy 3R 37 W <u1er ovrar g1 39 el 9 g9’ &t
R H AR, AR qrel, fenell, qdedi ud romfad-arie & § BRIRG @l Bl
AT e S-S 2 2

31 39 & H RRUd qaRR Yad & Ryar Sieee ¥ BURT SR Bl gU UeHT SR
b 3R UiifeT U Sl 95 SLUA.Y, o Dl FaTe [hdl Sl § A1 o &5 B Sl bl
AT H HIHT Fragm Srft T g9 AR b1 91T IR T | G|

3T H A WRBR W TRY T P qaiR Yod & A SiaRE 9 BURI SiaRM 8 gy

Ud HeI YAd B YTl SaRH qP Ub SIS A5 SLUAY. oFf B HAGH PRM &Y ATGID
HRATE B Y|
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(vi) Need to provide relief to people relocated from wildlife
sanctuaries in the country

N wH RiE o (Fsar ) : § 7afRe d o 3 BT e R # 99 IRIRTET @ 3R
et aTedT €1 <o # U Qe @l S RE-u-i 93 @ g1 39 oreRvdl & ’fe”
ol ol It &= 81 397 &3 § I8 A By 981 I AT SNa=-A19 B W 5l g g
JIRIRUAT 1 T 9 JE 8, a8 37 AN DI BT O W& Bl WRBR 7 1t q 39 gaara
P PIs AT T8 TIRY T Safh ORI Td s99 U9Ifad & @ © MR 39 BN UTHON &
gard & fou oo el fhar mn §l

# WHR A AR FRAT g [P a9 JRIRAT H 81 arel TN DI [8d Uober
S T §& STHIF & ggcl § SHIF & O gy 3 UMoT T 81O et BR Siia_-3amg
TR D |
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(vii) Need to construct a bridge on river Sharda in Sitapur
district, Uttar Pradesh

#t Iorer gt (WATQR) : W A & AR & i dedie-oe’qR B d8el @i |
e dTell WIRET 4l WR b gol &1 07 81 &l Far mawgeshdl gl 39 4l & a9 o
¥ TR ER Jor HAR A1 el & IS I & Wi-A1 98 gdl fReeh-ord J€ d off
SIS §U Ut <2 BT M1 DI T ST 799 @ARe (HAMI ATfS BT SMar™A GoAd B
I AN Bl AP I 3ffH ISR & IR ST B | 39 T H Fed Bl Ig W 3ard
FRMAET ARl g b AR el ® T&RR B i d8el H URET 94 W gl a9 & fofg
Tl | TR Y WRBR Bl KT AT S bl 2] 3c: A DR A A0 € fb IuRa T4
W Yol AT &g SR Yo ARBR B g 3Tde BRI BT B DY
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(viii) Need to provide regular and adequate water supply to
Jaisamand lake in Udaipur, Rajasthan

N oA o WMoN ([TAR) : § WHR H1 & TR & qa9 F1 7a [ #io arit
sfie S & % fearr @ g 6 Smm 9 09 ARl @ 99 Al & gRT URl &
TR A I aTell STIEH< il 37Tl ds oaNidl 9 981d & #§ (i gre-8ic gidmd & &
SN W U W R TRE W OWR 8 U7 /@ B 9SS @ A 9 dad< &9 H $s A ©
IRART B T % B Bl W R gl ITHT Siiaa-ama Sagd=< 3iia & REag ) &
R 8 afhT @3 IR I Wrell | W S9! 899 Rars 9 dfad @1 u=sdr B 39
3T ISR fIeg-wdies AMfad R W o fa¥y e w@ar 21 gfay s oRfi-faceft
Tfch $H ST Sdl bl oW M &, W= U1 A Wlell Sl Bl SWH ITD! ARYH Bleh)
el vl B

# IRG ARBR W AN R § [F fawm ufrg S siia &1 e @ Wl &g
{3 I A A T B I U B AT 9 BT B B, O ™ g AR A o
e 8BRS a1l U BT ARTorRIT fUharg faR § STaidx SIRgH & HAvS &3 d Rars &
G < 1 Fhdl © FOTEH SR T BT 91 AT 4671 TAH.ALYH.EL. T KT DY BRAS A4
B 600 TH.ULUG.EN., Yol &l B 800 TH.ALYG.E. Ul Td 3T &l Bl -1l bl
500 TH.ELUG.E. Pl 6571 TAALUG.E. UM SI9A< il &l A & % 106
fhariiey efl e s 17 fhaniicy GO Ud 44 fHaHiey Gell T8 & g\ [oxd JdT8 |
U1 ST $iiel | STefl SR Sfiel Bl SHM I A 9R1 QT ST 9 |

3T H WBR W YT AN HRAT g 6 A" HeH IoM B U R oEd
ST e & ST-UT faRd Ui iR uded &I srfasfta e firer S|
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(ix) Need to introduce a train from Jaipur to Shirdi and also extend Jaipur-
Chandigarh Intercity express upto Anandpursaheb

S AR AT (FAGR WEW) ;W AT &F SR ISR B I9GT B B A1
U6 "EdqU Tied wd Wt gl I8 Su-fasy ¥ wiedl &1 a-e o ' 21 Rt e
T8 TS G1MHeh M-S &l & g1ffies Il 811 & 10 SrgR 3 Ridl i o1 agd -
ST & E1 BIE el Yol Far TE B B HROT AT BT 9gd WA Bl g1 3D AT &
AR Wlfed RyaRdl Bl 3RAT Bl Yeb Igd a91 ds & T8I WR SR A ol Bl Aqer |
SGIq S &1 SR F I8 & oy drs Weh Yearme! 78 21 596 foy SaqR-asiTg g
(ST WRAT-19717/19718) BT fAWR <R Aifed T a1 S|

# A Y JA S A e Rar € R SR @ S @ aifiie e & e
H g gY SR ¥ RN & #em Wl XA a1 IR B SR SR A E SRS

[N aY

geRRICT NeTTS! & SMT<=YR |Aifgd & IR fvar s Ry 6 anfrai/sigrestt &1 &1r-

ST G 8 b |
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(x)Need to provide licence for sand-mining to economically weaker sections of
people belonging to Sonbhadra district, Uttar Pradesh

2 BT (IESISA) : IR Yo H Jd ARPR & gRI WIRIAR R SIS A4S 4 g gaidd
# ®ac, Heollal I AU SNAT-AM0T 3 UE Vs S adb 9l @9 &1 ycer faam M ol
I FARI P ITRA| WRBRI - &8 DR (AT 5 HqRAT BT Y A [HAT S| A1 & A1y
I IR W IMfearl, T8 WG aRaRi B H1 @99 & oy SHiFl &1 geer & 9w,
et W9 gRaRi @1 a1q] Fiedt & gR1 ISR e & 1 SFg A4S # TWEl & ADhT
T g dTe], Fred) w gl R el | Ui fT a918 9| if SharR gRT HHM @RI o
31ferep ¥l R are] fredt 9=t S <& &l
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(xi)Need to include Jalgaon district of Maharashtra in Pilgrimage
Rejuvenation and Spiritual Augmentation Drive (Prasad) Scheme

$it T.&. A urdle (Serita) ;WY STerlia 9Nar & F H gifie Ud uded WY & 3Md R
g R ardie sffepvear #feR, IUea 79 U &1 SRAT, ardl, FRAr &R of9if & & W™
W g eR Ay, RRATel o, wree oy |faR s ueHTed qen #HERMT deHiars ©
o grr (T aRien e wra €1 I8l 91 S § <2l vd fagel wied g el A gfoay
I Bl Iy Wk @ wied JRgRi & g § udeh] B Bl BISTEAT BT AT

BT T B

31T AR WRBR W AR © b HERIG, & STeTid Ro7el I Uied HATAT Bl "gd1g "
AT H oM R T8l RIS WR & wied Yfaud I HRaM g Had SolY Sy
qMfes Il & AISTal Bl SR B JGARI H ghg B D A1 & A1 T8l b qqfg A1 o
b |




28.12.2017 156

(xii) Regarding problems faced by arecanut growers of Karnataka.

KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): There are 14
States producing arecanut, around 50 per cent of the arecanut production takes
place in Karnataka. I urge the Government to fix a Minimum Support Price for
arecanut, as the production cost has gone up steeply. The Government should
come to the rescue of the farmers by procuring them at the support price. Prices of
arecanut have dropped by half to over Rs 28000 per quintal in the last two years.
Government should look at curtailing imports, which are impacting the
price. Arenacut growers are expressing concerns over the import of arecanut. The
Central Government should increase the import price of arecanut. The hike in
import price of arecanut will help to increase the price of the commodity in the
domestic market. Ministry of Commerce should direct the ports to check illegal
import of arecanut. I also urge that the Government should introduce Market
Intervention Scheme (MIS) for arecanut growers, who are feeling the heat of drop
in prices. The sudden slump in the price of arecanut has left the farmers in dire
straits. I also demand that the Government should take corrective steps to check

sliding prices.
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(xiii) Reported contamination of water of Brahmaputra river.

SHRI RAMESHWAR TELI (DIBRUGARH): The recent media report that the
water of the river Brahniaputra has turned black is really a matter of serious
concern for every Indian. Various agencies after testing the water of Siang river
which has turned dark and muddy have said the water of the river has become
unfit for human consumption. The latest satellite imagery shows a massive new
dam on the Brahmaputra river which is known as Yarlung Tsangpo in Tibet with
an underground tunnel that is being constructed by China. The purpose of this
project is to divert water of Brahmaputra to the perched areas of Taklamakhan
desert. This design of the Chinese authority will not only destroy India’s
agriculture but also cause serious havoc to our aquatic life, birds, flora and fauna.

It has also been reported that the chemical used in the construction of dam
and tunnel have contaminated the river water. Madam, Brahmaputra is the life line
of Assam and every Assamese wants its natural flow and quality to be maintained

at any cost.

I, therefore, request the Central Government to take up the matter with the

Chinese Government to resolve this serious issue as early as possible.
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(xiv)Need to absorb the services of para teachers as regular and permanent
primary teachers in Jharkhand

AN fga =7 7@ (GWEEYR) : Fdfen AfE B |9 2002 H WAfAg e wR AT
fopar T o7l 3He A SIRWUS S W GNHI 80 BOIR URT fieiehi &I Fgfadd &9 2002 &
2010 & 9= ¥ &1 Y gl I URT RAeTHT07 15 91 F FAFRRI U4 DAl & | e &

&5 ¥ SRYTS P AW A9 B T 21 AT & I F AR B d=@Ed g€, fQumar e,

AIHEHT GG b B GATAT Y AOET Bt § 0 R S §l 98] 9@ B W geR
B SVET TAT ARG TRBR DI SqaYTT S0 DT B | URT Rierepi & gR1 8 fhar
21 AfPT 7 i DI IRWUS WHR & gRI e AT QAT ST 2T ©l Tafh <2 & AT
a4l Al § a1 el B wifie Riere g9 A T 8 S SR UeY, BRNe, S|,
AR Yo¥l, T Iffe A # I® Q@ Iad A4 A 1 <@ gl Afh SIRE@ve Iy & U
Rierepi 1 Wit et # FHRIMSE T80 [Ba1 71 8 R 39 g1 Ja=re 781 e &
U URAR TA™ H HISASAT BT ATHAT HRAT TS &l § MO SIREvS & I 80 FOIR URT
et o= w1 i} afafeT dey R 32 El

aq: # A WA § AR dRar g B fdend sRETs AR A WHY dR G 80
TR URT FRierehi b1 mrfies Rt & Ug IR FHRIS BRI Bl HUl bl S|
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(xv) Problems being faced by the tea workers

SHRI GAURAV GOGOI (KALIABOR): To address the countless labour and
livelihood issues faced by tea workers working in tea plantations across Eastern
and North-Eastern states, I request the Government to take steps to set up a
Commission that investigates the underlying reasons for the problems that plague
the tea industry and recommend measures for the alleviation of these problems.

Recently the Compliance Advisor Ombudsman, the accountability office of
the World bank Group’s private sector lending arm, released all investigation
reports that found low wages, abysmal sanitation, lack of pesticide, safety
equipment, and inadequate housing on India’s tea plantations.

Tea Industries are a major part of indigenous resources of these states,
especially in the state of Assam and the issues that hinder development of the
industry and its workers need to be looked into at the earliest. I urge the
Government to take steps in this regard.
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(xvi) Manipur merger agreement signed between erstwhile king of
Manipur and Government of India in 1949

DR. THOKCHOM MEINYA (INNER MANIPUR): The erstwhile Kingdom of
Manipur got merged into the Union of India on 15 October 1949 by an agreement
signed between the Maharaja of Manipur Shri Bodhchandra Singh and Advisor to
the Government of India Shri V. P. Menon in the presence of the Governor of
Assam Shri Sriprakash on 21 September 1949. The agreement was rejected by the
then State Legislative Assembly of Manipur and the Agreement was also never
ratified by the Parliament of India.

The present state of affairs prevailing in the state of Manipur vis-a-vis the
role of the Government of India in this alleged forced Merger of Manipur called
for a fresh relook.

Hence, I demand for a structured discussion along with an informed

deliberation at present in the context of past development.
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(xvii) Need to lift ban on fishing of sea-cucumbers

SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Fishermen of
southern Tamil Nadu particularly those in the fishing areas of Rameswaram,
Pamban, Vedalai, Devipattinam, Mandapam, Keelakkarai, Yervaadi,
Thangachimadam and Dhanushkodi are the worst affected due to the indifferent
attitude of various Central Government agencies for many years now. Apart from
the huge loss of lives and damage to fishing boats and nets caused by Sri Lankan
Navy about which Chief Minister of Tamil Nadu has been ceaselessly drawing the
attention of the Prime Minister. Our people both involved in fishing and its sales
are put to great harassment due to the inevitable and inadvertent handling of
Holothurians or sea-cucumbers, a by-catch in our Indian fishing. This ordeal is due
to the unjustified wielding of powers by our Central agencies like Government of
India’s Environment & Forest Department in tandem with our own security and
civil staff. In 1982, under the Indian Wild-life (Protection) Act of 1972, catching
of small-size sea-cucumbers was restricted. But in 2001, a blanket-ban was
imposed enlisting sea-cucumbers also as ‘rare’ along with about 60 other ‘rare
species’. These sea-cucumbers found in abundance in our south-eastern coast is
not really rare and can easily be multiplied or even ‘aqua- cultured’ abundantly in
our waters. They are in great demand in South-east Asian countries both for food
and medicine. Exporting these shallow-water sea- organisms, a thousand-year-old
traditional occupation in our region has now come to an end depriving thousands
of fishermen of their livelihood. No country including the UN body on
conservation of rare natural resources has banned catching of sea-cucumbers. But
India is the only ‘over-reacting’ country causing great hardship to our fishermen.
Marine Research Institutes have referred to this as a misplaced governmental
action and recommended allowing the livelihood options to our fishermen.
Hence ,1 urge upon the Union Ministry of Environment and Forests to lift the ban

on these Echinoderms.
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(xviii) Need to set up a National Fossil Museum at Ariyalur and Perambalur
districts of Chidambaram Parliamentary Constituency of Tamil Nadu

SHRI M. CHANDRAKASI (CHIDAMBARAM): I wish to draw the attention of
the Union Government to the need for setting up of a National Fossil Museum
each in Ariyalur and Perambalur districts of my Chidambaram constituency.

There are many Palaeontological sites in my constituency belonging to
Crustacean period dating back to 146 to 65 million years. Some of these sites have
been identified by the Govt. of Tamil Nadu in Varanavasi village in
Keelapaluvoor Panchayat of Ariyalur district and in Kaarai-Village and
Kulakanattham-Village of Perambalur district. 240 varieties of fossils and 12 rare
minerals have been found in these archaic sites. These sites assume very high
importance as they belonged to marine trans-regression type and this will be very
helpful in studying the historical development of civilization in India particularly
in Tamil Nadu. The Tamil Nadu Government has already undertaken conservation
works at a cost of Rs.2 crores. A detailed project work for setting up of National
Fossil Museum with all faculties for research works has also been submitted to the
Ministry of Culture.

I, therefore, request the Hon’ble Minister of Culture to take necessary
action for conservation and preservation of rare fossils and for setting up of
National Fossil Museum at these important Palaeontological sites in Ariyalur and

Perambalur districts of my constituency.
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(xix) Woeful condition of Manual Scavengers in the country

SHRIMATI PRATIMA MONDAL (JAYANAGAR): The recent deaths of manual
scavengers can be categorized as one of the most serious violations of any law
prevalent in the country. According to Safai Karamchari Andolan, a total of 107
deaths have taken place inside sewers this year. As per norms, civic workers are
expected to wear proper safety gear before exposing themselves to toxic sewers.
However, the recent deaths signify the dehumanizing conditions in which these
individuals are made to work.

These deaths signify the poor implementation of the provisions of the
Prohibition of Employment as Manual Scavengers Act, 2013. Government’s
flagship programme, the “Swachh Bharat Abhiyan” has also failed to tackle this
issue. It focuses on toilet construction ignoring the dismal condition of sanitation
workers. With no technology in place to clean toilets, Governments need to rely
on manual scavengers to clean them.

The Atal Mission for Rejuvenation and Urban Transformation (AMRUT)
Mission also states that manual scavenging is an issue under urban development.
However, it remains merely on paper.

In an answer to the Rajya Sabha Question on August 8, 2017, the Ministry
of Social Justice and Empowerment stated that no case of employment of manual
scavengers has been brought to their notice since the passing of the 2013 Act. This
is a blatant denial of the existence of manual scavengers.

There is an urgent need to address this unseen loss which plagues the lives

of people belonging to the lower caste.
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(xx) Need to review decision of disinvestment in Bridge & Roof Co. Ltd.

PROF. SAUGATA ROY (DUM DUM): I would raise the matter of Bridge &
Roof Co. Ltd, with headquarters in West Bengal. This is a Mini Ratna company
which has been profit making for the last few years and made a profit of Rs. 27
crore in 2016-17. This company has now marked for strategic dis-investment by
the Government of India. The company has total orders of 5,200 crores in hand.

The 98 year old company makes bailey bridges, wagons, marine freight containers
and bunk houses. This dis-investment was actually recommended by NITI Ayog
and not supported by the Ministry of Heavy Industries. The Ministry had
recommended merger of Bridge & Roof with EPIL, a Government of India
Undertaking. The strategic dis-investment decision has been strongly opposed by
the workers of the company which was running without any government help.
This dis-investment would also affect 25000 family members of workers and 1000
ancillary industries. Hence, I oppose the dis-investment and support the merger of
Bridge & Roof with EPIL.
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(xxi) Need to exempt minor forest produce from Goods and Services Tax

SHRI RABINDRA KUMAR JENA (BALASORE): GST on Minor Forest
Produce (MFP) is violating the spirit of Forest Rights Act creating unnecessary
roadblocks for the forest dwelling communities. In my state Odisha alone, 1.5
million people earn their livelihood by collecting minor forest produce of Sal
leaves. Indigenous cottage industries that sell products made from Sal leaves in
Odisha have come under the burden of paying 5% GST. Communities, which
include self-help groups of tribal women, rely on this for their sustenance. This
issue is not merely of economy and livelihood, but also of the rights of these
forest-dwelling communities to grow on land they have historically lived on and
nurtured for decades. I demand that the Union Government take note of this issue
and initiate the necessary discussions in the GST Council for the same.
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(xxii) Need to include children between 3-14 years under Right to
Education Act, 2010

SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): India is home to
19% of the world’s children. This means that India has the world’s largest number
of youngsters, which is largely beneficial, especially as compared to countries like
China, which has an ageing population.

I would like to draw kind attention of the Government by suggesting to
include chidlren of three year to fourteen years in Right to Education Act. Every
parent is concerned about their child’s education and wants to provide the best
education to them. Nowadays child’s education is beyond learning how to write
and read. Child’s education means child’s grooming, enhancing his knowledge,
exposing him to different ideas and introducing him to the environment around
him.

Pre-primary stage is the foundation of child’s knowledge, skills and
behavior. The completion of pre-primary education sends the child to primary
stage. Primary education is the first stage of compulsory education. It enables the
children to get prepared for future higher classes.

The enrolment in primary school starts from the age group of 6 years and
continues till age 14. Elementary education mission in India looks after the
facilities of the primary mode of education. The structure of primary school is
preceded by pre-primary education and followed by secondary education. The
subjects taught at the primary school include science, geography, history, math
and other social sciences.

It has been 15 years since the 86th amendment to the Constitution and from
all accounts our nation is approaching 100% enrolment in every habitation.

However, quality of learning is a big problem.
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One of the acknowledged reasons for this poor quality is that children enter school
without preparation. Also, a large number of 5-year olds enter school in Std I,
although RTE starts at the age of 6. (Almost 50% of 5-year olds are in Std 1st).
Given all these facts and others that are numerous, it is time to: (a) start at least 1
year of KG in all government schools and (b) once again amend the Constitution

to include at least the age group of 3- 5 years children.
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(xxiii) Need to eradicate anemia from the country

it SR 3o QRO (ArEad) ARl SR gl H T @ 9HR B A5 b foy v
TS HIIGH Y 1970 H YW TIAT AT 3HD d1d9[G, 2015 H A A UG Al &l GiHD
g g3 ol

T e U R § RRE U afad & AW A &9 dTd Ja DI Bl §
T EENAEN B HH AT B Bl 399 G B gRT IR & A o 9@ SifedioT of S
1 &1 HH B ST 8 3R Py Wy qHWg Uar gl 2

BHN <2 H 40 BIIG A 3(fAeh Srrarel T & aRid § 3R I8 b TR ardSiiie
@R AR Bl Afdersi iR geal § U WRd § oW 50 a9f W Ueh g1 HHAT F1
T8 21 39 9 # ST @1 e TR 4 & BRU 99T § IR IRG 20 BRI A1
TG BT HROT AT § 3R 50 IS Agcd #idl # 98 W U HRY | I8 9= § 99 B
AT HH g BT BRI W I B

TR 9T B 8 B B U PR B Fad 91 Tgd I i fawe
BIRIGH 8, Tdih ay 1991 H THE PHRIHH BT T IGIhR AT N0 FFe] G R
PHRIHH T T IR AT T ST @1 3R PRI AJed DI ol oy a9 1, R
1 50 ATl I S B d1e T W H IR B GERT R a4 g ol

R WBR A JRY 2 b <o BT G gaad &= & oy IR Ueb GfSd ArSi
TR < BT THHAT Jod B 2 Soal AR aH Had I |
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(xxiv) Need to introduce language, humanities and agriculture courses at
graduate and post graduate level in University of Nalanda,
Bihar and also set up study centres of Nalanda University
at various places in Nalanda

3t Fieres FAR (ATEan) : 79 Aleial HelldeR (ArFe favafdered) wen g fawn, 9Rd
WRPR, ATeial, S Aleial fAwafdene™ & Ui fafRUd &, 13 Ta%R, 2006 B YA gRT 34
Srs JFAAfES @ A urw g5 1 39 favafdene § go vy Sa- =, dvga, &,
el e, eN-ae, faed), Arseol Ud S anfe fawg & € /13 ters gl 21 Siafe
ST DN Igd I T T8 Seaad e &Y U & oy Hrl et eraven &+ g8 R

3d: Bs ARBR W W RY T b 9 Areiar AeifdeR fawafdeney § wae w4
AR & AWl 3§ gig @ S| 41 JFde & wa-wy BN vl @ ff e F e
Td FHApR & {0 ARl &Y V| 3TSThd IRBR SIL.TF.E. B W) Ugs BT UIeaHhy IR
IR E gl Dl W ugrs fawafaemem # @ @ifevl e 9 Al #EIfdER (WS
faeafdenc) &1 A8@ I IR A & Yd W Td g H Afdd o 1fdd faemefi Sz
61T T B ABA| $HD WY 9 ATcial FEMAER B AT Bvg Pl AGT ATcial & [y
&3 W 9grs 9, foad a8l & R et @ i o e aa@ |
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(xxv) Need to construct an indoor stadium for cultural and sports activities
in Pratapgarh Parliamentary constituency, Uttar Pradesh

R eRdw Rig (ST W ARS8 AT § WRERiE vd dRife s 6,
RIS, STUe- JdT9Tg (S.9.) HeT9Rd Dlelie I8, ISR Adle Wd 8, s A |
S A 1 g% 21 I8l IR UAD g9 AN B arel i fad ® HRitH fraH A,
AHTRTS AT TRE-aRE DI ARSI BT AT el & Td Ao Y=+ &1 o1 s
fpam S 8, St gfawid oo, fexii dom o o §, St [Rhd b gU AeHIRdT &
arel &1 i FHIN fHaT S 2l

I8l IR U URIMOG ATl AR Y ac J&l 8, Sigl J&-JUeR |de garl ATl [h1g &

RM I8l W HEIMRA FlefF faRY Ui g e HUeied &1 gl 21 98 ®Id od 5
TEHs A H Hell gall Bl

# PR A Ig A AT § 5 I8l W v AMEfied o5, IEE HaT 9 WdADS
gfrfaretl e $SR efeam &1 fmivr fear S vd gu Ufaeiie e @1 wied @ forg
HRA RBR gRI HWN Wb Jrofage T HBWIRA Dreil= o1 H ARl B §Y IRATaa
ATST B g DR 7 Whd B §Y 590 g & W 7 faofia
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(xxvi) Elephant menace at Patariya Range in Karimganj Parliamentary
Constituency of Assam

SHRI RADHESHY AM BISWAS (KARIMGAN]J): In my constituency Karimganj
at Patariya Range, a group of elephants are damaging crops and dwelling houses
for the last 15 years. Thousand acres of agricultural land are lying vacant due to
elephants menace. People of the locality already stopped farming and are passing
sleepless nights. I raised the matter in Lok Sabha on 22/12/2015 with a request to
the Union Government to rehabilitate both elephants and local people by
providing ex-gratia relief in respect of damage of crops and dwelling houses. But
the problem has not been solved till date. Elephant family lost only two male
family members. On the other hand, local people are losing crops and dwelling
houses every year.

So I urge upon the Union Government to chalk out a permanent solution
with the help of state forest department by shifting elephants to another deep forest

arca.
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(xxvii) Need to recognize nursing colleges of Karnataka by the
Indian Nursing Council
SHRI JOSE K. MANI (KOTTAYAM): A judgement of the Hon’ble Karnataka
High Court declared 257 Nursing colleges in Karnataka to be out of the purview of
the Indian Nursing Council. Following this, on November 15, 2017, the Indian
Nursing Council published a list of nursing colleges operational in States across
the country. It failed to include even a single college in Karnataka. Losing
recognition from the Indian Nursing Council has put the future of large number of
nursing students from Kerala studying in Karnataka colleges in jeopardy in terms
of the mandatory registration with the Indian Nursing Council after graduation to
be eligible for employment outside Karnataka. Most of the students hailing from
Kerala after completion of nursing courses in Karnataka Colleges look for
employment outside the state and even abroad. Such students seeking employment
outside Karnataka state are handicapped with a large burden of repayment of debt
(incurred through borrowings from banks). Therefore, such misgivings on the
part of students coming out of nursing colleges in the current year and in future
batches are set at rest. The Central Government is duty bound to intervene in the
matter and prevail upon the Indian Nursing Council to accord recognition to
nursing students passing out of Karnataka Nursing Colleges to enable them to
qualify for employment elsewhere. Considering the urgency and gravity of the
issue, I hope the Government will take immediate measures taken to resolve the

Crisis.
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15.01 hrs

MUSLIM WOMEN (PROTECTION OF
RIGHTS ON MARRIAGE) BILL, 2017

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, because of the
importance and urgency of the legislative business, on behalf of the Government, I
would request you to take up Item No. 25A regarding the Muslim Women
(Protection of Rights on Marriage) Bill, 2017, instead of Item listed at S1. No.25.
HON. DEPUTY SPEAKER: All right.
Now we will take up Item No.25A regarding consideration and passing of
the Muslim Women (Protection of Rights on Marriage) Bill, 2017.
THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): Sir, I beg to move:
“That the Bill to protect the rights of married Muslim women and to
prohibit divorce by pronouncing talagq by their husbands and to
provide for matters connected therewith or incidental thereto, be

taken into consideration.”

S B9 dgd o URIeiie fdd 96T ofR <9 & M URgd @R 8 ol # ful 9|
98d o &Y H [GAT1 AR, M 3H [T 9gd ol §l A T W ¥ B AlRl] agd
& difsd off, @ o1 &1 sem ¥ A1 6 22 SR, 2017 B FEH HIE A
IFHICYIAS I, H 3H W qIG H M MM § Gag 3@ @ AT, IAR B U Afgell
®I AT dolw gaferg < fm 1 wife 98 Gag ) A IS oAt YUASTS &1 FHHe YR SEaR
H g1 U DIC 7 22 3R B AH-A% wel {6 the whole triple talaqg, talag-e-biddat,

is unconstitutional. There were three decisions and I would like to very briefly

indicate them.
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Justice Nariman and Justice Lalit clearly held that it is arbitrary,
unconstitutional and unreasonable. Justice Kurien Joseph, in his judgment said
that it is bad in theology and what is a sin in theology cannot be good in law. He
held it to be illegal.

Chief Justice Khehar and Justice Nazeer said that this is being practiced for
a long time but instead of saying ourselves, we would request the Parliament to
frame a law. In particular, I would like to mention paragraph 199 of the judgment
of Justice Khehar which is very important because we are discussing a Bill. He
said:

“We therefore hereby direct, the Union of India to consider

appropriate legislation, particularly with reference to 'talag-e-biddat'.

We hope and expect, that the contemplated legislation will also take

into consideration advances in Muslim ‘personal law’ — ‘Shariat’, as

have been corrected by legislation the world over, even by theocratic

Islamic State. We would, therefore, implore the legislature to bestow

its thoughtful consideration to this issue of paramount importance.”

We would also beseech different political parties to keep their individual
political gains apart while considering the necessary measures required in
legislation. He said another thing and that is, till such time legislation in the matter
is considered, we injunct triple talag for six months. Therefore, the essence of the
judgement is that two judges holding it to be unconstitutional and arbitrary; one
hon. judge saying it is completely illegal because it is a sin in theology and in
Quran what is a sin cannot be legal; and two judges saying we are staying it for six
months imploring the Parliament to come with a law.

Sir, I would like to mention one more thing. Justice Khalid of Kerala High
Court has given a very sterling observation in Mohammad Hanifa’s case which
was recorded by Justice Kurien Joseph in his judgement of Constitutional Bench.

These are sterling words of Justice Khalid of Kerala High Court -- Should Muslim
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wives suffer this tyranny for all time? Should their Personal Law remain so cruel
towards these unfortunate wives? Can it not be amended suitably to alleviate their
sufferings? My judicial conscience is disturbed at this monstrosity. The question is
whether the conscience of the leaders of public opinion of the community will also
be disturbed. Judiciary, in various judgements, have been conveying their
concerns from time to time. In particular, I would like to quote what Justice
Kurien Joseph in his very sterling words said, they are very important for this. I
am quoting paragraph 26 — what is held to be bad in holy Quran cannot be good in
Shariyat and in that sense what is bad in theology is bad in law as well. Justice
Nariman and Justice Lalit clearly said that it is unconstitutional and arbitrary. &#
IHE o fh GlE BIc & 39 A & a8 <9 4 Ry gawil | sifar fsan gRem ud=ar &t
ars A1 s urdl ol Sifer sfear R Td_e |l dls 7 $9H 989 @ [P I8 BRI I
A B, BART T off & U8 BIc SRBAX 7 B I+ I8 W der fb I8 Tod g
Wfh 89 S0 U, U U BN IWR BIS « Al HIC o PHal b 84 TH T8 Bis, AW

N

ufthsfde Brgal HRU|

Mr. Deputy-Speaker, I would seek your kind indulgence to read only a few
paragraphs of what the Muslim Personal said. I am reading paragraph 97 of the
judgement — “I am the Secretary of the All India Muslim Personal Law Board. I
say and submit that the All India Muslim Personal Law Board will issue an
advisory through its website, publication and social media platforms thereby
advise the persons who perform Nikah and request them to do the following — (a)
at the time of performing Nikah, the person performing the Nikah will advise the
bridegroom-man that in case of difference leading to talaq, the bridegroom-man
shall not pronounce three divorce in one sitting. (b) at the time of performing
Nikah or marriage, the priest performing the Nikah will advise both the
bridegroom-man and the bride-woman to incorporate a condition in the Niakah-
nama to exclude resorting to pronouncement of three divorces by husband in one
sitting and (c) I say and submit, in addition, the Board is placing on record the

Working Committee of the Board had earlier already passed certain Resolutions in
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the meeting held on 15" and 16™ April, 2017 in relation to divorce in the Muslim
community thereby it was resolved and conveyed that a Code of Conduct to be
followed in matters of divorce particularly emphasising to avoid pronouncement
of three divorce in one sitting. R = &lf @IS 7 A DI & AEH Ylhsfae e
3R Pel [ &H AHSMYI, JATGd, A ST 8 W) IS off| 22 3FR<, 2017 BT GIH PIc
H1 HAAT BT 2 IR AN I A 37 gget & Rure HAifean 9, a1t 991 9 2 3R TatHe
HI 3HIHLA IS T fb T 300 foudt Tt 2017 H §U & RAH 100 GHH DIT & Hhde
@ G gU B IFD! G TS AN AT Ga§ Bl A8 @R 7 fF UH Tl o 3¢, a1 ufa
v ®e1 & “Talagq, talaq, talag, get out.” TAH UH T1 WATA Sodl ©, Sl H RA H FHal
o7l IS ARy W foud T @ el fHa gl el g, ARan!, SR,
SRR, FeIRRT 3R Ifhw™ H Wefe fhaT M1 g1 WIfh™ U ddbdral Job o, I8
B 99 9§ Ifh U 91 BH eI | @l 91y R drerey 7 S onfe N a1 WiaR
fpam 21 & 99 1l ugwl 99 1961 H U Anfeqw A WA o, R | feran € b
AT SN I Ugel 3Nfdce™ S & T8 aamr us 6 A9 oo ueh &1 =ifes faan

gl SU® d15 MfeeeM Helid 89 W fIaR dll| 8RR MU I8 HRIATE! Wiadl el I, al

JMIDT Teh AT BT Aol B |
I HEed, H S BISH b WA UKd HRAl Al g wEl gell W g, S
SIAHS o 8, d Hal ¢ R &H B8l §, I§ &9 YD IaT ared

I would like to read clause 7 of the Muslim Family Laws Ordinance, 1961
of Bangladesh. It says:

“after the pronouncement of falag in any form whatsoever, give the

Chairman notice in writing of his having done so and shall supply a

copy thereof to the wife.” Any man who wishes to divorce his wife

shall, as soon as may be

“Whoever contravenes of sub-section 1 shall be punishable with
simple imprisonment for a term which may extend to one year or

with fine or which may extend to ten thousand taka or both.”
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# g WP BT BT W YT TS gl PO AN UG Pl JATeold B & R
gwifad ft B9 € gfey Iar @ g .. (rEu) wfeE e dddral oF §, I8 B 9
S &, oifed F@ R Clause 7 of Muslim Family Law Ordinance, 1961 says:

“Any man who wishes to divorce his wife shall, as soon as may be

after the pronouncement of talag in any form whatsoever, give the

Chairman notice in writing of his having done so and shall supply a

copy thereof to the wife. Whoever contravenes the provision of sub-

section 1 shall be punishable with a simple imprisonment for a term

which may extend to one year or fine which may extend to five

thousand rupees.”

Hon. Deputy-Speaker, countries like Afghanistan, Morocco, Tunisia,

Turkey, Indonesia, Egypt, Sri Lanka, Iran, Pakistan and Bangladesh apart

from others have regulated triple talaq.

3T # 3Tyeh HIegH W e R 9 D WHT Yeb a1 SO sl g b S gl
gob 8, Sold A doll Dl Yete fHar 81 ... (2dgr) I’ del © fb oMy U ar #
qclleh, T, qelTch o] dlel Hebdl | U8 WA 21 3R ATYD! TATH ol & Al AT Tl Dl
Jifed ST | I8 W[ g 31y Mfdoe™ HRTa Bl WaR HINT| I8 WeleM 2| T8 3Mad!
3Mfdoe TR | R MU I dIele fha, a1 T a1t &1 Fol BRft| I8 ole dA1 2
gt @M o fRAT § maintenance subsistence.

# IS & WA 9 ed W TS g1 WaTd oM ATEdl g 5 S¥enfied qobl § A
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maintain the wife and the children is a continuous social and moral obligation of
the husband all over, whether it is the Hindu law or the Muslim law or the Sharia

or the Parsi law or the Christian law. I did not take the time of the House. I have

got the reference from everywhere. e ge1 Harel I8 & e @™ o1 31Toie Y 70

AT BT Y, BH MU WAUF WR TE TR & A Bl $B AN DIRCCHIAA TAAToH DI

A A B, G B 3 AT gl 99 & R & AeHforod @) 919 & 8, I FEd g,
1 1 “We believe in constitutional nationalism’. St SIRcceE &1 Th Herica
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A TR 9 derred @ AifRT Aot Rafpfire Bt € o wer Srar € 5 ey g wRar #
TEA TR W T, TT q91 WAt gl H IRH H Far o1, AR fed ' A7, the issue is
not of religion, the issue is not of faith, and the issue is not of pooja. The issue
simply is gender justice, gender dignity, and gender equality. ...(@agm)
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fegIM @1 89 M demT @red 8, ‘e sfear A% 7 sfear ok R sfear o’
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BN TSR BT GAT H $4 et 1 Fe § YT eyl gl

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to protect the rights of married Muslim women and to
prohibit divorce by pronouncing talaq by their husbands and to
provide for matters connected therewith or incidental thereto, be
taken into consideration.”

There is an amendment to the Motion for consideration of the Bill by Shri
N.K. Premachandran.
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:

“That the Bill to protect the rights of married Muslim women and to
prohibit divorce by pronouncing talaq by their husbands and to
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provide for matters connected therewith or incidental thereto, be

circulated for the purpose of eliciting opinion thereon by the 1* of
July, 2018.”

Sir, as this is a very important Bill concerning the personal law of a
particular community, especially the Muslim community, public opinion has to be
elicited and after that the final Bill has to be brought in.

HON. DEPUTY SPEAKER: That is enough.
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SHRI N.K. PREMACHANDRAN : Sir, will I get the chance to speak later on?
HON. DEPUTY SPEAKER: Yes, you can speak later in the debate.
Motion moved:

“That the Bill to protect the rights of married Muslim women and to
prohibit divorce by pronouncing talagq by their husbands and to
provide for matters connected therewith or incidental thereto, be
circulated for the purpose of eliciting opinion thereon by the 1% of
July, 2018.”

SHRI MALLIKARJUN KHARGE (GULBARGA): Mr. Deputy Speaker, Sir,
before taking up this Bill for consideration, I would like to submit that all are for
this Bill. But there are certain flaws in the Bill and there are certain difficulties.
There was an Unstarred Question regarding this Bill which asked the Government
whether they have consulted any stakeholders and while replying to that question,
the hon. Minister himself has stated ‘no’. It was further asked whether any
organization has represented on this Bill and for this also, the Minister said, ‘no’.
So, no women'’s organization or NGOs or intellectuals have been consulted on this
Bill. Many times we think we are only perfect and others are not. I cannot
understand this. We know what interest the Government has got. We also have got
similar interest. Everybody wants empowerment of women. Everybody wants to
support this Bill, there is no doubt about that. But the only point is, there are some
lacunae and those lacunae can be rectified by sitting together and for that purpose,
the only forum available is the Standing Committee where all parties are
represented. ... (Interruptions) You can give one month’s time or even 20 days
time. But when it is discussed in the Standing Committee, there can be elaborate
consultation where all the people concerned can give their views. Then, even if it
goes to the Supreme Court, it should not come back. If some experts want to come
and give their opinion, they can be given a chance to come and appear before the

Standing Committee.
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So, in the interest of the country, in the interest of Muslim women and in
the interest of unity and integrity of this country, it is better to refer this Bill to the
Standing Committee. We do not want to delay this Bill. You can fix even 15 days
time. We are all with you in this matter, but it should not be bulldozed, because
people should not think that Members of Parliament have not applied their mind.

Many organisations have not been taken into confidence. There is no time
to ever consider it. Therefore, it is my humble request that it may kindly be
referred to the Standing Committee by giving some timeframe so that elaborate
consultations could be held, which would be very good.

Sir, the hon. Minister is a very expert lawyer and he knows the difficulties.

Sir, many Bills go to the Standing Committee for discussion. Therefore,
what is the hurry you have got to give empowerment? We have also got the same
enthusiasm. I would, therefore, once again request you, Sir, it is better that you
refer this Bill to the Standing Committee for consultations.

SHRI RAVI SHANKAR PRASAD: Sir, since two issues have been raised, |
want to make my submission. I would be very brief.

I am really grateful that hon. Kharge Saheb has publicly declared that he is
one with us. We appreciate that.

But, Sir, there is one thing we need to understand. One is the need to go for
Standing Committee procedure and the other is the cry for justice of this lady, who

was turned out of her house this morning because of triple talaq.

T 9 I8 © 6 oy A R 39 vy R Fdecyd & a1 <Ryl dF Jonew &
qifsa rftreier Akt o8 W € 5 gue v 3 9 &9 8 39 R A QT WY S B
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ST 5 @S 98d T ot et § 5 H S aald g @1 § S wEen gl 9
TE GADY T89 TN TE BT < S f2d # 21 37 T I T TH BT B Y ST IR
T Bl

TR, S8l dF YHEST WIEd & §ald §, H§ S99 Ud & a1d b — Why do you
want to go to the entire country, Mr. Premchandran? You represent the people of
India of your Constituency, who are 20 lakh to 30 lakh in number. They have
reposed their trust in you as they have, in all of us. They want to speak
collectively for the good of the country. Let us have that.

Sir, with these words, let us proceed, now.
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KUMARI SUSHMITA DEV (SILCHAR): Thank you, Hon. Deputy-Speaker, Sir,
for calling my name to participate in the debate. I am thankful to my party for
giving me the opportunity to speak on a very important and significant Bill — the
Muslim Women (Protection of Rights on Marriage) Bill, 2017.

In the Statement of Objects and Reasons, the Government has stated that on
22" August, 2017, a judgment was passed by the hon. Supreme Court where the
talag-e-biddat, more commonly known as instant triple talaq was held
unconstitutional.

Sir, the Statement of Objects and Reasons ends by saying that ‘this will
ensure the larger Constitutional goals of gender justice and gender equality of
married Muslim women and help subserve their fundamental rights of non-
discrimination and empowerment.’

Sir, when the hon. Supreme Court Judgment came, the Indian National
Congress party instantly had a press meet, and before this Bill came to
Parliament, we welcomed the Supreme Court Judgment. I have to say that today,
in this House, we must all join together in applauding the women who gathered
the courage to go against a very regressive practice of instant triple talaq.

15.29 hrs (Shri K.H. Muniyappa in the Chair)

The hon. Law Minister has also said and very accurately described the
balance of the judgment that it was a 5-Judge Bench and who disagreed with
whom. But what has emerged in the statement with quite a lot of clarity is the
fact, when they said: ‘please legislate on it’, requesting the Parliament to legislate
on it; and pending that we are banning it. Pending that for six months, we are
staying this procedure. In a very legal and technical term, I would say that it is a
minority judgment.

Although the length of this Bill is very short but it, actually, seeks to amend
a very critical law which will have a direct impact on the empowerment of women

and, especially, the empowerment of Muslim women. We have seen historically
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that falaq is an unilateral act on behalf of a man where a woman does not have a
say. It is the dissolution of the Muslim Marriage Act, 1939, which gives a woman
the right to approach a court to have her marriage annulled. Since 1939, women
have been approaching from time to time and all the grounds, on which a woman
can ask for annulling her marriage, have been specified in that. However, the
reality is, as hon. Minister said, that there is a practice by the male that is prevalent
till today, that needs to change.

As per Question number 73, which was answered in the Lok Sabha, one of
the reasons for bringing this Bill is that since the pronouncement of the Supreme
Court Judgement, about 66 cases have been reported. The hon. Minister said that
in the last one week it has gone up to 300. Let me put it on record, the Draft Bill
says: "Any pronouncement of talaq by a person upon his wife, by words, either
spoken or written or in electronic form or in any other manner whatsoever, shall
be void and illegal". It is exactly what the Supreme Court has said. Even if this
Bill had not been introduced with this Section 3, I do not think, that position in law
would have changed it.

The hon. Law Minister is relying a judgement of the Supreme Court that is
in minority which basically says: “I am not willing to pronounce it illegal or void
but the Parliament should legislate on it and bring it, pending which, I am staying
this practice.” So, this is a historic Bill on empowerment of women. We all agree
that empowerment of women should happen and that instant triple talaq amounts
to a grave act of disempowering a woman and deprives her of her rights. But let
things not be misrepresented on the Floor of the House so that we know exactly
what it is we are working for.

Further, Sir, Clause 4 goes on to say: "Whoever pronounces talaq referred
to in Section 3 upon his wife shall be punished with imprisonment for a term
which may extend to three years and fine." So, this Bill is effectively bringing a
matter like divorce, which is generally in the domain of civil jurisdiction, into the

domain of criminal jurisdiction. That means, now, it is going to be a criminal
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offence and the logic to that, as per the Statement of Objects and Reasons is that it
will act as a deterrent and more than 22 countries have banned it. The Supreme
Court has said it, the hon. Minister on the Floor of the House has said that no
doubt it has also been regulated in many countries like Bangladesh, etc. Today, if
you put it in criminal jurisdiction; if you make it a cognizable offence and a non-
bailable offence and you are giving women the right of subsistence allowance in
Section 5 also; I would like to know as to how she will ensure she gets this
subsistence allowance and who is going to give it to her.

It is my pleasure that the hon. Law Minister is an eminent lawyer and he
will be able to answer it. If you look at the Muslim Women (Protection of Rights
on Divorce) Act, 1986, what is the difference? There is also one year
imprisonment in that. There is also a provision for fine in that. But the difference
between that and your present Bill is that the 1986 Act says that where a
magistrate has passed an order of maintenance and where a magistrate has passed
an order of letting the woman stay in the marital home and the husband is in
violation of that order, he will be liable for imprisonment. Therefore, first, he is
put in a position to give the woman subsistence or 'maintenance' — a word that is

used in 1986 Act — and if he fails, then he goes to jail.
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May I say so, before one year of imprisonment is over, if he starts paying
maintenance within three months or six months, then the 1986 Act is clear that his
tenure of prison will end. But, what have we done here? We have said that the
mere utterance of the word ‘talaq, talaq, talaq’ instantly at one instance today is a
criminal offence.

Chairman, Sir, I would like to ask this. Isn't this Bill silent that today if |
get subsistence allowance from a court after my husband has given me instant
triple talag, the question is, am I allowed to go after the estate of my husband?
Today if he is in jail, there is no provision for it. I am asking this question because
Kharge ji started by saying we are not opposing this Bill but there are lacunae in
this Bill and the Standing Committee needs to consider it. Since Minister has
disagreed to the Standing Committee, we are asking these questions.

Secondly, how is the subsistence allowance going to be calculated? What
is the method of calculation? I take you back to the 1986 Act where it is clearly
written what will be the factors that the court will look into. The court will look
into the standard of living of the married couple. The court will look into what is
the ability and the financial status of husband and, after that, it will arrive at a
formula to say this is the subsistence to the woman. So, today, I pass a law out of
sheer tokenism but there is no methodology. There is no way of calculating the
subsistance . There is no way for me to enforce it. I want to ask the hon. Minister,
who has clearly read a very long judgement very thoroughly, that is it not the case
that one of the main reasons why the hon. Supreme Court has declared instant
triple talag unconstitutional. Is because it does not give any chance of
reconciliation to a couple. There is no chance of reconciliation to a couple. That is
why they said that if a talaq happens over three months, which are the other forms
of talag we are not interfering with it, but talag-e-bidat cannot be allowed where a
man unilaterally pronounces ‘talaq, talaq, talaq’ instantly, gives no reasons for it
and there is no opportunity for a woman to reconcile. So the question is this.

Today, is it the position of the Government? I talk from common sense, not from
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my legal knowledge. Is it a real possibility that after I go to a magistrate in a non-
bailable offence when my husband is going to be arrested, are you saying that he
will sit in a reconciliation proceedings with me? Is it possible? Hon. Minister
quoted legislation in many countries where it has been regulated. Agreed, where
he says that first you have to go to the Muslim Law Board and give a notice that |
have given my wife notice and then has to wait for the period for reconciliation.
But the moment you put your husband in jail, I see no reason why a husband, or

why a man should even consider reconciliation with his wife.
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I have a very technical question. Today, the Government has made it a
criminal liability, a criminal offence. Fair enough. In any criminal offence, there
are two aspects to it: the mens rea, and the actus reus. 1 would like to ask the hon.
Minister, through you, Sir, as to what is the kind of mens rea you are looking for.
Is it the intention; it is the guilty intention. So, if a husband goes to the court and
says I had no intention of doing it. I was upset; I was angry. What happens then?
Can the wife handle the burden of proof beyond a reasonable doubt to prove that
he had that intention? Secondly, please specify what are you actually talking
about or are you talking about strict liability. Even if he has no intention, the mere
fact that he uttered it, becomes an offence. Then, do you think that a married
couple will come back together to live with each other?

Another thing is, there is the principle of proportionality. I would like to
ask the hon. Law Minister how have you decided to give three years of
imprisonment.

Now, let us look at the IPC as to what kind of offences are giving three
years of imprisonment. Today, under Section 148 — rioting and armed with deadly
weapons, there is three-year imprisonment. Section 153A — promoting enmity
between two groups--also has three years imprisonment and Section 295A-
deliberate act to outrage the religious feelings also has three years imprisonment.
Today, you are convicting a man who apparently is only uttering the three words
of talag and you are putting him into jail. Today, I also want to ask the hon.
Minister that suppose it takes her one year to get the maintenance, will there be
any interim orders from the court? Will this Government, which today is beating
their chest in favour of the Muslim women, create a corpus? Will you create a
corpus to maintain or give pension to the Muslim women? Will you do it? You
will not. You will pass this Bill and you will forget about it. I request the hon.
Minister to please think about it if you are really interested in the financial
empowerment of women, pending a subsistence allowance which is not defined as

Premachandran Ji has pointed out rightly. It is not defined. Is it in addition to
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maintenance? Will it be adjusted with the maintenance? The Bill is silent on it.
Today, the question is this. Will you give me corpus?

Lastly Sir, I would like to say that today everybody wants social reforms.
Today, women empowerment and equality in our country is not just an idea, it is a
right. And it is my responsibility, my Government’s responsibility and the
Opposition Benches’ responsibility to legislate in a way which truly gives us
equality. Today, I want to ask Shri Ravi Shankar Prasad Ji that you have claimed
that this is going to be a huge social reform for the Muslim women. Today, I want
to request him to tell us whether we will see the Women’s Reservation Bill
coming to Parliament. The entire country is waiting for that. Let me say this Sir.
You may think that this is not connected to this bill. But let me tell you that it is
not just about representation of women in Parliament or because we represent 50
per cent of the population, We should be given 33 per cent reservation. But if you
had consulted the Muslim women, the various NGOs, which admittedly you have
not, and if you had allowed more women in this Parliament, if we all had allowed
more women, not just you Sir, believe me, a legislation like this, full of lacunae
would not have seen the light of the day in this House.

With these few words, I would like to end my speech by one simple
question. Sir, as a woman, I want to ask you that when you criminalise something
like this, will it alienate the Muslim community more than it already has? It is a
very important question we need to ask ourselves as Members of this society. |
want to ask the hon. Law Minister that you are not agreeing to legislate against
marital rape and the reason they have given in the Delhi High Court is that it opens
a floodgate for abuse and misuse. [ want to ask you that with this Bill, will you be
able to ensure that this Bill will not open up abuse of this law against Muslim men
in the country in the name of protecting Muslim women here? If you really want
to empower the Muslim women, I suggest that you set up a corpus, give them the

maintenance. The Supreme Court has already done the job of banning instant
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triple talaq. You do not need this Bill to end that practice but you need this Bill to
empower women. So, add provisions in it.

Hon. Minister Sir, today when you introduced the Bill and suddenly put it
up for consideration, we all acceded to it. But I strongly believe that just like all
the women that you were talking about, you said that this morning, somebody
gave triple talag and about this talag-e-bain India Today reported.

I end with this. So, there are forms of talag. Apart from talag-e-biddat,
there are other forms of talag and it took you 43 months to pass this Bill. If you
really believed that instant triple talaq is regressive, then why did you wait for the
Supreme Court? You should have done it with absolute majority in Lok Sabha in
the beginning.

With these words, I end my speech and I thank the Chairman for being so

patient with me.
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R & §pd ¢l ® ofdk T A1 98 Ue-ford 3R 3ug # ofdk ¢ 3R sifery =&l gern
ST 81 S¥feTY Al bl Wal ard 81 qHsil Sl drfeh {57 Al B S b §, O A
& U e B g, I WED! AT R HR ASIGR RSB AU AT W 5| 59 9 b
R W TE R gEl 39 ¥ B SR R SKIBN Uel WY SR W AR W B,
fetfed sfoer 59 <91 &1 UeT 9V @ 99 1937 I Ugdl 339 S H Behy) ard yaferd Il

98 AN AT DIH IT HICHY dlol BT Biadl Bl off, A Hedl 787 T M Wb &
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ST WA & SR 9 ST 1ot STel Bl fawg orel & wirsd A | Riarid gg ok I8 bsl T b
AT Th 3Tl B & 3R A 3TeliT HIF 8 & q8d $7® {7 Y 3T BT I
3R ST BIA DI A T, IHDI W (AT AT YAD e 316 ARAT vare| Qe &
SN, B T8l §l ARAT FAT B, S IF [HAl 7§69 W Dlg BIIS{hde T8l | a7 Fard
SOM, I FEH H S AT g SR YAl dredl § [P Bifehiss swlie dnT bel i I8
W B H Teb BTN 2, P YR Afel 39 W o 77 € 3R & Uae ©8 I1 A1 Il 4§91
vae 8 T8l gl fedt 1 T8 wieM b dole-u-faed iR qrh-U-99 H w1 Beb 21 PHel ol
foran g1 S S St 9 3, 98 x| [Ed < A1 99 <, lfh 3l & & Sl 319 BT DI &,
I FIA H 59 BT SO (BAT 3R $HDT Sqo™ b, S o A= w30 St 7 4
Fel [ I8 JARA & TPhl DI IR ITb AT B ASS © IR 50 T DI TS5 H IRDR
IT® Y T AHR Id Y §, WHR 7 3qD! dHIe B gU Sl Ufthsfae dre 3 faan, &=
U BT 3R W AR TR ART BT A DI dgd Aollai & A1 JUH PIC & [N Io[T 1T
3R qar 1T 6 A1E 9 g R B SIlHD oF 8, 918 U o¥ B Rad g, e
WS qad fog 9 &R U B § B dfd bl $s Al Jd o, et g9 & dig o -
EUSERS

X! YbR TATh-U-faec BT W Aved A oH1-o1 el &1 I8 DHYeH &l S Teld Yo g,
QD! FATK ST 1A gl

A A & 9 R H 9 TG DI TG (a1 dred! § 6 $9 Fad 1 A<l yor &l
b & Ty W B a1 3R I AR AM-U-HIA qp BT Uele [haT| IHD 3R <
et offl 3U et saferg off fp U fiwe W # S AT wnfia € S ot e
Y| g1 A 59 BT H U B! [Q@rg ol §l S Jooll, Hiadl 399 SWEY B ©, qolTh-
U-fdEd & a8 a4 §, Sb Rgars W b g @nfeyl O e | ST F &l wAr
frar o, ST H @A FHRAT AIMRY, FF UBR A 9 FATS H AN B [ARIE B 2l S AN
QHTS | AN BT [ARTE DR & R U 37T P B Bl UK Hed &, S1D Rgeh 34
< H FAT B Bl 3R I RAAT® B 81 & A W bl Afey f6 T Al & Raern
DI AR Y| IqH # Arewl b 97 Wed &, Helld Wred €, 3R I8f W 93 §Y BAN THH
e We €, A 99 IAH W MY 3R A1 3MHR g9 < H YReW A D DIEIHTE B,
q1fh R |l &, RT TAd 3, SHD! b [l & A9 § PIs YT 7 I Y
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15.56 hrs (Hon. Speaker in the Chair)

9 fog df ISWIS T8 o1, I I 39 WD &I fQahd ol off| 39 d«4d @
famd forfPaa dfa § +ff ol off 3fiR oSl 919 Tl @t 919 B § df i WOk &iF, St
feg&™ # € @R wae, 1937, which is only an application of Sharia Laws. o=, @iiRar
F 2, Y8 IS P [P B Ual e Bl 3 e W, fog ARS vae, 1955-56 Tl 3T
3faTSl oSy b a9 1955-56 W Ugcl 9 ¥ B wod I8 ol fb R I fowg € a1 =g
3T YO B A7 Afdel, oMU fEad 8 of Adhd | ud! oreid @ el ot feart &l
fopfeaas ARS Tae, o {5 39 <1 & 99 1872 W Tl @ 8, 99H Y 3ikal &7 fead o7 A
TAM TRE D! feapd off| Afh, w9 918 RBIRT §U1 |G S8 HAT3i Dl Aoigd & A1 37T
fpar TR SR [EDI 3T B VAT Fora weead dfdedst off, S fF ofikdl & gpl o
Ractare &=t off, ST W fhar a1l S senfiie <9 U1 YT Bl W BY Adhd © ol
fEGEITT &1 AP VAT 2 fh 98 AHaeed 1 dedl © 6 MY JHeH DI I gTerd
# 3@ 3R I gppi o B AT 7G|

3ETeET Sfl, I8 Sl qelTeh-U-ded arerl THM A9l &, 994 § QERI I8 SisAl dredl §
5 TR UH HRIE B 9 B, AR AR TR @ ad B, B 3 guat gorea T8 & 2
qT Uh PAN & WU H, HECHY dfdl & d8d, 91 | el A 1400 AT & SIEN H 3 11
gl I B0, S i <9 4, R @ 9gd ugdl, SHe @ e g 99 & g @
fl $AHI WH BT AIRY 3R g FAepTg o A & AT W UF 98 g9 A 2| a8 AATD
ft U1 B 98 @H-¥0 & ARY, TA.TA.TE. & WRY, BF & ARY, $-9d & WIRY gl 9@
3T FTe H=d & Al AW g FATS Bl WY PR Ferd &l R o g T %1 HY W TH
PR Fhd 2| FAH T DIy YAISH Toldl 8, T IAH Py ATYHI Yared Yae Al BT AR Fad
R B TG I8 § [P 30 AR qob @ R T Tae ¥ o) HHl gae AR e
TFE T% 99 AR &l 99 ST O & IR /R F a1 B 2, Rar 7 vt &,
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S SiRAl & & O UeiwM U Aeqd, AR, fEard| g forv Wee wdeel ol oTelT B
IT T S BT APARHA gl fh el 7 fivmw @ 3 ARl w € Aade-ga
TET-991 §, 7 99 IR ¢l o W IR B, Hifd fBfa df ff s gl Afe,
& g AT ©, fhiTaas siRdl & geq oo €1 sAfey # dudl g b ofivd 39 <o @
I TSI AAMNRE & 3R 39 AT B JAT DI WA BRAT SAN B9l | AT AT HAT B
TH B B Y 8 T8 R WS 8| 37 W THM AATARI Dl FATG DRAT e Bl

16.00 hrs
3T BH AT AT B WH B & oy T&l WS &1 39 THM AR BT AHT BRAT 3rfary

gl 3T W g ¥ qT 99 el g @ 918 gEW BIE | Hhden fear 5 foue qars,
I qere S R Afgetell @ T & AfNER IR HoRME 2, IADI JHAGITH R {31
T R & T & AR SH &1 99 ofd §Y IR T 6 39S Ford I uAT Al
& =, I Tl DI MB!Il | ol 8, 9 9@ Iw; Afh I§ T8l Gl | s IRhR
7 98 ST ¥ UEl W@, e Iod Sl 981 HHdT S9N AR S|

Jfezel SfY, $9 QN BIC ® AN dgd Hew@qUl U ¥ IR g8 warel A1 b a1 |
AT, BT 3R gg-faare wfqgr d fel afffe w@dzar & faRgmrRl 8 q|ear &
e fhded! & WY SR A1 & F 1 g§ b o |faer b1 urc-eft g there can be

no law contrary to Part-III of the Constitution. fagm @1 nféfha-13 wear g & v
DS BHIA aifod T8 8 Fdhar ol {6 dfdgs & ae-off & Raas 2 ik S8 B/ & §o
NI, Aqed O WRA 9 ¥ 98 JATSCS M AT AT HeE W dUT g ;W g, Srev
TR sfeefd § f &d oikal & Raamd 9l TR & WewE &1 w &ar] ST
fSarever T 3R TN 9gd 9 A §1 39 | R eA Afansit & d 7 ff g i
¥ 9 ARNBR 9B AN BT T §, <Afh R Afgenait B a8 AfIHR T < o 1) F,
Hifdh TAN Tel B ol § s THTd ol 81 R VAT 8 Fhal 8 I F9 qard DI B
3T A

HRIGAT, § I I W M [P 1A df a1 frw a8 @ wimdt § Je gon
2| ST FHE1 2 fh I8 d9e § uRa fhan gon &d 8 8, AiNpiad Al ©; 3afay 9
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HOIEd A 3T T8l B Fahdl | ST Il & &, I dol 3R FUH DIC 3T Pig T 7 S
ST HIHUF 3R 3T Tl B WP ¥ 39D sgreded R aa € fRig gon g, d th-uah
PR ITH TARN 6 fFd T § T WA df € 3 419 91 2 2| 9 799 it ars @
YT 91 32 8, Sl [ X B DI Ao® A@gce Morad g1 IX HIF BT Said AT 37T Pl
e WO HN B @l 2| R a1 A9d A1 SFd 8, S9BT BIg AAGT T8l ¢ fd-gard
HIT Pl §, SUD] Dls A T8I oi MBAGT R Hadl o, IADI Pl AAT T8l 2i 98 Ga
T B B WO & AR T8 S Bed &, 98 DI el

S 99E & 3R aY 1986 DI Y AThAT TAT| PN JiSHaT off, H s a9 1986 &
s W amefl, o1mg ofteT | RIY| H a9 1986 BT ATHAT WA B AT SRR IGAT AR gl
IS G Bt & o A WS St Ud AN JOrdr St ded § b g9 aud W 8l 3
A, a9 1986 HT BT FAT ATl IY 1986 BT BT SW Foled 3R DI 125 & d8d e
arel WK B R AT 4 g DI AN I AlP ARG DI I DR A dferd a1 1 A,
S 6 APpeR fpfATa URIOR DIC & M IDI Hedm ATl g8 FHIA M AT AR goi
AGIRE @ q1d B, T8I IS Bl DI B b DR U8l 9 W DA FAl 761 AR
3| # MU g @l § b Ay 1984 H EfeRr WEN SN @ BT gS | A IS © M
QU |ed 4 99 WY SWIBl QAT o7l 9¥e N 919 WAl Bl HdE AT AR
YMEAMT & B H foUel TATh R HSTH BT bR Bl g3l IFD R 91§ g I 1T
DI DI §S| T BT T DI DI TS Al IGOEH AATS( 7 322 AN & SRITER DRIDBR
U WWe # UW fhar ok wEdl wANeH fodl, Ig wEl fh oMy PHH BIE D BAa Bl

AU Ad V|

I8 AP 8, IMSAT BT DR G| 3H HAA B DI 980 JHAM 81 o @ o,
3R MY QAT IRBTIA BT Ibx AU | $9 HAG D 3R qaemi- qqd Sl S AN bl
HolTeh SSRT AT AT| 39 A& D AR DHiUW U o a1 fbar o, My Seh1 Iaar <Rav
.. (agT) BIUF UIET 1986 BT BT bR ATg, foIed d8d =1 UICHM 3% RH THA
3 Trgard vae, I SR R e fh Srgard @ 8 & S| L (S7aeTe) 31T 91d R g
2 5 S99 uRaRT &1 |1 Bl AR Y A B A1 B & &1 ft| feue ded B TRIE
fopar 3R A=A BdoT g5d  HEHT 8§, $Ed B 915 S AR BT BIs AT et off, U
BT DR MY F| a9 2001 # IHD!I A HIC R S fwar 1| 2001 7 IFIS ol &
A § 9 BT DI S [HaT 7371 SEH HIIF St BT INGH T o7
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JMR® HIEH g WH MUd HAT I, BAR T8 U| B STHT T BA 8, SHD! goord

FHA T AR AT BT IS &0 § ITh] FAMUT BT g T8 AEAHl & 9H W 39 498 4
SRIBT f&aT o7l 7St 1 &7 # Sept wafta el gl oSl &1 a7 # ATe =il g U aHH
Al B M Igell B ofers dsl| U Be ® fou T8, afcd 9w @ M) dar &
foU a1 SYell B oSS H SBIA IMUAT BRIGT JHAM o <] ... (FauF) Hi S P
TEAT BT DI AT o, S S ome q fhed Uit B <u 7 @ fren, 99 s Al &
TPl & AT Aol (a1, Racrars fha ok srdiome difafea 1| VT srfisre uifafea,
foTTehT WIAATSTT qR < < <i¥T Tel qeb YA 81 < el qre I€ Hiehl < I AT« 37U
RAAT Ep A BT HAT B SR 3 89 I8 |l Wl <d o, Al S8 TarE & & g4 I8
AT QRN 81 el 3R 3 areft NfSAT Y, 3 aTell xell BT 3 & IV 89X U <741
=gl gl

3R g4 Bel Bl DIt | ST @6 8, 3R 36 Bl & ) § qHT ATed
g, Al # gar Aredt gl anféher 141, 142, 143 3R 144, AU & 7 AR 3MMEH B AT
UG of | WfAg & 39 9K 3Mfédhed I SId AT U o, dl 3T UK & b oA DIC gRI v
@I A1 BT in the absence of law is actually the law. # I a1 dIoi SRR g =r8d!

gl Article 142 of Constitution of India states that the Supreme Court in the
exercise of its jurisdiction may pass such decree or make such order as is
necessary for doing complete justice in any cause or matter pending before it and
any decree so passed or orders so made shall be enforceable throughout the
territory of India in such manner as may be prescribed by or under any law made
by Parliament and until provision in that behalf is so made in such manner as the
President may by order prescribe; (2) subject to the provisions of any law made in
this behalf by Parliament, the Supreme Court shall, as respects, the whole of the
territory of India, have all and every power to make any order for the purpose of

securing the attendance of any person, etc. ..... ... (Interruptions)
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HON. SPEAKER: Nothing will go on record but the speech of Shrimati
Meenakashi Lekhi.

Interruptions... ~

SHRIMATI MEENAKASHI LEKHI : Then, Articles 143 and 144 — all
authorities, civil and judicial in the territory of India shall act in aid of the
Supreme Court. i DI A fSFiTS SO BT &l @ 98 DA 8, Al IdD!
TEICEE B ARy grefiiee S¥ Brfli s o @' & % geiiee a@nfRy, wifes
I HIC T FT 2 ... (FIgH) M9 <@ Aoy fF Golia DI & &g gY Soric iR o
@ 918 39 9 B I fhay T gY SR I TAThl & 418 T 31U T IR i

31U I RN I 8, & 3ARA dT2 I8 avell, JIARell, Hel, HHR I ORI 4 2
a1 IffEr de W R G BT § dce TN WIsd B 39 < H WG AT 3R
Aol & AEld § 3fRA R U Blg AQET T8 8, GHH BIC ATHY bW YT
WISl B Febell ol 3R &R AR GBIl & Brerd # FIH HIC AT BHrere T Bisd
TE BR epll Al R DI A1 VAT SIRAT & R a8 BrIel A1 W ST Gehdll 61 gD 9T
affefRger mfasH 22

9 <Y DI BIC ¥ Bial g fpd) 7 f5d O @ dgcs § U b & A fhd T
foplt Tl # ARREe @ BIC W BIdeS ©, S.09® 8d IRBR 7 T8 I8 adidbl JHgT &b
9 BIA Bl TIB BT S| GiH B @ SoHe Bl TIh™ fBar Y iR 59 Uh
HITOIE A dolddl 3MHA B oFa & Sy 19 IR | T & o @1 § 39 R IS
T, IF TRR W AP M 6 7 Big W 3iRA A BT SRATS W 8 R T8l S
BRAE BN § 6 g foud darh & d8d 1 qelrh-U-fded A1 JolTh-U-a9 & d8d dollh o
fem T SR g9 iR 'R A AR Frepret foar wa, W oged A ey § o fau W, s #

T HH? I I JRd HRATS TRD I AR DI IRC IR ARGE D 3R YT TR
Fehddl 21 el Mol are uie Arel @1 A A1 A A1l B G AT 1 FS B qie R B
S, T I Hasy BT BM §l I Blc-dasd H g1 WRINT 2| eI IS, WRIBR B
Ul R W TE 2 6 a8 [ 1 = Qe &1 M Bl IHT 99 1986 W SR g,
ay 1986 ¥ UBcl BT W BN 21 <% H AN IS ghad! § giH dIc 7 Fofy feam o e

* Not recorded
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A DI & 0T B gl b TG-Td Al die BT a9 dTell IR FHD! qhd g dTel]
B3 MR TE T gfexr i off | Efexr i S & I el @t fRera T o f5 e @ratl
g T Wel MY A1 fHAT &1 S[Ee @ Gell dfhT ay 1984-85 3R 1986 H 91 T8 AT
B BAAT AT A T8I $ BT DI IR HRART, T8 b1 JA[Id §l 18 Taq-el al dle
B A BN Ut B, 39 U B THAM JH R4 el TRE 9 <@ & 21 ¥ &fid
3T FAbR BT oiifl fb I gpepl & A fha Racrars A 3R B I ghobl Bl
Srs ¥ S Q1Y Wl | THMH SIS T of dls Bl Uh s-Hel ol &% g Ie dl
T S B, TR WG e 7 99 W AR 6 fBar oifee wmae faue areit ¥ 3o e 9 uar ¥

IR I &AM A UG b AN B H Uh-Ueb BT Sad &A1 aredm| § qamn argm 6 g5
ST e e o that the consequences of the proposed Bill are against the interest
of Muslim women. My point is that the proposal for protecting Muslim women,
thus, is wished and the fact is that this Bill has been brought only to discourage
such practice, not to punish anyone, not to take any cognisance beyond what the
person is aggrieved of and, in any case, that cognisance will be taken by the court.
I have complete faith in the judicial system of this country.

The next point is that the proposed provision in the Bill is also against the
existing legal provisions. You said in the morning that this is against the existing
legal provisions set out in the other legislation, hence, it is unwarranted and the
laws, such as the Domestic Violence Act, the Guardians and Wards Act and the
CrPC etc. are all in place. So, my point again is that it is not against any law. This

is an additional remedy only to prohibit this practice of Triple Talaq. It is not a

Ram Baan to end all the miseries. 30 @R &I ddHs U AT W B HAT TS,
PISHBI ATH FXATHD ol B ST < H AT SRnd gl T I S WR 96 B B BN
3R T b1 2IRAT & IR H Ul & 8l 8, AATD-U-19, TATD-U-[aed, fHAT BT gepT iR
AT &l Bl MU 3/ W HM X 3R ANl & Tgan|

Basically, this practice is arbitrary, capricious and a unilateral one which
needs to be discouraged.
The next point that the term set out in the proposed Bill also encroaches

upon the guarantees set out in the Constitution of India for the religious
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denominations is already settled by the Supreme Court. The Supreme Court has
said that it is in violation of Article 14, 15 and 25 and it is an arbitrary and
capricious practice.

The next point is that it is also against the essence of the judgement. This is
actually in aid of the judgement and not against the essence of the Supreme Court
judgement delivered on 22™ August 2017. To elucidate our point of view, we may

refer to some of the objectionable provision. S=H qATH-T-a &1 s fHar 3,

SIfIY 31T 39 Uae & 9INT <, 9% We for@r g - Talag-e-bidat specifically, and
any such form of divorce is banned under this law. So, basically irrevocable and
instantaneous falaq is what is banned under this Act. I want to cite Mulla and
Mulla and Amir Ali on this. Mulla and Mulla and Amir Ali have specifically
mentioned...... (Interruptions)

HON. SPEAKER: Please conclude now.

SHRIMATI MEENAKASHI LEKHI : Madam, I need a little more time because it
is a very important Bill and there is so much which needs to be said. This is from
the Mohammedan Law by Amir Ali and I am citing page no. 1557: “When a
definite and complete separation Talag-e-bain has taken place, the parties so
separated cannot re-marry without the formality of the woman marrying another

man and being divorced from him as mentioned before, that is, Halala.” TeTed-g-97

Bl AT qATh-T-[4ed 81, Q1 H el BT TSdl 8] I avg & ool H byl 741 & - [ will
read that also. This is page 331: “A Talag-e-bain mode becomes irrevocable
immediately. It is pronounced irrespective of the iddat as talag becomes
irrevocable at once. It is called Talag-e-bain and it is irrevocable.” So, it is to ban
these practices that this ... (Interruptions)

HON. SPEAKER: Please conclude now. You have taken more than 30 minutes.
SHRIMATI MEENAKASHI LEKHI : No penal provision is meant to send the
offender to gallows. Penal provisions are basically to act as a deterrent as in Sati

and it is left finally to the wisdom of the court. It is not that we don’t have faith in
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the court. I do not think we prescribe to that. We have complete faith in the court.
This is basically to empower women, to dissuade people from treating women as
commodities because many people think women are commodities and that needs
to be stopped and, to dissuade people from announcing various interpretations.
Another point which has been raised is 3= ®gee &1 fHAT 3R 3H MU WLl HHS
IT THM S WSl Sl So, 1 again want to cite the Constitution. Entry 5 of the
Concurrent List of the Constitution has the following items: Marriage and divorce;
infants and minors; adoption; wills; intestacy and succession; joint family and
partition; all matters in respect of which parties in judicial proceedings were
immediately before the commencement of this Constitution subject to their
personal law”. This particular entry is in the List-III that is the Concurrent List.
When this is an entry in the Concurrent List, there is relevant legislative entry for
the Parliament to make a Bill. Then the Sarkaria Commission, which has talked
about Centre-State relations, has actually said that on the Concurrent List, the
State needs to be consulted. In this case, @A F= S 991 [ I & 6 AT A
FHIee fhar A1 7 3R H I & Wy He drsdl g, where any State has any problem
with this particular law, then they should give it in writing f& S9! Afgamsit A
G S A Raawd g iR A IS &1 Siorie 7191 T8 TR 21 T8 Hg WHR B
forger Wi
A A& ¢ 3T Dbl HINY| 3T I8 Fe! d1d B8 J&l ©, offehd 3R Faed i dreidl|
Srrct Weelt ot @ srener wRIGA, # ony e # ou a1d W AR & g
AT T ¢ 37U 7 H Afensil & forg S wig & S¥ § &gl %@ gl 37U 984 3l
ardl &l B, offch areb! {3 ! |l drefr 2
S el oRdt ¢ MUHT Iga-9gd g=Iaig|

JTeTeT HBISTT, YT T3l TG 9IS AIS! St BT e fhel B UER I Ig drF¥er o1, S
9 WRAR F G T 81§ [T T AN d8di Pl I dTed] g b SId MUt HIs
IR A ST B, 13Ul Rl | SR @l SRd el 2l U¥ W Sl Whed ©, S X A
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21 39 TS § B9 S 99 AV WAl & A1 WS & 8 SAP &) At #§ wfie € <fR
BH PP DI SIS SR S|
fedel wEledl, H AUl g8l b Y B ABHG Bl DI A Ul SR bl drsl

gl

AT 5 I8 YA g9 W 99 g
AfhT WX e, 3 A W B9
e &, fewr o)), S @t a1 ot arey a2l

qga-aga gl
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SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Thank you, Madam
Speaker.

I would like to speak in Tamil because it is a sensitive subject. I have
already given notice.

"Thank you Madam Speaker. I like to speak in Tamil. I have already given
notice. It is because this is a sensitive subject. I wish to speak in Tamil. Madam
Speaker. Once again, thank you for the opportunity given to me to speak on “The
Muslim Women (Protection of Rights) on Marriage Bill, 2017”.

Hon. Union Minister for Law Shri Ravi Shankar Prasad, Star Speaker of
BJP Smt. Meenakashi Lekhi, and other members have expressed their views
elaborately on the Bill that is being discussed here. They said in unison that the
people who oppose this law will also be punished. I could see and sense
widespread support from other members of this House for this opinion. It is pretty
clear from their mindset that somehow they want to punish. What is triple talaq? It
is not that talaq that is pronounced three times at one go. If in a marital
relationship there is a discord between a man and a woman, they both should
consult and come for a compromise. If there is no understanding or compromise
achieved, then they have to approach and consult their family members. Even after
consultation with their family members and relatives, that matter will be referred
to Jamaat. The leaders of the village will then talk to the couple for the first time
and try to reconcile. It is then, the first talag would be pronounced. Thereafter the
couple should live together in the same house.

After a month, if there is misunderstanding between the couple, they can
once again approach the Jamaat. The leaders of Jamaat will once again try for
reconciliation and better understanding between the couple. If that effort too fails,
then there would be pronouncement of talaq for the second time. This is called as
second talaq. Thereafter the couple will be allowed to stay in the same house

together. With the hope for amicable and better understating between the couple,

* English translation of the speech originally delivered in Tamil.
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the opportunity for reconciliation would be given for the third time. If there is no
mutual understanding and marital discord continues as before, there would be
pronouncement of talaq for the third time. This is how triple talaq or the divorce
takes place in Islam. This is triple talag. It is done on three phases on three
different occasions. It is not done at one go. This is what the Hon. Supreme Court
has reffered to in its verdict. Hon. Minister and other members have all quoted
about Hon. Supreme Court and its verdict. What is the verdict of the Hon.
Supreme Court? Triple talaq at one go does not dissolve a marriage. This is the
Direction of the Hon. Supreme Court. We accept this. We approve this. This is
what the Shariat law says. All the Muslims in the world accept this. The Shariat
law says that triple talaq should not be pronounced at one go. Triple talag should
never be pronounced one and the same time. Some Muslims do not follow this.
That is where the problem arises. Some Muslim men, stay in Malaysia and Arabia
and among them, if a Muslim man dislikes his wife, pronounces over phones talaq,
talaq, talaq, three times without abiding by the Jamaat. In such case the affected
wife approaches the Hon. Court. As a result the Hon. Supreme Court issued such
a verdict. Hon. Supreme Court has said that triple talaq should not be pronounced
at one go. You bring a legislation on these lines. We will accept it. But where is
the question on criminal procedure in this? Why should there be criminal
punishment? That’s why the Tamil Nadu Government has opposed this legislation.
All the State Governments were consulted at the draft stage of this Bill. The Tamil
Nadu Government vehemently opposed this legislation. "The provision of
punishment with 3 years imprisonment and fine may be omitted" was the reply of
the State Government of Tamil Nadu. Secondly, necessary provision to provide
one time settlement of entitled amount to the Muslim married women, may be
made as per Shariat law,. This was stated by the Tamil Nadu Government. The
proposal to provide subsistence allowance to the dependent children who have
been affected by talag-e-biddat shall be accepted. This was the reply from the

State Government of Tamil Nadu. I am placing on record before this august House
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only the views that had already been expressed by the Tamil Nadu Government to
the Union. As per Muslim personal law, talaq should be pronounced three times
on three different occasions. The problem arises only when it is not pronounced on
three different occasions. The Union has brought such a legislation due to the
reason that triple talaq is being pronounced at one go. The verdict of the Hon.
Supreme Court has been time and again referred to here in Parliament. What is the
verdict of the Hon. Supreme Court? If Parliament wants it can enact a law on this
issue. This is the statement of Hon. Supreme Court. Hon. Supreme Court has not
directed to follow a criminal procedure while tackling this issue. Nowhere Hon.
Supreme Court said that those who pronounce triple talaq should be punished as
criminals. Hon. Supreme Court has never stated in any page or anywhere in its
verdict, that those who pronounce triple talaq should be given criminal law
punishment. In the absence of such a direction from the Hon. Supreme Court, you
have brought this legislation which will provide punishment of imprisonment up
to three years to the so called offenders. If the person considered as an offender is
put behind bars in jail, who will provide financial support to his wife? Who will
provide financial support to his dependent children? That is why Islam talks about
one-time settlement. After a divorce, the money that is due is given to the affected
woman, as one time settlement. She will keep that money. If possible she will go
for remarriage. She will try to live a new life on her own with that money. She will
not be helpless. She will not be orphaned. That is the reason why one time
settlement has been proposed in Islam. I am explaining to you the Shariat law and
its provisions. We are living as per Shariat law. Ignoring the reality, you are
punishing with three year imprisonment. Hon. Minister Ravi Shankar Prasad while
explaining and giving details of this present legislation said that if need be, after
the award of three year punishment, one can approach the Hon. Court for remedy.
I want to ask whether the Judge will become a philanthropist and provide money
or financial support to the affected Muslim women. I want to ask you whether the

Judge will provide money to the affected women.
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We have several legislations with us. We have a law to prohibit dowry
related harassment. How many persons are running from pillar to post for want of
justice through the Prevention of Dowry Act? How many persons have still not got
justice? You just pay attention to the number of helpless women who still
roaming around Hon. Courts seeking justice. This legislation should not just be
added in number along with the previous legislations. That is our concern. The
present bill should be amended with addition of provision relating to one time
settlement as per Shariat law. I have already stated in the beginning that marriage,
divorce etc. should be dealt with as per the Shariat law which is a personal law. As
per the Article 14 & 25 of the Constitution, these are the personal laws provided to
the people of this country. This is the right given to the Muslims. On one hand
you are extending a right and on the other had you are depriving them their
legitimate right. You can profess and practice any religion of your choice. You can
marry as per your religious customs. You can have divorce as per the conventions
of your religion. After saying all these, now you are putting restriction on divorce.
How can we accept this? Shariat law is applicable to every aspect of life. It is
connected with all our phases of life. We are living as per Shariat law. Holy Quran
explains about how a man should live in this world. How he should live with
harmony with his brothers and sisters? How to drink? What to eat? How to dress?
These are the different aspects of life that are described in Holy Quran. Holy
Quran is not a mystery. These are the aspects that are explained in Holy Quran
which we meticulously follow. They say that they will protect our Muslim women.
Madam Speaker, I want to say that Islam provided the right of property to Muslim
women in the first instance. Islam provided them the right to legal heirship. Islam
provided its women the right to select their life partners. Islam is the first religion
to provide all these rights to its women. Right to education, Right to divorce, Right
to remarriage, Right to select her husband, all these rights are provided to women
by Islam. These rights were not provided after a long struggle or battle by anybody

or any leader. No leader has fought for these rights. Islam on its own has provided
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these rights to its women. These are the rights as enshrined in the Shariat law.
Muslim women have equal rights compared to the men of Islam. She is not
dependent on anybody. Muslim women are not dependent on anything for
anything. I will conclude in a minute. Madam Speaker. I want to mention on thing.
You said that there should be changes or transformation in the society. You also
talk about triple talaq and bringing a legislation in this regard.

Whatever be the change or transformation which you would like to bring
should come from within the society or religion and not from outside. Madam
Speaker, you were aware of abolition of Sati, Child marriages, Devadasi system,
and so many such things in the past. How had we overcome all these ill effects?
Our forefathers, having known the adverse effects of these social evils, took firm
action against them. The society on its own took action. Similarly, the issues
relating to triple talaq should only be handled by the All India Muslim Personal
Law Board. They will look into this issue and find a solution. You can have
consultations with the Muslim Personal Law Board.

HON. SPEAKER: Now conclude.

SHRI A. ANWHAR RAAJHAA : I will conclude soon, Madam. Setting aside our
plea, if you bring a legislation to this effect, that would be against the Shariat law.
If you want to punish Muslims, then how Muslim women will be benefited by
your action. They will not even get the money that is provided through one-time
settlement as per Shariat law. Muslim women may be forced to roam on roads as
orphans and beggars without any support from anybody. I wish to bring to your
kind notice that the current legislation will only lead the Muslim community to
such a pathetic situation. The Bill is against national integration, national unity,
pluralism and secularism. This is not a social reform. I want to say this openly as
an accusation. You are implementing your icon communal agenda. BJP is
implementing its icon communal agenda. You want to wipe out the identity of
Muslims in India. This Bill may be sent to the Parliamentary Standing Committee.

This is my request. With this I conclude. Thank you Madam Speaker.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, I may be permitted
to speak in Oriya. I have given notice.

‘T would like to take part in the discussion on Muslim Women (Protection
of Rights on Marriage) Bill, 2017. 1 thank you for giving me the opportunity.
This Bill which will become law subsequently is basically related to divorce. We
support the Bill but there is a small problem. Many landmark Bills are introduced
here and subsequently get codified but do they touch the common man?
SEVERAL HON. MEMBERS: Madam, there is no translation.

SHRI TATHAGATA SATPATHY : Madam, in this House, Hindi is the dominant
language and all other regional languages are not given adequate prominence.
HON. SPEAKER: That is not true. Please do not make allegations. You have
given notice only five minutes ago. U& a1 &9 # RgU| aAfdd & M § qHI o
Tl That is why, this is happening. VT 7@ qrell {6 Rl &1 Saedr §l U1 $©
1 1€l 21 It is not like that.

SHRI TATHAGATA SATPATHY : Madam, I will speak in English. I am
incoherent but I will speak in English. Madam, I would be repeating what I said in
Oriya.

Madam, I am grateful to you for giving me this opportunity to speak on
Muslim Women (Protection of Rights on Marriage) Bill, 2017 which in my
understanding and comprehension is basically focused on talag-e-biddat and it is a
law on divorce. It affects one particular community in this country. We support
the Bill. We support this Government in bringing this Bill but not the way it is
intended to be applied at the ground level.

I am noticing that for over a decade now we have been passing laws only
which affect the economy of our society or of the country
or economy related Bills. This is one of the few socially relevant Bills which this

Government has found time to bring. Therefore, with much pain we are saying

* English Translation of the speech originally delivered in Oriya.
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that we oppose this Bill. Our floor Leader, Shri Bhartruhari Mahtab, also raised
this point in the morning. The opposition is very focused. We do not oppose the
spirit. We are opposing the way you have introduced the criminality angle in this
Bill. Much has been spoken about Hindus, Muslims and Christians. I do not wish
to dwell into that. But what I have seen in my circle and with my friends — in two-
three instances of divorce that I have noticed that divorce has been a very painful
experience for the people involved. It is very easy for us to sit aside and pass a
law.

But I have seen how women involved in divorce proceedings become a
complete wreck after the proceedings are over. If there are children in the family,
what trauma the children have to go through, one has to see those to understand
that this 1s not a flimsy thing where we can talk about you did this in 1986; they
did it in 1956; we are doing it in 2017. It is not 'us’ and “them’ always. It is "we’.
"We’ are the people. The Preamble to the Constitution says *We, the People of
India’. Here also who are "we’? "We’ are public representatives, mirrors of the
people. So, our opposition, which Shri Mahtab raised in the morning, is about the
way you intend to apply the provisions of this Bill and the criminality aspect.

This Bill is definitely not an initiative of this Government. All of us know
about it. The Supreme Court in a 3-2 judgement created a necessity for this Bill to
be born. We always pass Bills but we always seem to forget the implementation
aspect and that is where things are going wrong in this country.

To claim that after the Supreme Court judgement on 22™ August, 2017 and
in spite of the AIMPLB giving an affidavit that no such further acts will happen,
or they will advise their community members to refrain from talag-e-biddat — out
of 300 odd such marriage annulments happened, there were 100 plus annulments
happened after this Supreme Court judgement. That is what I came to know from
the hon. Minister. It seems that this very information spurred the hon. Minister and
also the Government to bring forth this Bill. The Supreme Court deserves the first

kudos and the Government also deserves kudos for doing this Yeoman’s Service of
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bringing forward this Bill. But then in my usual thinking process, which is not
always what everybody would like me to think in that fashion, I am wondering
that a Government so concerned to bring forth an Ordinance to say that bamboo is
not a tree but a grass, that same Government did not feel it necessary to bring forth
an Ordinance in this particular case. If they could make bamboo as a grass, they
could have made a Muslim into a Hindu; a Hindu into a Christian and pass this as
an Ordinance. But this has no economic value. This has a political twist to it.
Therefore, this had to be debated, screened and then the video could have been
shown everywhere that look these people are bad and those people are good. So,
the game is somewhere else.

Madam, here I have a point of view. This is why I always request you with
folded hands in the BAC that please give us some time because the so called major
Parties gobble up all the time. But you have always been kind in giving us time.

My point is this. The Bill seeks to provide for introducing this
criminality aspect into the divorce proceedings. This is a civil matter. I am not
talking of the rich or the elite or Ministers who believe in a particular religion
sitting here. I am talking of the poorest of the poor, may it be a Hindu, may it be a
Muslim or a Christian, no matter whichever religion. These people see the law
from a different angle and when a man or a woman is refused from living and
staying with a partner and there is compulsion by law that either you live
together or you go to prison, the resultant things could be brutal. There could be
murders. There could be happenings which would be beyond the control of the
Government machinery.

Because, like the Defamation Act. We have seen it. When we notice that
India is one of the few countries to have the criminal aspect in defamation, what
has happened is that defamation is being misused in this country on a large scale.
So, when you bring the same criminality aspect into the civil aspect of divorce
law, you are creating situations where the Government machinery will have no

control.
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For example, if you see child marriage, do we not have a law against that?
As regards dowry, do we not have a law against dowry? But are we able to claim,
as a healthy vibrant society, not as politicians in India, that we have got rid of the
evils of dowry? Have we the courage to stand up and say that we have got rid of
child marriage? If we cannot claim those things, what guarantee is there that this
will stop falag? When two souls cannot live together, how can law force
something, and how can law force anybody to share the same bed, share the same
roof and share the same life?

Whoever pronounces the word ‘alaq’ three times goes to jail for three
years. [ would suggest that whoever pronounces certain words in the Hindu system
also should be imprisoned. I would not like to take that word in this House but
you have to understand that our laws are only laws which are remaining on paper.
Maybe, India Today can pride itself for having the highest per capita law among
all countries on earth. When we are talking about regulation of talag in other
countries, are we seeing as to what regulation they are doing? I had asked this as a
clarification also. They have not banned it. 1 am not saying that we should copy
some dark laws from other countries. That is not my point.

My point is, whenever we are legislating anything that has a social impact,
it is also our duty to see that the Hindu Inspector of Police, the ..." should not
decide anything whereby it can create a problem for a Christian or a Muslim or a
Hindu. We should not ...... (Interruptions)

HON. SPEAKER: Magistrate is a Magistrate. [ am sorry. Do not say anything
like that. Such things should not go on record.

SHRI TATHAGATA SATPATHY : Madam, please listen to me. Similarly, if it
is @ Muslim or if it is a Christian, the law should be the same for everybody. We
cannot have laws for particular sects. The law of the land has to be equal for
everybody, no matter what religion you are practising, no matter whom you

believe in.

* Not recorded
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SHRI RAVI SHANKAR PRASAD: Madam, with greatest respect to the hon.
Member, there is a tradition in the country that we have trust in judges. Hindu
judges hear cases of Muslims and Muslim judges hear cases of Hindus and some
finest judgements about Hindus have been given by Muslim judges and vice versa.
I would urge him that at least on this, let us not bring in Magistrates that
they should not hear this matter. This is the request I am making.
HON. SPEAKER: I have told him that it should not be said like that.
SHRI TATHAGATA SATPATHY: I am not making Hindu-Muslim divide.
What I am trying to say is that the law cannot be enacted in such a manner that it
can be perverted at the implementation level. That is all I am saying. It does not
matter whether it is a Hindu or a Muslim or a Christian.
For law makers, everybody has to be equal. Everybody shall have the same
rights and every woman in this country, no matter which religion she professes, is

equal or is higher than every male in this country in the eyes of law. Thank you.
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DR. RAVINDRA BABU (AMALAPURAM): Madam Speaker thank you for
giving me this opportunity to speak. On behalf of Telugu Desam Party, I fully
support this Bill. We fully support this Bill. I personally feel it is a delayed Bill.
This should have come long back, even before the Supreme Court gave its
judgement. It should have come immediately after the Shah Bano case.

There are statistics about Muslim and Hindu divorces. As far as Muslims
are concerned, per 1,000 marriages, the number of divorced Muslim women is 78.
In the case of Hindus, it is 64.2. There is a divide with regard to urban and rural
areas; and rich and poor people. If you take the percentage of divorces, there is a
reduction of divorces in the urban areas. In the case of rich people also, the
divorce percentage is less.

Therefore, it points towards something. Social issues like divorce always
revolve around economic issues. Muslims generally belong to the poorest strata of
the society. After the Scheduled Castes and the Scheduled Tribes, if at all there are
any poor people, they are Muslims. They are the most poverty stricken people. In
other parameters like literacy, infant mortality, maternal mortality, poverty, also
they lag behind. Due to that, I think, these kinds of social evils are found more
among the Muslims than among the Hindus or than other religions.

I have a few observations regarding this Bill which I would like to bring to
the notice of the Minister of Law, who himself is a very eminent and distinguished
lawyer. Suppose in a fit of anger, somebody utters this triple talaq, and actus reus
happens, there is no mention of that here. If that man is imprisoned or if that man
is taken into custody by the courts, who will maintain his children? Usually,
Muslims have more children. So, how to take care of this situation? How to take
care of the poverty, illiteracy, etc.?

So, in order to do justice to Muslim women, we have to concentrate more
on their education. Their poverty alleviation is also very important. We have to
take care of the issues like infant mortality, maternal mortality, etc. Epidemics like

Tuberculosis is very common among the Muslim women, especially among those



28.12.2017 215

who live in slums. Uttering talaq three times is causing a lot of damage socially.
But having more than three children is also causing a lot of damage to these
women. It causes permanent damage to the female body. Economically also the
entire family gets ruined.

Therefore, this is high time that we should bring in some legislation to
control population, especially among Muslims so that we will not have to put more
burden on the country which is already facing an acute shortage of so many things.

So, on behalf of Telugu Desam Party and on behalf of my leader Nara
Chandrababu Naidu garu, I fully support this Bill. It is a very good Bill.
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DR. A. SAMPATH (ATTINGAL): Thank you, Madam Speaker.

Once Lord Sri Ramakrishna Paramhansa told Swami Vivekananda, when
he was Narendra: “Every student should have a right to raise his doubt towards the
teacher (the guru); every student has a right to debate with the teacher (the guru);
and every student should have every right to dissent with the teacher (the guru).”

Here, Madam Speaker, I may be permitted to raise certain objections
regarding the manner in which the Muslim Women (Protection of Rights on
Marriage) Bill, 2017, the Bill No. 247 of 2017, was introduced in this House and
the manner in which the Bill was taken up for discussion on the floor of the House
all of a sudden, without giving sufficient time to the hon. Members to put forth
their amendments.

Here, Madam Speaker, my party CPI(M) has made its stand very clear
even before the judgment of the hon. Supreme Court of 22™ August, 2017.

Madam, this Bill is a transgression upon the civil rights, on the civil side.
In the judiciary, there are the civil side and the criminal side. With my limited
knowledge as a lawyer, what I understand, is that the marriage, succession,
inheritance, adoption, dissolution of marriage, etc., are determined by the civil
side, by the civil law. Nobody can force upon — either a husband or a wife — to
have conjugal relationship if he or she does not want. What type of criminal
remedy can be attached to it?

Here, Madam Speaker, the hon. Supreme Court has said in its judgment
that ‘triple talaq is illegal’. I agree that it is null, it is void. Here, we have certain
issues of equality also coming to the fore. If we are agreeing that this is a very
important Bill, then my humble question to my learned guru is this. He is a very
famous lawyer in the Supreme Court. I never had an opportunity to come and see
him wearing the robes in the Supreme Court. Even then, I want to ask him. Why
is this hurry to bring this Bill? The Chairman of the Standing Committee of
Personnel, Public Grievances, Law and Justice is none other than the National

General Secretary of the political party of my Law Minister.
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The prerogative and the power of that Standing Committee is purposefully
taken away and I would like quote here my learned friend Shri K.C. Venugopal in
this matter. We have the Standing Committee and it is the duty of the Standing
Committee to do it. It is a watchdog of the Parliament. It is a watchdog upon the
Executive also.

Here, there have been quite a number of woman organisations. They also
were part and parcel of this legal battle in the apex court of this land. None of
these NGOs or none of the women’s organisations were consulted. It is because
we male people think or believe or we act as if we know everything regarding
woman; we know as to what a woman wants; and we know what they should do.
We dictate and they have to receive. We say and they have to obey. We make
rules and they have to accept. Madam Speaker, you are the custodian of the rights
of this Parliament not only this but you are a woman also. You are an amma. You
are a dignified lady. Here, you are the mother of all of us.

Madam Speaker, there are laws like the Protection of Women from
Domestic Violence Act 2005, the Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013 and the Criminal Law
(Amendment) Act, 2013. These legislations are the result of battles of the women
of this nation or the women’s movement of this nation. Cutting across their party
lines, they stood unified inside as well as outside the Parliament. I would like to
remind you regarding the old case of Mathura. A poor girl was subjected to
custodial rape. As a law student, I also studied in my classrooms that this august
House was stalled for four days by the woman MPs at that time cutting across
party lines. They were from their party, from my party, from this party or from
that party. Even independent woman MPs were present in the Well. The
Government wants this law to be passed. Of course, the Treasury Benches can
ensure it because they have the majority here and they can pass it. I would like to

ask you, Madam Speaker, as to what about the National Judicial Appointment
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Commission. What happened to that Act? We unanimously passed it. Till now,
the tug of war between the Executive and the Judiciary is open to the public.
HON. SPEAKER: Hon. Member, please conclude now.

... (Interruptions)
DR. A. SAMPATH : Madam, only two minutes. I am not saying anything against
anybody’s sentiments or surmount anybody’s political belief or anything like that.

Here, in Shayara Bano's case, this judgment has come. My request, through
you, to the hon. Minister is that if some consultations or discussions have been
done with the women’s organizations, this Bill would have been a much better
Bill.

In this Bill, Clause 4 mentions about the punishment. It says: “Whoever
pronounces talaq referred to in Section 3 upon his wife shall be punished with
imprisonment for a term which may extend to three years and fine.” What is the
maximum punishment and fine? Nothing is here about the quantum of fine. In
every criminal law, it says about the fine, the fine may exceed up to Rs. 10,000 or
the fine may be minimum Rs. 5,000. Here, it does not mention that. It also
mentions about three years’ punishment. Suppose, this is a cognizable offence and
the husband is taken into custody. The Magistrate has to mandatorily put him
behind the bars. Then, the wife and the children will be in the streets. Here, the
intention may be good but what is going to happen? The de jure and the de facto
situation will be entirely different.

Before concluding, I would request the Government, through you, Madam,
an important Standing Committee of Parliament is bypassed. When some Bills are
introduced here, the hon. Minister concerned says that this is a small Bill. T am
not saying that it is just like peanuts. Every Bill is important. He says that it need
not be sent to the Standing Committee; we can pass it. Of course, then that is
being passed. Here the Minister says that this is a very important Bill. This Bill is
historic also. The Minister says that it need not go to the Standing Committee.

Then, what is the use of the Standing Committee?
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Our Parliamentary democracy has shown a role model to other
Parliamentary democracies of the world. Our 24 Standing Committees, during the
time of the Lok Pal issue, worked day and night and even during Saturdays also
here. We have burnt quite a lot of midnight oil. I am not saying that even the Lok
Pal Bill was without any lacunae and lapses. It is because, even now, certain
definitions have not been made. Certain words have not been defined. Such types
of lapses happen. I am not saying that our House is supreme in intelligence. I
cannot say that this House is supreme in knowledge. We are not supreme in
practice also. Here I am not saying about anything regarding the religious
sentiments or political sentiments. We stand for equality, equality of justice. If
this Bill is going to be passed just like this, people will think that Parliament is just
like an oven. Straight from the oven, anything can be cooked. Our women do not
get justice. They knock at our door. From Khap panchayats to the definition of
adultery, from political representation to social status, from economic freedom to
freedom of choice, they lack their freedom, their right.

My humble submission to the Government is this. Please refer this Bill to
the Standing Committee. Even after discussion, the hon. Minister may take it into
cognisance. It is because, this is a very important issue, this Bill may be referred
to the Standing Committee on Law and Justice.

Thank you, Madam.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Thank you very
much, Madam for giving me this opportunity to speak on this important Bill. Our
YSR Congress Party, headed by our young and dynamic leader Jaganmohan
Reddy, supports it with a few riders.

The Supreme Court has already made triple talaq as unconstitutional.
Therefore, to make divorce uniform amongst various religions, I do not think extra
punishment of three years or fine is required. With that condition, we have no
objection to agree to this law. By putting extra punishment in this case, literally
we are driving a wedge between different communities and we are dealing the
case of divorce differently with regard to Hindus, Muslims and others. Therefore,
the punishment that is suggested, that is, three years, and fine could be taken back.

Since ‘marriage and divorce’ is in the Concurrent List, I wish that the
Government should have taken advice of the various State Governments also. It is
because, it is in the Concurrent List, the State Governments also have a say in this.

In fact, the credit for this should be given to two women. During the last 30
years, we have really brought out important Acts as far as the Indian Muslim
women are concerned. One is Shah Bano in 1986 and now Shayara Bano in 2017.
We give a lot of credit to them. This proposed Bill, thanks to the Supreme Court,
has already made triple talaq unconstitutional, cognizable and also non-bailable,
and civil is converted into criminal.

Beyond that, I do not see any reason for extra punishment of three years. I
do not think that any survey has been done or a study has been done to find out
totally how many cases of divorce have taken place because of the triple falag. No
doubt, it is a very pernicious and obnoxious law and practice but I do not think
that any survey has been done. So, it should have been done to say to the society
and to the country that this is really affecting women to a larger extent. In case of
imprisoning of the husband for three years, who will be looking after those
children and women? This will be a big question. So, as earlier speakers were

mentioning, perhaps a State fund could be created in such a scenario if he has been
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imprisoned and despite that, all the people who have offended and wanted to
remove this punishment, still the Government goes ahead, I think the State fund is
the one solution to look after this.

Another important point is that already Jammu and Kashmir has separate
laws. How is it going to be implemented as far as Jammu and Kashmir is
concerned? It is because a majority of Muslims live there. Reconciliation and
arbitration is totally missing. We are really going ahead with the destruction of
marriages rather than rebuilding the marriage. Therefore, reconciliation and
arbitration should also be considered. A minimum of three months should be
given.

Madam, pardon me for a few more minutes. It is extremely community
specific. I do not think any law, particularly dealing with the punishment, is
community specific. I have a fear that you are further alienating the Muslims.
Already Muslims feel that their community is being alienated. I do not think that
this kind of community oriented penal action should be there. BJP in its manifesto
and also many number of times by way of President’s speeches, has clearly
mentioned that 33 per cent reservation for women will be made and almost three
and a half years are over and the Government is still silent. We all feel extremely
bad about that. If they really are concerned about women, if they are really
shedding tears for the women, it think it is high time, may be it would also be
extremely beneficial for the coming elections, if they do it. Otherwise, if we see
this law alone, as if the present Government is shedding extra tears for Muslim
women, so it need not be done.

We appreciate this Bill. It is a draconian law. But it makes further
draconian if the punishment is also continuously put in. There are more obnoxious
practices like the dowry and devadasi systems. Perhaps the Government should
also look into those aspects if you really consider the dignity of women in India,
those obnoxious practice should be taken off by a stricter punishment.

I thank you very much Madam for this opportunity.
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SHRIMATI SUPRIYA SULE (BARAMATI): Thank you very much.

I on behalf of my party, stand here in support of the Muslim Women
(Protection Rights of Marriage) Bill, 2017. But we definitely would like to make
some suggestions and interventions.

Sir, I come from a State which is an exceptionally progressive State of
various saints and reformers. Maharashtra was the State where Shivaji was born,
Shahu Maharaj led the reforms of Women’s education and women’s equal rights.
We have women like Rajmata Jijau, Ahilyabai Holkar, Tara Rani, Chand Bibi,
Savitribai Phule, Fatima B Sheikh, Anandibai Joshi, Tarabai Shinde. There has
been an endless long list of women who got equal rights, be it in good governance,
be it in building our State, the nation and they have been real pride not just to our
State but to our nation.

Sir, what you said in your opening speech is true that today it is not a Bill
just of making a legislation, it is an emotional Bill for every women in this nation,
not just Muslim women because those women are also our sisters and rightful
citizens of the State. But Sir, I just want to highlight something which is probably
not appropriate for me to say but I stand here to represent men and women. But
today, I stand here as a woman where I have to think even from my heart and there
are two or three interventions which the hon. Member from the BJP Treasury
Benches said which I thought were slightly objectionable, so, you may kindly
clarify in your reply.

She talked about the triple talag with which we are all against. I think the
sense of the entire House is to send a clear message to the nation that this entire
House supports you in objecting to instant triple talaq.

But I have a very small and a strange story to share with you, which
happened to me the day before yesterday at the Mumbai Airport. I was standing in
the queue for security check and a lady called, Dr. Ruksheda Syeda, Psychiatrist,
who was standing ahead of me, started talking to me. I asked her what her view on

instant triple talag. She turned around to me and said: “The Supreme Court in any
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way has done it and why are you wasting your time on it? Why do you not give
me equal justice on marital rape?” I was aghast to see a woman. I am so glad that
Maneka Ji is sitting right here when we are discussing such an important issue.

What I was surprised is, when the lead speaker of the Treasury Benches
talked about Sections 141 and 142 in her speech, she was actually contradicting
what you said Sir. I am not an eminent lawyer. I am not a lawyer. | am a
Microbiologist by profession. So I would be really happy if you could clarify that.
Madam, Section 141 says that the law declared by the Supreme Court shall be
binding on all courts within the territory. So I cannot understand it when you were
saying we needed the law and she was quoting 141. So what is really the logic? I
am slightly confused about what the stand of the Government is.

The poor lady whom I met at the airport seemed far more saner than all of
us because she said: “Why do we need it? The Supreme Court has already done
this. Why do you not go one step ahead and talk about marital rape because instant
triple falag has already been eradicated by the Supreme Court?” So I would like
you to definitely say on that.

Another thing she said that instant triple talag would lead to jail. I think
everybody feels that every family dispute need not be criminalised. I should thank
the hon. Supreme Court. On 27" of July what they have said by the Bench of
Justice Goyal and Justice U.U. Lalit is that there should be no automatic arrests in
cases involving Section 498. The guidelines have been issued to the police and to
the magistrates. India is full of very complex social issues. Be it female foeticide,
be it dowry, be it instant triple falag, we have all these issues. It does not really
matter whether you are a Hindu or a Muslim or a Parsi or a Christian. There are
deep-rooted challenges and social issues towards women. You do not really have
to be born in.

I was just blessed that I was born in a modern family where my parents
chose to have, as they call it, the girl child. I have objection to it. We are not girl

child. We are children, whether it is a girl or a boy. But I was not born in a society
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there. But there are very complex issues of women and they are not even just.
Female foeticide is an issue which is there even in educated cities and in educated
families. So I do not think we can really isolate one community in this. That really
would be injustice to all. I think what you really need to look is at the larger
picture. Like in dowry case, we made a great ruling and one gets arrested. But has
dowry stopped? It has not, and the courts are saying now that I think it is too harsh
and it gets misused and there is more harassment in it. So, really, I understand the
deterrent. I appreciate and respect your interventions by saying that three-years
imprisonment is a must and it will be a deterrent. But has dowry stopped? It has
not been a deterrent.

Now the hon. Supreme Court is saying that in dowry cases when we talked
about arrests as per Section 498 A, unfortunately, they are saying we should dilute
it and the police and the magistrate should not look at instant arrests. So, will the
same thing happen for instant triple talag? It is something we all need to discuss
because I think it is really critical because even on arresting, the Treasury Bench
Member said that there can be reconciliation. Who says so? The courts cannot
intervene in it. We come from a culture where if a husband and wife fights, the
first thing should be to send them to the family court. Why cannot the marriage be
re-looked at? So instead of sending him to court, why cannot that couple have
good counsellors? Why cannot we have interventions, maybe, from reformers, like
in Maharashtra, we have Kirtangars. It is like a social change. In the Muslim
community, [ think there are Ulemas. It is like Ulemas and Kirtangars.
...(Interruptions). Then there is Daarul Khazar. Why cannot we get them on board
because social changes do not happen just with legislation? I think social change
comes when all of us put our effort. Be it the media, be it the legislators, be it the
reformers—all these people together have to work to make social change. So, I
would urge you that marriages can be re-worked out. We all know that the
counsellors can play a critical role. The biggest problem is when you put a father

in jail—he may be a bad husband but he could be a wonderful father—and when
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the father comes out, that child will be ragged everyday in school and it will be
said g®RI 919 9T § 21 What is that child’s mistake? That child is not born out of
choice. It could be just a domestic issue or domestic violence. So, why are we not
considering family courts instead of jail? Are we here to break marriages or to
reconcile 1t? That is how Indian society is. One divorce in a family is not isolated,
we do not live such nuclear families, the whole family gets affected. So, if you are
going to criminalize it, the whole family is going to get harassed and troubled.

Look at the woman, who would put the husband in jail. He is not going to
come back and hug her and kiss her and say sorry. Why do we not look for a better
solution where he could apologize, he could be counselled and she could live in a
less hostile environment? No woman wants to leave; no woman in this world
however badly she is, she first wants her marriage to work because she wants to
protect her children. Her children are her first choice and then she will worry
about her husband.

I think, you really need to look at this legislation, not just as a landmark
flag in one of your achievements, but something holistically from the heart
because this nation also needs legislations from the heart.

Coming to digital India, I would say — sometimes I feel that it is terrible and
I hate to say this in front of you — that personal touch with so much digitization
has really gone. I do not want marriages and relationships to be just reached into
digital India and get lost and lose out on the personal emotional touch of
relationships, which India is so proud of in our inherited culture.

So, I appeal to you to reconsider this. We are with you; we support what
you are saying and I respect your deterrent clause. But, I think, when it comes to a
marriage, the deterrent clause needs to be thought with the heart as also with the

brain. Thank you very much.
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SHRI M.I. SHANAVAS (WAYANAD): Hon. Deputy Speaker, I thank you for
giving me an opportunity to intervene in this important debate. The hon. Law
Minister has rushed with a Bill to do away with triple talaq. I want to ask him a
question. He could have waited for at least one week. Why is he in a hurry?
Everything was done in a hide-and-seek method. The Bill was introduced; after a
few hours it was searched that it would be taken up today itself, as if India has got
no problems other than triple talaq. There are so many things which we could
debate in this House.

This Bill has originated after the famous case in the Supreme Court where
two judges said that triple talaq is Constitutional, Justice Nariman and Justice Lalit
said that triple talaq is un-Constitutional whereas Justice Kurien Joseph said it is
illegal. Here, an atmosphere is being created that Muslim community is totally
against any reforms in the community or totally against the Supreme Court
judgment. Even in the Supreme Court case, the All India Muslim Personal Law
Board, for which my friend Mr. M.J. Akbar has got no respect, has said that they
do not approve this triple talaq; they will send advisories all over India for Muslim
community and if there is any triple talaq idea, they would resist it. Now I would
like to answer one question. The hon. Mr. Akbar has said, “Who elected All India
Muslim Personal Law Board? What is their legality? What is their right to speak
up for the Muslims?” Sir, I tell you that almost all the Muslim organizations,
especially from my State, are members to the All India Personal Law Board and
the Muslim community listens to them and follows them better than they follow
my friend Mr. Akbar.

What is the main objection to this Bill? The main objection to this Bill is
the criminalization aspect which has been mentioned by so many of my friends.

Mr. Deputy Speaker, Sir, Shri Rajiv Gandhi’s name was dragged into this
with respect to Shah Bano case. They are forgetting the Shah Bano’s case. The
Bill that was introduced by Shri Rajiv Gandhi was upheld by the hon. Supreme

Court. I do not want to take much time of the House to go into it. The hon.
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Minister of Law has referred to Pakistan and some other Muslim countries. Let me
ask you, Sir. Will you accept all the laws of those Muslim countries? For your
convenience, you are taking up something. In Pakistan, in matters of imprisonment
and criminalisation, a notice has to be given to the Council and also to the wife.
After that, the matter is heard and then, after 90 days, talaq is operational. Now,
after the hon. Supreme Court verdict, a pronouncement of triple talaq does not
break the marriage. Nobody can go away from it. He may be sent to jail. I do not
approve of instant divorce. Today, if a person divorces his wife instantly, then
what will happen to his wife and his children? So, we have to go into that aspect
also to see as to what will be the future of the wife and children.

Now, with respect to the Muslim Personal Law, it has been said by the hon.
Supreme Court that they do not intend to interfere with the Muslim Personal Law.
The hon. Minister has also said that they do not intend to interfere with the
Shariat. Sir, there is a belief that something is wrong here. This is creating an
impression that you are waging a war against Islam and waging a war against the
Muslim community. It is unacceptable. Kindly send this Bill to the Standing
Committee. It could have been debated there on the criminalisation aspect. It is a
civil law. So, after the triple talaq is pronounced, the marriage becomes void. So,
there is no criminal act. No criminal act is pending; only a civil dispute is pending
and it is being criminalised. That is the issue mainly concerning the Muslim
community. So, I would like to request the hon. Minister again to desist from
going forward with this legislation. Before that, some rational work should be
done. Barring the triple talaq issue, some aspects of the Bill has to be questioned.
This criminalisation aspect is irrational. It is nowhere practiced. You spoke about
Muslim countries. There the Muslims are in a majority. They do not have any fear.
Their rights are protected. If anything happens to their right today, tomorrow the
Shura Council in the Muslim community will sit and rectify it. Here, there is no
other way. So, this aspect should also be taken into consideration. This process is

unnecessary realisation of the hon. Supreme Court’s verdict.
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Now, I come to transgressing of the legislative framework. It is a biased
and discriminatory legislation. It is a mockery to criminal jurisprudence. It is
mostly a psychological war against a section of the society. Similarly, when some
leader is speaking or some hon. Minister is speaking, sometimes there is uproar in
this House. That is a psychological war.

18.00 hrs

We are ready to cooperate with you. The Muslim community will
cooperate. Let me ask you one thing. After this verdict of the Supreme Court, did
any Muslim organisation questioned the Supreme Court? No Muslim organisation
has questioned the Supreme Court verdict. The Muslim community and the
secular organisations accept the Supreme Court verdict. I would like to point out
to you that the Supreme Court has also said that the Shariat should not be affected.

So I would request you not to go further with respect to Islamic Shariat
Law.

HON. DEPUTY SPEAKER: Now it is 6 o’clock. We have to extend the time of
the House.
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, I would request
you to continue the House proceedings till the Bill is passed... (Interruptions)
HON. DEPUTY SPEAKER: If the House agrees, we will extend the time.

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, so many Members want
to speak. Why are you in so much hurry?
SHRI ANANTHKUMAR: The House should continue till we pass the Bill.
SHRI MALLIKARJUN KHARGE : In a hurry, you do not bury the Act...
(Interruptions) Sir, this is not good... (Interruptions).
SHRI ANANTHKUMAR: Sir, you have got the sense of the House. The entire

House wants to continue.
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HON. DEPUTY SPEAKER: All right. The time of the House is extended. Mr.
Shanavas, please continue.
SHRI M.I. SHANAVAS : I know the Treasury Benches want to extend the time.
They cannot wait for tomorrow because this is the most important thing under the
Sun. So, they will never accept any proposal from the Opposition.

So, please be rationale and please be prudent. Please keep in mind the

sentiments of the minority community when you go ahead further after this Bill.
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SHRI RADHEYSHYAM BISWAS (KARIMGANJ): Madam Speaker, thank you
very much for allowing me to speak on the Muslim Women (Protection of Rights
on Marriage) Bill, 2017.

My Party, the All India Democratic Front led by Maulana Badruddin Ajmal
strongly opposes the way in which the Government has introduced the Bill and
sought to pass the Bill today itself. It is sad that the Government did not get any
time to hear the objections and valid points raised by the Opposition parties on the
Bill which is unfortunate.

Madam, the Government is trying to make a law which is full of
contradictions and faults. The Government is hastily trying to pass this Bill in the
name of protection of women’s rights, but it is against the interest and rights of
women.

In the Bill, talag is defined as “talag-e-biddat or any other similar form of
talag having the effect of instantaneous and irrevocable divorce”. The draft law
goes on to declare, in Sections 3, 4 and 7 that the “pronouncement” of talag-e-
biddat by a person upon his wife in any form whatsoever “shall be void and
illegal”, and whoever “pronounces” such a talag ‘“shall be punished with
imprisonment for a term which may extend to three years and fine”, and the
offence would be “cognizable and non-bailable”.

Madam, our party is against making instant triple talag an offence with
three year imprisonment and a fine because it is an unnecessary attempt to convert
a civil matter into a criminal act. Instant triple talag is viewed as sinful and
improper by Islam itself. So, the attempt to stop this sin should be welcomed, but
this Bill is making the issue more complicated.

Madam, our party AIUDF led by Maulana Badruddin Ajmal strongly
opposes the Bill and demand that the Bill should not be proceeded with. The
Government must consult Muslim groups like Personal Law Board and Muslim

women groups as well as all political parties to make an effective law.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Madam Speaker, I thank you
very much for giving me this opportunity.

Madam, I totally oppose this Bill. Those who oppose this Bill need not be
branded as if they are advocating triple talag. We are not advocating that. When
we are making legislation in this House, the first consideration should be the
essentiality of it. Here, what is happening? You are saying that triple talag is
something very dangerous. What is the percentage of the Muslim community in
this country? It may be 16 to 17 per cent. Out of that, what is the percentage of
triple talaq? It is very negligible. We all know this fact. But you are exaggerating
the entire thing. You have got an agenda through this Bill. Everybody knows that.
What is that? You are trying to create a myth. What is that myth? You want to
prove that men of a particular community are dangerous and they are cruel
towards women. That is your agenda and that is what we are protesting against.

Madam, the Government is unnecessarily taking a gun to kill the mosquito.
We have to realize the hurried manner of the Government in passing this Bill. We
have witnessed enactment of many laws. The Government has jeopardized the
sanctity of the House. That is my first objection.

Coming to this Bill, the Supreme Court has passed an order nullifying triple
talaq. Then, why should you have a law? It is not needed. You have brought this
Bill with an ill motive. What is your intention? Your intention is to open a
pathway for Common Civil Code. There was a signal for this from the speech of
Mr. M.J. Akbar. He said Shariat is not there. According to him, Quran or Hadith is
not Shariat. Shariat is only that. He is ignorant about Shariat. Shariat cannot be
amended. He says that Shariat is very vague and it can be amended. I would like to
submit with all humility that his ignorance can be evaluated in a way that your
agenda is to bring Uniform Civil Code in this country.

Similarly, my friends have already said that it is a violation of Article 25 of

the Constitution. The most paradoxical item in this Bill is criminalization of falaq.
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Everybody has mentioned about it. It is a very serious thing. You are sending the
husband to the jail and saying that expenditure of all kinds should be met by the
husband.

If you send the husband into jail, how can he feed his wife and children?

Madam, I would like to say one more thing. Clause (3) says about all kinds
of talags. That may create ambiguities; that may create a lot of litigations. This is
also a very important point. I know there is a time constraint. This is a country
with tolerance. You have to keep certain yardsticks in this. What is happening in
this country? You are all talking about the protection of the law. You are acting as
a masihas of the ladies here. In your tenure, under your administration, there are a
lot of cruelties going on against the women in this country. Are you serious about
that? Are you attending to that? Atrocities against women are happening. You are
ignorant about all these things. Unnecessarily, you are fabricating a story.
Madam, I once again express my vehement protest to this Bill. With these words,

I conclude. Thank you very much.
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Iret: ST 39 fadres # wray g 6 9 dae O 98 HiRdd 81 AT goldei~ie HIEH
¥ f&am T 8, 98 o/d™ BRNI U WHI INY HeH ol SHe WeH ¥ W Ry @t
Afgemsll & Ui B arel 29U W R oM | ddd g1id W[aadr & AW W b Jard,
f1E, gaTen SR dg-faare &1 gomed IR Afdg &as T8 <1 8 3R 7 & ufdd R
H A qAre BT e |iRAHRe fBAT AT 2] I8 A b IRl gRI IHDH! FHIBD
ARAT BT 1 E &l AT R AZA™ P dadt o AR g9 & MER W DA D q8d
T IV 3R WEMTd W RE @ SIS W dfud fmar Sar <@ g1 A w5 S A AisE
fAdRIes WeWTa 1 FHT HY FHT HRI0 Y& HRA &1 Jraems foa 2

S qdl B WA H AU I FHG DHRAT g AT S drel Bl A1 fon, gh@b forg

Igd g=arg|
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#it geia dieren (RAR): A sreme Sfl, ofue 37 gRem Afgan ([ame «ifier d=e)
fa8Rres, 2017 W dlem &1 Hiepl QAT 8, 39 folT # MUt g=yare &Rl gl § AT H30
St W1 IMUR Febe Bl b G209 YeT <o § AfSerali ol & Giid bic & e AR 590
FST H DI A B B

4 e ar 8, Ug §gd da-drel T8 g S AR TUR el IR WRGR A FAS D
PRI BT qie B T4 [HA1 1 # AT {3 ST Dl Fed <71 TS g (b STeaarsii H
AT BT T o MY AU 3T el THT H IrisHe Sl TS| I8 <@ 11 © 6 97 ¥ ors
W ST MY & 6 offar § fiRTS orffs fvam 71 3R 991 & S@R @ fofg oMt o Simm
AT H HE aredl g fh WX [Ad § wE A gedl & U9, ged W g9l 98 @l TS Bl
3ot 3o forg fean o6 afvree & U Sieex Bert B8R 39 9 & »el ag =8 formar
5 &9 wel S 9 deaiic A1 Sd IRAR BT TaA™ & SMABR &1 =l S|

# TP U B 6 S8l o ¢ ot $39 ol Sf¥eie B A1 T 8 e ffdd deR
SRR §9 W a9 BRAT MY 3R QART {AaR=-faael &va U b 318¥ B B <F § Al
TRY| 3R 37 BAR W DIy el dad H 8 RN, df 39 RuRGe=T 84 31 aTel a9y 4
S B AT S TERI/TEE gae ATl AT AT, S9H ARBR Bl 916 H Ud 991 fHSHT
ST TSt of, i S| BT H VA U quslel BiS fad W1 AT 9 B Bl aoi8 I AN
el G | PIs U1 RIRBIT <@ Bl 9 e, sAfet S99 )R IReGR &1 e faar-faast

BT A1V | g=arg|
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, my
Amendments are also there. So, I would request you to kindly grant me more time
to speak because I did not speak at the time of moving the Amendments.

Madam Speaker, the main apprehension regarding this Bill which I would
like to place on record 1is the over-enthusiasm and the interest shown by the
Government led by the BJP, supported by the Sangh Parivar in protecting the
Muslim Women’s right. There is a cloud of suspicion among the people,
especially among the Indian Muslim Community that the Government of India is
moving in the direction of having a Common Civil Code. This is the cloud of
suspicion existing in our country.

So, my first submission to the hon. Minister is to please remove the cloud
of suspicion regarding the Uniform Civil Code. It was none of the Muslim
organizations or none of the NGOs or none of the other political parties, but it
was the Indian National Congress, the first party in India, which has supported the
Supreme Court Judgment. So, there is no political opposition as far as the triple
talaq at one time is concerned.

The question is regarding this Bill. If you kindly come to the Bill, this Bill
is being introduced on the basis of the judgment of 22" August, 2017. According
to me, it is an ill-drafted legislation done in haste and with an ulterior political
motive. That is the first contention, which I would like to make. I would
substantiate it.

Madam, triple talaq has already been declared by the Supreme Court as null
and void. A divorced wife or a person against whom the pronouncement of triple
talaq is made, she is then entitled for maintenance or subsistence allowance and
she is entitled for the custody of her minor children; and also punishment is
enunciated. This is the intention of the Bill, I do agree. As regards constitutional
morality, dignity of women, gender justice, gender equality and preventing
discrimination against women and empowerment of women, I do agree and

accept all these points.
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But the point is that the Bill is criminalizing a civil wrong. The Supreme
Court has already struck down the triple talaq declaring it as null and void. It has
become the law of the land. According to article 141 of the Constitution, it has
become the law of the land. Then, the question arises. What is the need of further
legislation? That is my question number one.

Madam Speaker, there are flaws in the Bill. I am directly coming to the
flaws in the Bill. One of the fundamental maxims of criminal jurisprudence is, I
quote: “Nullum crimen cine injuria”. That means, no persons shall be punished
for an act that does not prove to be significantly harmful to anyone.

Madam, talag-e-biddat has been declared as void on 22™ August.
Subsequent to that, it does not in any manner harm or violate the right of the wife
unless the husband refuses to perform his conjugal duties or forces the wife to
leave from his house on the basis of the pronouncement of triple talag. So, the
basic fundamental of the criminal jurisprudence is being violated in this case
because when the talaq has become null and void, what is the consequential act on
it? That is the second question that I would like to ask.

Even if the Government is so concerned about the liberty, freedom and
rights of the underprivileged Muslim women in the country, in the Indian Penal
Code, Section 498A is there; Protection of Women from the Domestic Violence
Act of 2005 is there. It can very well be invoked. Even if they want to make it
clear, they can definitely make amendments in the Domestic Violence Act. Even
amendments in the Indian Penal Code can be made.

But here, in this case, it is an unnecessary attempt to convert a civil wrong
into a criminal act with ulterior political motives; and it is counterproductive.
This is my submission.

Further, Madam, it is against the criminal jurisprudence on the following
three grounds. Number one, the harsh punishment of three years imprisonment

defies the doctrine of proportionality.
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Secondly, with three years of imprisonment to husband, you are further
penalising a poor woman. She is further aggrieved because her husband is in jail.
Thirdly, it may aggravate the already accrued insecurity and lead to alienation of
Indian Muslim community from the mainstream.

Madam, the last point which I would like to make is that the provisions of
the Bill are totally contradictory. I would like to seek a clarification from the hon.
Minister. Section 3 is there. According to Section 3, it is null and void.
According to Section 4, criminal punishment is being made for three years. How
will Section 4 and Section 5 become applicable? It is because talaq is already
declared void. The marriage is subsisting. When the marriage is subsisting, why
is the husband be forced to give the subsistence allowance? The opening speaker,
Kumari Sushmita Dev has already said as to what is the definition of the
subsistence allowance. Is there any definition for subsistence allowance? If the
argument of the Government is accepted by us, even then, how can a jailed person
give subsistence allowance to his wife? He is already in jail. He will be getting
food, clothing and shelter. Unfortunately, the women will further be suffering.
Therefore, this question should be answered.

My final point is regarding the retrospective effect. [ want a specific
clarification. I have given so many amendments. When will Clause 5 and Clause
6 become operative? You are operating it with retrospective effect. We are
drafting a legislation. According to Clauses 5 and 6 of this Bill, if this is made a
law, then, all the divorces of triple talaq made prior to the commencement of the
Act, will be applicable. That means, a flooding of petitions will come into the
courts. There is no doubt about it. It is because the talaq will come into existence
only prior to the notification of this Act; subsequent to that, there is no talaq
because talaq is null and void ab initio.

Therefore, Madam, there is lot of suspicion. I have moved an amendment.
This Bill may be sent for eliciting public opinion. None of the Muslim

organisations have supported this Bill. Kindly see that. They have to be
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consulted. Kindly have a consultation with them, come with a consensus and then
draft a Bill. We will unanimously pass the Bill without any opposition. That is the
point which I would like to make. Kindly send it for public opinion. The
consultation should be there so that we can have a fruitful Bill in this House.

With these words, I conclude. Thank you very much.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Madam Speaker, I stand to
oppose the Muslim Women (Protection of Rights on Marriage) Bill, 2017.

Madam, at the outset, during the introduction, the hon. Minister quoted
paragraphs 26, 199 and 97. May I please request him through you to read
paragraph 77? His own Government stood up in Supreme Court and said:
“Remove all forms of talag.” When Justice U.U. Lalit asked as to how the
marriage will be dissolved; the Attorney General said: “We will bring a new
statute.” So, by bringing this legislation, you are taking one step towards taking
away all my personal laws which Article 25 of the Constitution guarantees me.
This is what you are doing.

Secondly, the hon. Minister has talked about so many things. I want to
know from him certain things. He might be a normal lawyer but he is a pathetic
and a failure as a draftsman. Why I say this is because he has failed to
differentiate between a civil law and a criminal law. What is the civil law? One
regulates action by an individual which affects the society at large and the other
provides remedy to disputes between individuals. Now, this Bill extends the realm
of criminal law to disputes which are interpersonal. Why I call him that he is not a
good draftsman, it is because in Section 3 he accepts that triple talaq shall be void.

Then, why are you giving punishment in Section 4?

What is void? I cannot increase your knowledge of law but I can share my
knowledge of law. Void action means an action with no force and effect, without
legal efficacy, incapable of being enforced or has no legal or binding force. Now,
Sir, you are doing this. You are accepting that triple talaq has not happened, but
you are giving him a penal sentence.

Madam, my fourth point is this. He has again wrongly misled the House. I
do not want to quote Pakistan because my forefathers said, ‘Jinnah, go to hell; we

will not go to Pakistan’. But, he is in so favour of Pakistan. So, I have checked
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with a colleague of mine who did bar with me in Lincoln’s Inn. He told me that in
Pakistan that particular Section 61 has been stayed by the Supreme Court.

My fifth point is this. All the Muslim countries he has named. Not a single
Muslim country — I do not call them Islamic — has a penal provision. Please show
me one penal provision of any Muslim country that you have mentioned. The
penal provision in Pakistan — even that was stayed — said, if you do not inform the
Arbiter/Commissioner, then the penal provision comes into play. Here is a
situation, a void action relating to divorce has been made punishable. What is
void action? It is non-jurisdictional from the very inception.

My fifth point is this. In Islam, the concept of marriage is based on civil
contract. I know my friend, Maulana Athar Dehlavi. His grandmother got
married in 1942. She incorporated conditions in nikahnama that her husband
should give her paan ka kharcha. Her husband should not force her to cook food.
Her husband should send her every week to her father’s house. This is civil
contract. Marriage in Islam is a civil contract and for that breach, you are giving a
criminal sentence. Now, what is triple talaq? As rightly pointed out, the Supreme
Court has said, ‘Set aside’. Triple talaq is a verbal and emotional abuse which
comes under Section 3, sub-section (iii) of the Domestic Violence Act. It can be
categorised as emotional and verbal abuse and nothing more. I would request you
to look at the whole discussion which took place over here. You are trying to
demonize the whole Muslim community. If you have empirical data, please place
it on record. For us, we are saying it is a sin and it will go away. It is because,
social laws have not succeeded in solving social problems.

Take the Child Marriage Act. 2011 Census says, 90 lakh non-Muslim
children got married. You have laws. You have the Dowry Prohibition Act; 80
per cent of dowry cases are non-Muslim. Are you not concerned about that? As
per 2011 Census, out of 23 lakh abandoned women, 20 lakh are Hindu women; 2.8
lakh are Muslims; 0.9 lakh are Christians. You have a vested interest. I charge

this Government that you do not want to bring a law to punish those husbands who
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are married but their wives are not living with them in Delhi. You have a vested
interest in that. A law should be made that if a person marries his wife and
abandons her or deserts her, he should be given the maximum punishment. But,
you have a vested interest in that.

The Minister of State for External Affairs spoke about bigamy, Section 494
of IPC. Regarding bigamy, the second marriage is void. He does not understand
the basic principle of law but he is External Affairs Minister.

Then, Mr. Ravi Shankar Prasad, Sir, I commend you for saying these
words. You are bringing this Bill for equality, justice and gender equality. But,
you have not a single Muslim woman over there. Not a single Muslim MP you
have. In which world are you living? And you expect the whole world to listen to
your good words. No, Sir, you are not waking the talk and you are steeped in your
ideology.

Madam, let me conclude. When I say social laws cannot solve problems,
every hour, three women are raped. Every hour, five women are assaulted in
outrage; three are kidnapped or abducted. That is why, I say, society has to be
reformed. The Minster has got a bad law. Moreover, if a Muslim man says,
‘Talaq, talaq, talaq’; then the Supreme Court says, the law says, ‘The marriage is
not void; the marriage exists’. What happens if I hire a lawyer like you and you
stand up and say in court, ‘No; he will use Section 84 of IPC regarding insanity’.
Are you excluding Section 84? You are not excluding Section 84. That is why |
say, this is not a law to provide justice to Muslim women, but you are giving a
handle to Muslim men to do more injustice and to ensure that your dream of
having more Muslims in jail will be realised.

This is what you are doing. Please send it to a Standing Committee. Why
am 1 opposing this Bill? ...(e7agm) #e9, 9 9 w € % .7 21 gl . (2r@g™) g
.. 8 € T auey e s e | . (@rae)

* Not recorded
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HON. SPEAKER: Owaisi Ji, I have given you sufficient time.

SHRI ASADUDDIN OWAISI : Madam, why I oppose this Bill? Through you, I
want to request hon. Minister that you are forcing a Muslim women to go and file
an FIR. Okay, she goes and files and FIR. You are giving a handle to Muslim man
to say okay, triple falaq is void but I will wait for 90 days. What will happen after
90 days? Sushmita Ji was right. If you are true to your intentions, provide a
financial memorandum, create a corpus of Rs. 1000 crore and do it.

Lastly, I end by saying this. # 99 # U& ®wert Q) oft| 74 & N ot #
ggd-dt weforai a8 W@ of SR Uil 1 TS &R Je! off| Ueh dax AT 3R S qeferdi bl
FepTeT g% fhar 3R Ul & areR @R & SR Wl 11, fae dRUl qoferl #xdl W&
fpell <7 S0 IR W BT 6 1 R @ 2, ASfordl B U | w4l e @1 82 d& | Ha
fep & gepT =1 ReT G| AU I8 DI a1 & & AW T2 Tl T8l I8 ©, MY AR R Seq
R e ol That is why, I oppose this Bill. Thank you.
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#Y Irorer IO (WAYRT) : 7eE HAIGT, WRA WP 7 @fdd 79 v Sar 2, v mame
TS BT Bl WA H g, @7 SR far &1 Rear aga € offaRe @1 8, safog Afe oy g
H 99 $B < & dfhd gedi B A AR fUar SE1 &1 Afer T8 <1, 9fi-uel B Ud gAY b
dre R BT e T8 o, a1 [fad w0 ¥ Y Wiy W¥pid 3IR URURT BT Yeh IaTeR0l
U3 TE DR Wb Bl

AT gRaEd gHeN 371feTd, Werftrs iR Aiwepiad MR W Y & IS M A
A, ST ARl 3R fadere IRadt Sy oW & JaTel bl Sl PR o oliv, AR I8
i Wt 3R faear vern off, BN F'l I8 iR YUl AT B Al U BHR F- SIq A Al P
1T wlenm < uSt off A I gad ff FHST Wl 7| I IE QUG HT AR ST g1 o7 Al
Uied 3R SIUdl & dI9 39 Fald I WSl fhar AT o7 {6 uisa oy 81? 59 Afgensii & fou
IiE SN AR AN M ¥, 9 W AHITe gRad gonl {6 oy & fofg i TE1? g I8t
SR RBE B a1d 37g §1 TH. O, 3haR Wled I8l W el ¢ AN Warel ¢ b =i bel

o5 feferad, # wwsmr g i Sfedt 98 © O <Is¥, W, @I 3R |aoide & Hdldd AU
frarR aRa ok a9 &1 qeaa & g # 9 o wifea €1 oifed 9 &1 781 2 fp &
3T 9T BT 3D aRE A A 9 | T W A ¥' e 98 gl 7 =vedn g 6 qwiar o
FHEE B ... (FEgH) AR o¥ agaT 4 -1 8 IR FdeH FAWE W W) 2l oy o faa &
I X §, IWH W A AASHE 2l T, [T oI 7 I8 A foran b PR SR e
39 gfaT 9 9gd e 1 A ot & Al iR 8 Al 7 etat A forn {6 ke @t S
fegmem 8, St gfar & 9 R § o a1g §, s WEl § P} B Sl BrA g, d8 A
gl...(aem) g & o=y <RIl @ WM A S BIA 991 2 6 deld Bl 8 @ B e
SR | HRT |a™ UBAAT AT © b el O W & oY DA 81, Q41 al o &g foar g &b
fafae 21 fpfima 98 211 IR 9 W BIC 7 S oew fa g, 89 S Widl dNl 8
AT GIH B A FR T80 o] STAH AR B4 I FHSH B SRR 5 ... (98T)

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, once again I request
him, through you, that it should be sent to the Standing Committee so that it could
be examined.... (Interruptions) No, I request you.

Madam, not only my Party but also the AIADMK has demanded it; the
RJD has demanded it; the CPI(M) has demanded it; and the TMC has demanded
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it. All the Parties are demanding it. What are you going to lose? You can fix the
time. Whatever time you fix, within that you can finish it... (Interruptions)

HON. SPEAKER: It is all right. Now, let him say something.

SHRI ANANTHKUMAR: Madam, already the full-fledged debate is over.
Everybody has participated in it. Kharge Sahib, the Congress Party has also
participated. All the Parties have participated. We have considered the Bill. Now,
you please allow the Bill to be passed.... (Interruptions)

HON. SPEAKER: I have asked him.

SHRI ANANTHKUMAR: My only request to Kharge Ji and all the friends is that

it has to be passed unanimously. 3\ J&AfT |, Fa&! Feafa & 9 a8 @1 7Rka |
SHRI MALLIKARJUN KHARGE : This is a grave injustice. At least, you put
some time.

HON. SPEAKER: Yes, Mr. Minister.

...(Interruptions)
HON. SPEAKER: Now, let him speak.

... (zggum)
AT 3eqeT : At A T Ul 91 e oF g1 37T 31F HAT Sff Dl dre Sy |

.. (Fagr)
HON. SPEAKER: Kharge Ji, this is not fair. Every now and then, you stand up.
Let him reply. What is this? This is not fair. I am sorry.
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#t M vihY TG ¢ ST FET Sfl, MM U 98 of URreiie vy R 9gd & |l ==
ge ol # S 9l ARl & AffeeT B @rear g e 39 9 @ qN # sru-ara il
e g €1 3ms & 7 Uep a1 A <l % © b AeT H IHIR W B 8, b Sfg we
89 © Y W Il g, A 989 DI WK dgd 8 A1 8 ol &l gafey # S Wil qewdi &
e BT drear g e =l § Arr fornl # Wt Ay Gl B A AR qHy
ST &l RAT AT g, el = dl 4 AN forr 8 Wfdh # i A qerei & M 6
SRR Jooi Bl - Gl JGioAar <a Sfl, Hel odl St &R R gol il st o9 a=8 o
R AE W0 O GRH g8 @ folg a9 wEl ®, 99 foy § ST ifed e gl
UGB Adod I T8 & b 3y Wi 7 9iefe =l A8 B g, ofhd d g favy Wy q
RIS RIRCIES I

areger Sfl, H fawy R S7an g1 S Ul Bl YR @R ASid ¥ UG BRAT 5l ITDhT 'R

g & & =9 9a &1 999 axd 8, dfpd I8 a8 "fhg-Ry” &= g1 I I a1 Uh
A1 DY Fei? Il U] T Tolteh B NET AfZermsii &1 & 2, A 39 DB D A1 TS
BT eyl SEd fhg-uvg” @i SiTel S @ Y, U I AY wAS H TAE om &

2l... (TaeT)
HON. SPEAKER: Now you need not reply to anybody. You address the Speaker.
That is all.
SHRI MALLIKARJUN KHARGE : You have got the right....(Interruptions) This

1s not fair.

it I TiHR TwIE @ WS Sfl, 7Y 9gd ARG WS ... (FauT)
HON. SPEAKER: Do not reply.
...(Interruptions)

HON. SPEAKER: Nothing will go on record. Only the Minister’s statement will
go on record.

...(Interruptions) ... ~
#it A B TG : U RE FHEl 17 {F 377 oS! H a1 o1 2 € TN R® a1 H
Ugel foat i T8 Y| T IR 92 AW MY ¥, AfRT UH 91 G B oeed §, S

* Not recorded
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9gd HedUl 3| qTe! <RIl DI =dl H gAY Bl ofl, Fifh I/ T TP Bl WgeAT fHAT
o1l BAR T # AT TATh Bl S AMT AT o, Afh RT gRem Ay s o well
Fl | S1d TR WRBR 37T, IF FHI U PIc H AT UTST o7 AT & 310 RSP A $B
TE PR Whd Al WIS A qeAreh b G Afensii bl fagarq or {6 A St B WbpR
ST UE H Wl Bl SR BH S Wi W gUl g9 Ufthsfde # g9 a1d & 9gd fawR |
Hel b ooy Sifed & oy I agd o & g1 fawy ==f 9 oman & Sfg giiF 1c = 9
T B8 8 Qg a1 37 B ofdx 1 AT | $9 db d SF ol 39T Sad I 98d A-e
gl giH BIc o Pe foar [ A dord Tod g AR H GIar St I aga faTEa A qqr
aredt g 6 49 a8 v T8 Fer {6 I8 AR &1 Mo g1 givrar o, v w9 9 gd
oitfl, A1 T g1 Sy, # aueh! Welfdd BR8N gl A4 sHe del b AR Sorie Sitew
e TRAA, SRS dferd 3R IR DIRIT SI® A1ed BTl §4 Bl AT {6 BT a1
EURY

319 AT 3T I JA1sY b o4 GIHA BIC 1 I8 B o1 & & AT Tl T g, Al
FT T delied § NS afzad G S & HHel DI Agdl Y M0 8 H HT &7 T 0
PX? W DI 7 99 I8 B a1 SR e df 9IS FeEar ® & swa foy s
AT Bl eh B, cifchs a8 Slep 78l Bial 2| qeh D DY Fad @l Sl ® &l g & 4-5
feAl & 918 3e Yag VYR # U Afgel B gAfey i dere < foan wn, wiife 98 gaw
o I il 3@ AT TRy 5 39 W R fHAr SMY? R EH AR FE fF I8 RSB A
17 g geas gl § e fou A el St o1 g=rare e fb SR orae 91d | 9 ard
HI IR 3N | # |ran o fs # 98 919 v IR A FHgl

IR YW U 11 Jo@il § Fs Al gferd Ol § T F8l I Yo 1 der fH
BHN U RIT UTaR 87 9 WX BH 9T Brjdrel 7 AR 9 I (Rl o11g, 79 89 I8 B
AHR MY E| I8 B 7 & 5l gsast § aran T 7 SR 7 8 fH difefewa wmaw &
foq @ T g2

# 39 W& @I (& 91d IR A1 A Sd $9 RE DI Rdrad A gge d3
S @ BT H ATE, WX U 3N, AR [E #A Sl & U s Ud a1l Al & 94
318, I A ¥ HA S A U YU ATh A gl 9 gu sl Hfed & oreue
AT & o (g S 91 99 gu A guH @RS Sl off, S0 Sice! St A, # o7 3R A




28.12.2017 264

AT @ I AwA s 0L 01 At SR s i fGE S 91 8 99 7 s W v )
foar & =gt &t ot . (craam)
SHRI ASADUDDIN OWAISI : What about Women and Child Development

Minister? ... (Interruptions)

AT & @ Tiiol, U 7 B | H Al dler b1 R GHI foar o1l 3@ g §i= 4
S¥ed 7 DI AT 31T TY! SIRT AT W &l SrebT g1 3TYeh! TS H+ Q1 W9y fm 21 3|
MY Y A DI
$it I vix T ;39 vy W g9l & 919 Y8 W AHAT BAN AT T, S 39 W
B IE BT o< 31T Tl 3@ 39S Ay H U 3 a1 Hal off W& ¥ 6 9wt fpfima
PR R AT O @M 27 39! Qe W f $s FdTel $SV V|

A Jiedel Heledl, H9 dad SR IRl T8 udl gl #9 uedr |l dias | |l
YU forar 2 &R Ue 218 I 3R A oI # R & $B B4 &9 R gaT 5
S 91d I I8 S AR T A1 St 21 g U G BT PIg SEPR @l g, offchd d I
fosar 9 @ =g 6 A ffgWE & U Bic Wpd 3R Dieldl A Udh BIel ddbid iR I
1 A AR BT HA1 T g g e RER aroiidl Sff Bl ABR W BIH R Bl A
e o iR AT A1 St 3 0 g3 B H BT AawR & B

39 faa & Sften & W9y § ff 9 Pal o7 W 2l sHD Gdg H {MT VP 91
ARG # IWHT IR AT A8 @ gl GIH B 7 9 dond B dfge fHarl S qaare @
AT BT § - SXdIdiddl, AT AT AU TATh, dcllh, TATh HE AT, Al AT WH 8 T8
- @B - 98 fAe TE Fhdll T U DIC T IH Told HRR &a1 7 3R AT 37 I
AR SR B DI HR W §, A IABT S R 8?39 BRSBTS efl, vl
A R T

319 Ig HEl off W& ¢ fF 99 i1 T o7 are Ot 9ge, o 98 afeed dal o
SM? IS BT I HHTIGA BT € AT A1 doidel BIdT &, a1 I9dHT 9t Aded I8 arel
2 5 S o 9 9 & frerlt| a9 AfRee @ I81 a1 9o i wad! 82 98 981 9@ S

IR ARREE & dold H I 39d 91¢ ARee ORI, AfSRed ey, AR dlges &l
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PRl AT & IR | IIT HHAT B AhaT | 31 HEl o & 2 b Aafnge I8 mden o
H, g AN 3 T &2

AT TR AedT, LR L. @t aR1 125 H AfRSE @1 VAT &_e &1 uraR Bl
1986 Ua< SN & 918 1] BT ©l J81 AT SRAN &1 T8l §, Rl Sa IR BT
gl IR B SFAR B S AN TG SRIART B Bl IR B I3 © R Alarsdi o
B W AT B o, ST 9 WG P Ab1 & ol Ig BT 911 AT 8, SAY I
AfRRCH JTATSY 3R ATSTR B BRcs! ol TS| IRER Od AR Ps HAT 7 39 R
P, A U1 o P g PIs WY X AT Bl B9 S faTHar ¥ dear 9 § fh afe
AN Q¥ B AT FATS BT IfeA-AfEeret & ver # @ST 897 R g, A1 8H I8 3T &4
IR B B 3H BIs AfAlad e PR w & H U aR R P 9 g 6 g 59
HHS BT dic ® I F TE W W@ T AR go Ned €1 dar 3o 3rReeRi, diew-u,
TH.UA.QE. AT $-9el & Aegd | A9 defieh el fear o v@r 22 a1 faF usl @eR g ot fb
PAd B UP SFIG F 3RS B Y Algell I AT, qelih, qelleh de (Tl
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A g% 9 el o1 {6 I8 R @ 91d T8 21 3 Rmad & T8, afes safad &
TN W SAD! SWJ 2| BH W IR-9R Ha S & © {5 T Arel B qol &1 & S @ 87 O

AT qb D Gl BT @G @ T &l g3 4IFel Dls 399 W1 gAT 8l Y8 Pal A7 [P
B1ge Bl fSAhIsg T8l fhar w2l

Dr. Sampath is a very eminent lawyer and I know his legal capacity. I can
tell him ten provisions of the Indian Penal Code which do not prescribe the
quantum of fine. The quantum of fine is determined by the court or the magistrate
or the ADJ, as the case may be. Therefore, merely because the quantum of fine has
not been prescribed, itis ...... (Interruptions)

DR. A. SAMPATH (ATTINGAL): In most of the provisions, it is otherwise.
SHRI RAVI SHANKAR PRASAD: All right.

ARIGTT, B 39 ARRGE & A9 R 8ISl §, difh JUH BT gRT A9 dofld dl IR
DI Bed b 916 W S UghT B dell e §, WA ARV bR @ B, TAN YR
Afgemall MR Ifedl & YT TAT™R R @ 8, SUD oy SHABT HIAT STl g1 AIRied

ATV el BRT? SRR SIS 980 W= § dI SHHI TS <1 BT, IS PIg TR9 & I a8
AfRee T BT IE 99 g AfoRee & fade W ois fear 21 I8 &er o <& g 6 ey
BTl UR SIERT Wl Sl @l &, Al 99 WY I8 |qald i T8l Iodl & (% YRAR Bl dqrST
8T 2| BH 9 IS B off k& & d D&l off 381 ¢ b IRAR PI qrsl of @1 2l § v dare

gedl § & $fam 0 ®le &1 a1 30441 81 S T8 TR 37U dg bl STelgdl Al SATaeh!
JH He DI I B bl 2l SO BF W AT ATl B Go W B bl 2l S 99T I8
HaTel i & Iodl & b 3T IRAR Bl e Bl a1 B 81 €T 498T S8 NiffIe vae
21 3R MY TR & T yarfed &A1 a1 3Mueh! ol 81 Wbl Bl I8 del Y 5 ag oy
& qe gl I8 fafdd aven g sud ffiea @i o w® 21 oY 399 foly Seder da
ARG, a8 T | S Wfefded vae RIS gt 2 S9 9HY I8 91d i T8l el
T f5 amu gRem w1 dfeai & afoal &1 R A wR I 82

HEIGY], q8l BT B I ARAT| ASURT B aRT 496 ©, D d8d oMU & A
IS B DI DIV B A YD ATT ATA DI A BN TSegd B Bl DHIRET B ar
39! Ui AT HI AT 8RN H 0 A8 & A U@eri bl g1 el aredl g, 3 a4l wraer
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ARS A e gY & o9 9wy 3 Al B 99 2 9 99 ¥ 99 9 ™ T8 SSril Ty o |
IS o9 89 <9 & Qifsa afgenstt & v safta & 9% ) = o™ &1 art @res &
IR B B & d 9 W a7 Fardl i ol o 2 22 84 9§ hal AT b g9l whew
FHIS DI WS ARAY| ST T F=T F AT R 3R ITD! 0 A HEd BT G SMABR 7
ofehT 1 9= 39 faa & fou o8 dene foar 227 R does U 2 @ 89 SS9 W
goaR f[aR wxd| afe fedlt &1 9 a0 @ it &g 7 3y A1 89 dad 39! Tg M
& oy e giften a1 & Gadl| dfe I8 Qited 39 oob &1 NS a8+l BT 98d T4a
31 & 2 iR I gag ¥ 39 Ra & forw arelt w arelt ao W& € 91 O w37 & Bl

HEHl, A8 DEl AT & BN WRDR JAAA H Wih a1 A & oY I8 BT o
R ©, Fifh S 9 A B q1d g4 bel T gl BN ARBR AR FETTHA! B 31ars |
Sd HEdl § “HIHT A, FIHT [THTE” Tl I8 B SAMGR! F Hed ol T g AT § IR
A RIS W RGN & o7 s alll ol Ay 8, o fag it € gRem it € enfaary
A1 € iR sfera Wt €1 SH DI Wewra 81 fhaT 1 &l 2 ARF 70 BOR AR DA Al
Aol B PR W &l TR H W 9 =T 5 € 3R ITH gAN YR AfGeAy 78T B DR
gl 89 3% 1Y WS §Y ol

S ICTERVT B9 SRR ST AT ... (STFem)

SHRI MALLIKARJUN KHARGE : Madam Speaker, please allow me. ...
(Interruptions)
SHRI RAVI SHANKAR PRASAD : No, I am not yielding. ... (Interruptions)
A & ¢ AT Ales 81 PR I §, AN H IR T8l < @I gl M7 a1 Y& By |
SHRI MALLIKARJUN KHARGE : Madam Speaker, I will clarify one thing. ...
(Interruptions)
3t I TiHR TS : VP A 8 o... (agH)
HON. SPEAKER: But he is not yielding.

... (Interruptions)
SHRI RAVI SHANKAR PRASAD : Madam, I am not yielding. ... (Interruptions)
SHRI MALLIKARJUN KHARGE : He is telling that ... (Interruptions)
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HON. SPEAKER: Nothing will go on record.

...(Interruptions)...”
HON. SPEAKER: I cannot help it if he is not yielding.

... (Interruptions)
A JTETE @ 31T DY DIt |
3t A BT TG : FRIA & AAUSTSI H S-S | U AoIGY & ! Al S 9 a9l
H R g © R Told UBTS W Tl Ugd U I IRgd 86 1 I8 a7 b1 {6 # oo
Sod & MR AT BT 39 AleY Wigfhdl W 91 &) Ui A of SIS SHdT M
TR greT & 7| fheft @1 wg TE AT ol Ue o Wuweh. | Wi S € 5 @ emy
FHAA TP ©, M9 VAT HM H ¢] 98 9491 ¢ R Far fF smuw wrsw fifer ama w3l
A& ST 7 DT [P B 8 MY 3BT B IR I8 o, AT fQoel MY, BH SMMIDT Tgusl
ST %8 8, Hifh T AN BT 89 FRIF B & AIGl STt dfed ¢ 9| 98 el Rfeas # Wi
BOR fegeii~ral o1 |alfed or ¢ A| g8l Sei Pel b ek & AN WA S Bl
TEA B PINME IR I &l § 9 T I H FAR G f o1l 7 orTe A FE 6 R

HIOR SR I WSTR[ Sl... (RagH) S99 B & J1edd I a1d gs dl 8Ad gol

5 ot HaT HAT S ¥ e H SMUS! NIt Dl, T ATYD! I§ AIGH 87 I Hal (& §
TIT o, ST TSIRE 7 | I Yul fF oy F wRd 2 A S= Hal B § Wpd o
Herfderer # T &1 et § SR YU &A1 €1 VT Bl fhas ged IS B 87 dleli o
I I I 2| 9T AT I€ ¢ fh TIRE @ A1 A g6 R 8, T8 Il el gl 9
feger i € ofR 9Ra & wu Wl Sa SuafeEl @) Tl o) w8 2 9% N 99 g o'm
frelt @1 dic & TRy, § 7@ died, safery I8 oRY fdepd Igfae 7 f5 s sw o9 @t
3D DI WH H @1 ared &1 A 9 S9& oy omar gl ST AL, 3] 3 &al 6 i
3ot ufeTal 1 Wih & S H W& ©, SAdl A & forg a8 fad o a2

qg 3 T (e Pre B 91d Fel TE | S DA IS IS HE T8l ©, A A
H W Soreyd R o1 3R -1 wel A fb I8 fda R fouat defre & ar 4 gl foud
JATH & aN | R 5, Rife FHA DIC T AT B § AH-A16 Hal ¢ b 39 At § &

* Not recorded
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JaTp-g-faed @ T@l IR ® T, ua qae B 9|l R w Ll aat diel i 8, deld-u-
BTGl 8, QX A ©, I W BF 3fe A [IaR &1 5@ giHF B T gdDI RS

qam, 1 fiR 89 I8 W S BrA B ¥ & oy dn 2l

I fafdd dre &1 Amar ol df SR & W 9d W&l 2| g S ard |
TR AN ¥ FET ® 6 GaAds o =@t a1 HIe A Ry w1 §, HIH an wweie
PR I & W AW Uh RIS AR gl U JReAH WRiFe df diS BT 3T 8, gl TRB
Afgesil ®T AT 2 b oy A% g & B T ol 2 § 3R BT of 3MgU| I8 al M
g7 ®1 91d 2l 3T Rerd ffde die & 919 399 B BT Bls BRUT el &l § I§ Bl
TTEdT | S A YgRafaefadt @ wE 8 ST 9gd W gl fhfied & 99 T 9 o] g
g o o & I8 Fifewrs 8rar 21 ama ff Sl 21 S9! goNt ue I8 W © 6 o9 gim e
T Tellh-U-faed 1 IRBIA PR a1 A1 a8 B S 81 W61l T8 I U DI & 34 DIy

I @1 a1 T8 81 Mr. Premachandran, T will tell you with greatest of respect to
you that you are more worried that Muslim woman cases will flood the court.
SHRI N.K. PREMACHANDRAN (KOLLAM): No.

SHRI RAVI SHANKAR PRASAD : But this is what I could hear. I am happy that
you have clarified it. We want that the Magistrate and the Police must give justice
to them, that is, those who are being victimized today. This is the whole essence of
this Bill. ... (Interruptions) Please, I am not yielding. w1 a1ezen i, § 9gd fa=mran
{ YA DT Arei b H 3R9 H el o7 b g9 ey a9 o ’2 2| I8l 99e ¥ 99 §U
TNT & Ugdl Wl Aie @ © MR AW Y g B, oifhd ol & faF & sfie e9W o )
gl 99 X i & & 9@ ® 8 IR @ iR dfedl <@ @ € 5 s Wy 5w
BN AT TS| MY S B W Al A9 6 I§ B UIRG ol o A1 WA H g9 W I
SOH AN STell &4l off| 9% S9dT 99d 21 H 39 Wad ¥ OMRY e b Rimd-Rreera
a1 B e, Rra-Rred 8 B, U IR A1 BF US @ AN, U 9aF H dldd, $9 Job Bl
AT Fg & oy, R & fofg, sand afedi & fofg, e w9 &1 9841 & oy, /e &
Tg facT 21 I8 Hepx ¥ U8 O b 59 fId &1 i I91 I B
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HON. SPEAKER: I shall now put the motion for eliciting opinion moved by Shri
N.K. Premachandran to the vote of the House.
The question is:

“That the Bill to protect the rights of married Muslim women and to
prohibit divorce by pronouncing talagq by their husbands and to
provide for matters connected therewith or incidental thereto, be
circulated for the purpose of eliciting opinion thereon by the 1% of

July, 2018.”
The motion was negatived.
... (Interruptions)
A Jemet ¢ I8 1 7, H efsHe 3 | g
.. (Tggm)

#it AfcmTo WS : B9 SPisHT QT B, Wegd SN I T8l QAT I'M Bl B, oAfdhd
e S 7 fe3r & e St 7 3 2. (aem)
AT SEAE ¢ R © Al AR ARA, Sic N | § Aaad AT of &l g
.. (raeT)
#t afcerarelw @ : Ree # ol 22... (r@em)
A 3reget : U o Y € S faegyy ox foran, oR emue fear ® a1 S fagy @R
fora|
SHRI RAVI SHANKAR PRASAD: I withdraw that. Are you happy? ...

(Interruptions)
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HON. SPEAKER: The question is:

“That the Bill to protect the rights of married Muslim women and to
prohibit divorce by pronouncing talag by their husbands and to
provide for matters connected therewith or incidental thereto, be
taken into consideration.”
The motion was adopted.
HON. SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
Clause 2 Definitions
HON. SPEAKER: There is an amendment to clause 2 moved by Shri N.K.
Premachandran, and another moved by Shri Asaduddin Owaisi.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
Page 2, line 9,-
for “resides”
substitute “upon whom the falag is pronounced resides or her place
of marriage or the place where she was last residing with her
husband”. (1)
HON. SPEAKER: I shall now put amendment No.1 to clause 2 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
SHRI ASADUDDIN OWAISI (HYDERABAD): I beg to move:
Page 2, lines 4 to 6,-

substitute "(b) “desertion” includes any act or expression done by
her husband with knowledge that it shall result in repudiation of
conjugal obligations; and’. (6)

HON. SPEAKER: I shall now put amendment No.6 to clause 2 moved by Shri
Asaduddin Owaisi to the vote of the House.
SHRI ASADUDDIN OWAISI : I want Division.
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HON. SPEAKER: Let the Lobbies be cleared-
HON. SPEAKER: Now, the Lobbies have been cleared. The Secretary General
may tell the rules of voting.
SECRETARY GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the automatic vote recording system. Before a
Division starts, every hon. Member should occupy his/her own seat and operate
the system from that seat only. When the hon. Speaker says, “Now, Division”, the
Secretary General will activate the Voting Button whereupon red bulbs above
display boards on both sides of hon. Speaker’s Chair will glow and a gong sound
will be heard simultaneously. For voting, hon. Members may please press the
following two buttons simultaneously only after the sound of the gong, and I
repeat, only after the sound of the gong. Red Vote Button in front of every hon.
Member on the headphone plate and any one of the following buttons fixed on the
top of desk of seat. ‘Ayes’ is green colour, ‘Noes’ is red colour and ‘Abstain’ is
yellow colour. It is essential to keep both the buttons pressed till another gong is
heard and the red bulbs above plasma display are off. The hon. Members may
please note that their votes will not be registered if buttons are kept pressed before
the first gong and the second, both buttons are not kept simultaneously pressed till
second gong. The hon. Members can actually see their vote on display votes
installed on either side of the hon. Speaker’s Chair. In case the vote is not
registered, they may call for voting through slips.
HON. SPEAKER: The question is:

“Page 2, for lines 4 to 6,-

substitute ‘(b) “desertion” includes any act or
expression done by her husband with knowledge that it shall result in
repudiation of conjugal obligations; and’.” (6)

The Lok Sabha divided:
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DIVISION No. 1 AYES 19.15 hrs.
Devi, Shrimati Veena

Owaisi, Shri Asaduddin
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NOES
*Advani, Shri L.K.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.
Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri
Angadi, Shri Suresh C.
Azad, Shri Kirti
Babu, Dr. Ravindra
Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh
Bala, Shrimati Anju
Balyan, Dr. Sanjeev
Bansode, Adv. Sharadkumar Maruti
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
"Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma
Bhatt, Shrimati Ranjanben
Bidhuri, Shri Ramesh
Birla, Shri Om

Bohra, Shri Ramcharan

* Voted through slip.
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“Chakravarty, Shrimati Bijoya
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dattatreya, Shri Bandaru
Deka, Shri Ramen

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra

* Voted through slip
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Dwivedi, Shri Harishchandra alias Harish
Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

*Gadkari, Shri Nitin

Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar

Gavit, Dr. Heena Vijaykumar
Geete, Shri Anant Gangaram
Ghubaya, Shri Sher Singh

Giluwa, Shri Laxman

Girri, Shri Maheish

Gohain, Shri Rajen

Gupta, Shri Sudheer

Gurjar, Shri Krishanpal

Haribabu, Dr. Kambhampati

Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash

Joshi, Shri Pralhad

* Voted through slip
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Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khuba, Shri Bhagwanth
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kumar, Shri Santosh
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben

Mabharaj, Dr. Swami Sakshiji
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*Mabhato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Meena, Shri Arjun Lal

Meena, Shri Harish

Meghwal, Shri Arjun Ram
Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan

Mishra, Shri Janardan

Mishra, Shri Kalraj

Mohan, Shri M. Murli

Mohan, Shri P.C.

Munda, Shri Karia

Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
*Nete, Shri Ashok Mahadeorao
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika

Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om

Pandey, Shri Rajesh

* Voted through slip
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Pandey, Shri Ravindra Kumar
Paswan, Shri Kamlesh
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Raj, Dr. Udit

“Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Rathod, Shri D.S.

* Voted through slip
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Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Rijiju, Shri Kiren

Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Dr. Mahesh

Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shirole, Shri Anil

Shyal, Dr. Bhartiben D.

Simha, Shri Pratap

Singh, Dr. Jitendra
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“Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Rao Inderjit

Singh, Shri Abhishek

“Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Gyan

Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
"Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap

Singh, Shri Virendra

* Voted through slip
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Sinha, Shri Jayant

Sinha, Shri Shatrughan

Solanki, Dr. Kirit P.

Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teli, Shr1i Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tiwari, Shri Manoj

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar

Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Yadav, Shri Hukmdeo Narayan
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Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash
Yadav, Shri Ram Kripal
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ABSTAIN

Yadav, Shri Dharmendra
Dev, Kumari Sushmita
Faizal, Mohammed

Mahadik, Shri Dhananjay
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 2

Noes: 241

The motion was negatived.

HON. SPEAKER: The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 Talaq to be void and illegal

ADV. JOICE GEORGE (IDUKKI): I beg to move:

Page 2, line 13,-

Omit “and illegal” (14)

HON. SPEAKER: I shall now put Amendment No. 14 to clause 3 moved by Shri
(Adv.) Joice George to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 3 stand part of the Bill.”
The motion was adopted.

Clause 3 was added to the Bill.

* The following Members also recorded their votes through slips.

Ayes = 2+Nil=2

Noes 241+ S/Shri L.k. Advani, Sudarshan Bhagat, Shrimati Bijoya Chakravarty, Shri
Nitin Gadkari, Dr. Banshilal Mahato, S/Shri Ashok Mahadeorao Nete, Harinarayan
Rajbhar, Dr. Nepal Singh, S/Shri Bharat Singh and Rajnath Singh = 251.

Abstain = 4+Nil=4



28.12.2017 286

Clause 4 Punishment for pronouncing Talaq
SHRI ASADUDDIN OWAISI (HYDERABAD): I beg to move:
Page 2, for lines 14 and 15,-

substitute “4. Any person found to have committed desertion,
defined under this law, shall be punished with a fine not
exceeding rupees ten thousand”. (7)

HON. SPEAKER: I shall now put amendment No.7 to clause 4 moved by Shri
Asaduddin Owaisi to the vote of the House.
SHRI ASADUDDIN OWAISI : Madam, I want Division.
HON. SPEAKER: Lobbies are already cleared —
The question is:
“Page 2, for lines 14 and 15.,-

substitute “4. Any person found to have committed desertion,
defined under this law, shall be punished with a fine
not exceeding rupees ten thousand”.”

The Lok Sabha divided:
DIVISION No. 2 AYES 19.17 hrs.

Owaisi, Shri Asaduddin



28.12.2017 287

NOES
*Advani, Shri L.K.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.
Ananthkumar, Shri
Angadi, Shri Suresh C.
Azad, Shri Kirti
Babu, Dr. Ravindra
Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh
Bala, Shrimati Anju
Balyan, Dr. Sanjeev
Bansode, Adv. Sharadkumar Maruti
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma
Bhatt, Shrimati Ranjanben
Bidhuri, Shri Ramesh
Birla, Shri Om
Bohra, Shri Ramcharan

Chakravarty, Shrimati Bijoya

* Voted through slip.
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Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dattatreya, Shri Bandaru
Deka, Shri Ramen

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra

Dwivedi, Shri Harishchandra alias Harish
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Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.
*Gadkari, Shri Nitin

Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Geete, Shri Anant Gangaram
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gohain, Shri Rajen

Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan

* Voted through slip.
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Kachhadia, Shri Naranbhai
Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khuba, Shri Bhagwanth
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra
Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kumar, Shri Santosh
Kunhalikutty, Shri P.K.
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari
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Marabi, Shri Kamal Bhan Singh
Meena, Shri Arjun Lal

Meena, Shri Harish

Meghwal, Shri Arjun Ram
Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan

Mishra, Shri Janardan

Mishra, Shri Kalraj

Mohan, Shri M. Murli

Mohan, Shri P.C.

Munda, Shri Karia

Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
*Nete, Shri Ashok Mahadeorao
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
*Oram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika

Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om

Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paswan, Shri Kamlesh
Paswan, Shri Ramvilas

Patel, Dr. K. C.

* Voted through slip
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Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh

Patel, Shrimati Anupriya

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Raj, Dr. Udit

Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada
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Ray, Shri Ravindra Kumar
Rijiju, Shri Kiren

Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Dr. Mahesh

Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shirole, Shri Anil

Shyal, Dr. Bhartiben D.

Simha, Shri Pratap

Singh, Dr. Jitendra

*Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Rao Inderjit

Singh, Shri Abhishek

* Corrected through slip for 'Noes'.
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"Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Gyan

Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
"Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra
Sinha, Shri Jayant

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam

Tadas, Shri Ramdas C.

* Voted through slip
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Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teli, Shr1 Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tiwari, Shri Manoj

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar

Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal
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ABSTAIN

Dev, Kumari Sushmita
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 2
Noes: 242
The motion was negatived.
HON. SPEAKER: Shri Jai Pakash Narayan Yadav — Not present.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
Page 2, for line 16,-

delete “imprisonment for term which may extend to three
years and”. (12)

HON. SPEAKER: I shall now put amendment No.12 to clause 4 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
SHRI BHARTRUHARI MAHTAB (CUTTACK): I beg to move:
Page 2, lines 14 and 15,-
for “punished with imprisonment for a term which may extend to three
years and fine.”

substitute “liable to fine which may extend to Rs. 5 lacs”. (15)

HON. SPEAKER: I shall now put amendment 15 to clause 4 moved by Shri
Bhartruhari Mahtab to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: Dr. A. Sampath, are you moving your amendment No. 16 to

clause 4?

* The following Members also recorded/corrected their votes through slips

Ayes 2- Dr. Nepal Singh = 1.

Noes 242 + S/Shri L.K. Advani, Nitin Gadkari, Ashok Mahadeorao Nete, Jual Oram, Dr.
Nepal Singh, S/Shri Bharat Singh and Pashupati Nath Singh = 249.

Abstain = 1+Nil=1.
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DR. A. SAMPATH (ATTINGAL): I beg to move:
“Page 2, omit line 15.” (16)

HON. SPEAKER: I shall now put amendment No. 16 to clause 4 moved by Dr. A.
Sampath to the vote of the House.

DR. A. SAMPATH : Madam, [ want Division.... (Interruptions)

HON. SPEAKER: The Lobbies have already been cleared.

The question is:

“Page 2, omit line 15.” (16)
The Lok Sabha divided:
DIVISION No. 3 AYES 19.20 Hrs.

George, Adv. Joice
Owaisi, Shri Asaduddin
*Sampath, Dr. A.

* Voted through slip
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NOES

*Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Amarappa, Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev

Bansode, Adv. Sharadkumar Maruti
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bidhuri, Shri Ramesh

*Birla, Shri Om

Bohra, Shri Ramcharan

* Voted through slip
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Chakravarty, Shrimati Bijoya
*Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C.R.
Chaudhary, Shri Haribhai
"Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choudhary, Col. Sonaram
Choudhary, Shri Babulal
"Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
*Danve, Shri Raosaheb Patil
Dattatreya, Shri Bandaru
Deka, Shri Ramen

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

"Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

*Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar

* Voted through slip
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Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar

Gavit, Dr. Heena Vijaykumar
Geete, Shri Anant Gangaram
Ghubaya, Shri Sher Singh

Giluwa, Shri Laxman

Girri, Shri Maheish

Gohain, Shri Rajen

Gupta, Shri Sudheer

Gurjar, Shri Krishanpal

Haribabu, Dr. Kambhampati

Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash
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Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

“Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khuba, Shri Bhagwanth
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra

Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kumar, Shri Santosh
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal

* Voted through slip
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Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

*Marabi, Shri Kamal Bhan Singh

Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.

Munda, Shri Karia

Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
Nete, Shri Ashok Mahadeorao
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal

*Oram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika
Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar

* Voted through slip
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Paswan, Shri Kamlesh
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Raj, Dr. Udit

“Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan

* Voted through slip
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Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Rijiju, Shri Kiren

Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Dr. Mahesh

Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shirole, Shri Anil

Shyal, Dr. Bhartiben D.

Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant
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Singh (Retd), Gen. Vijay Kumar
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Gyan

Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
*Singh, Shri Virendra

Sinha, Shri Jayant

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.

* Voted through slip
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Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tiwari, Shri Manoj

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar

Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal
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ABSTAIN

Faizal, Mohammed
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 2

Noes: 239

The motion was negatived.

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your
amendment No. 18 to clause 4?
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I beg to move:

“Page 2, for line 15,-

substitute “with a fine which may extend up to rupees

five hundred”. (18)

* The following Members also recorded their votes through slips

Ayes 2+ Dr. A Sampath =3

Noes 239 + S/Shri L.K. Advani, Om Birla, Nihal Chand, P.P. Chaudhary, Nandkumar
Singh Chouhan, Rao Sahib Patil Danve, Sanjay Dhotre, Ashok Kumar Dohre, Rattan Lal
Kataria, Kamal Bhan Singh Marabi, Jual Oram, Harinarayan Rajbhar and Virendra Singh
=252.

Abstain = 1+Nil=1.
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HON. SPEAKER: I shall now put amendment No. 18 to clause 4 moved by Shri
Adhir Ranjan Chowdhury to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: I shall now put clause 4 to the vote of the House.
The question is:
“That clause 4 stand part of the Bill”

The motion was adopted.
Clause 4 was added to the Bill.

Clause 5 Subsistence allowance

HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
No. 2 to clause 5?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, the hon. Minister has
referred to my name saying whether I am afraid of fighting petitions of women.
No, I am not afraid. I am trying to make the law more correct so that it may be
specifically for... (Interruptions)
HON. SPEAKER: Are you moving your Amendment?
SHRI N.K. PREMACHANDRAN: I beg to move:
“Page 2, line 19,-
after “‘upon whom talaq 1s pronounced”

insert “prior to the commencement of this Act”. (2)
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HON. SPEAKER: I shall now put amendment No. 2 to clause 5 moved by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: Kumari Sushmita Dev to move amendment No. 10 to clause 5.
KUMARI SUSHMITA DEV (SILCHAR): I beg to move:
“Page 2, after line 21,-

insert “Provided that until such allowance is paid to
the wife, the Government of India shall make
provisions for a pension to be paid to the wife
for her subsistence.”. (1)

HON. SPEAKER: I shall now put amendment No. 10 to clause 5 moved by
Kumari Sushmita Dev to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: Shri A. Sampath to move amendment No. 17.
DR. A. SAMPATH (ATTINGAL): I beg to move:
“Page 2, after line 21,-

insert “Provided that if such amount is not adequate
for the maintenance and the education of the
wife and the children, the State shall provide
such amount to them.”

(17)

HON. SPEAKER: I shall now put Amendment No. 17 to clause 5 moved by Shri
A. Sampath to the vote of the House.
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DR. A. SAMPATH : Madam, I want division.
HON. SPEAKER: Lobbies have already been cleared.
The question is:
“Page 2, after line 21,-

insert “Provided that if such amount is not adequate
for the maintenance and the education of the
wife and the children, the State shall provide
such amount to them.”

(17)

The Lok Sabha divided:

DIVISION No. 4 AYES 19.23 hrs.

George, Adv. Joice
Karunakaran, Shri P.
Owaisi, Shri Asaduddin
Singh, Shri Hukum
*Sampath, Dr. A.

* Voted through slip
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NOES

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Amarappa, Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev

Bansode, Adv. Sharadkumar Maruti
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan
Chakravarty, Shrimati Bijoya
Chand, Shri Nihal
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Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C.R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
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* Voted through slip
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* Voted through slip.
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Singh, Dr. Nepal
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Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Gyan

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra
Sinha, Shri Jayant

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Tadas, Shri Ramdas C.
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Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tiwari, Shri Manoj

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar

Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
*Verma, Dr. Anshul

"Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

" Voted through slip
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ABSTAIN

Faizal, Mohammed
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 4
Noes: 244
The motion was negatived.
HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your
amendment No. 19?
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I beg to move:
“Page 2, after line 21,-

insert “Provided that no case for subsistence
allowance shall be entertained by the magistrate
which has arisen before 22™ Auust, 2017”.

(19)

HON. SPEAKER: I shall now put amendment No. 19 to clause 5 moved by Shri
Adhir Ranjan Chowdhury to the vote of the House.

* The following Members also recorded their votes through slips.

Ayes 4+ Dr. A. Sampath=5

Noes 244 + S/Shri Babulal Choudhary, Ashok Kumar Dohre, Santosh Kumar Gangwar,
Jual Oram, Shrimati Kamla Paatle, Dr. Anshul Verma and Shri Bhanu Pratap Singh
Verma = 251.

Abstain = 1+Nil=1.
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The amendment was put and negatived.

HON. SPEAKER: I shall now put clause 5 to the vote of the House.
The question is:
“That clause 5 stand part of the Bill”

The motion was adopted.
Clause 5 was added to the Bill.

Clause 6 Custody of minor children
HON. SPEAKER: Shri Premachandran, are you moving amendments Nos. 3 and 4
to clause 6?
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
“Page 2, line 23,--

after “married Muslim woman”

insert “upon whom talaq is pronounced by her husband prior
to the commencement of this Act™.” 3)

“Page 2, lines 23 and 24,--

omit “in the event of pronouncement of talag
by the husband”.” (4)

HON. SPEAKER: I shall now put amendment Nos. 3 and 4 to clause 6 moved by
Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: Shri Owaisi, are you moving amendment Nos. 8 and 9 to clause
6?
SHRI ASADUDDIN OWAISI (HYDERABAD): I beg to move:
“Page 2, line 23,--

omit “Muslim”.” (8)

“Page 2, lines 23 and 24,--
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for “in the event of pronouncement of falag by her husband”.

substitute “in the event of desertion”.” )

HON. SPEAKER: I shall now put amendment Nos. 8 and 9 to clause 6 moved by
Shri Asaduddin Owaisi to the vote of the House.
SHRI ASADUDDIN OWAISI (HYDERABAD): Madam, I want Division....
(Interruptions)
HON. SPEAKER: The Lobbies have already been cleared.

The question is:

“Page 2, line 23,--
omit “Muslim”.” (8)
“Page 2, lines 23 and 24,--

for “in the event of pronouncement of falag by her husband”.

substitute “in the event of desertion”.” 9)
The Lok Sabha divided.
DIVISION No. 5 AYES 19.26 Hrs.

Owaisi, Shri Asaduddin
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NOES

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
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Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan
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Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan
Chakravarty, Shrimati Bijoya
Chand, Shri Nihal
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Chaudhary, Shri C.R.
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Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
*Chauhan, Shri Devusinh
*Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
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Deka, Shri Ramen
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Devi, Shrimati Veena
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Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra

* Voted through slip
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Verma, Shri Parvesh Sahib Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
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ABSTAIN

Faizal, Mohammed
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 1
Noes: 248

The amendment was negatived.

HON. SPEAKER: The question is:
“That clause 6 stand part of the Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7 Offences to be cognizable and non-bailable
HON. SPEAKER: Shri Premachandran, are you moving amendment No. 5 to

clause 7?

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
“Page 2, lines 26 to 28, --

for  “the Code of Criminal Procedure, 1973, an offence
punishable under this Act shall be cognizable and non-
bailable within the meaning of the said Code”

substitute  ‘“‘any other law for the time being in force, no
Court shall take cognizance of any offence
punishable under section 4 except upon a
complaint in writing made by the married
Muslim woman upon whom falaq is pronounced
within one year from the date of pronouncement
of talag”.” %)

* The following Members also recorded their votes through slips.

Ayes = 1+Nil=1

Noes 248 + S/Shri Devusinh Chauhan, P.P. Chauhan, Faggan Singh Kulaste, Jual Oram
and Lallu Singh = 253.

Abstain = 1+Nil=1
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HON. SPEAKER: I shall now put amendment No. 5 to clause 7 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: Amendment No. 13 to clause 7, Shri Jai Prakash Narayan
Yadav — not present.
The question is:
“That clause 7 stand part of the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.
Clause 1, the Enacting Formula, and the Long Title were added to the Bill.

HON. SPEAKER: The Minister may now move that the Bill be passed.
... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, this is a flawed Bill.
We are opposed to it and we are walking out.
19.33 5 hrs

(At this stage, Shri Bhartruhari Mahtab and some other
hon. Members left the House.)

... (Interruptions)
SHRI ASADUDDIN OWAISI (HYDERABAD): Madam, this is a flawed Bill and
I am also walking out.

19.34 hrs

(At this stage, Shri Asaduddin Owaisi left the House.)

... (Interruptions)
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SHRI RAVI SHANKAR PRASAD: Madam, I beg to move:
“That the Bill be passed.”

HON. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

HON. SPEAKER: The House stands adjourned to meet on Friday, 29" December,
2017 at 11 a.m.
19.35 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on December 29, 2017/Pausha 8, 1939 (Saka).
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